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LOK SABHA DEBATES

4097 .
LOK SABHA

Saturday, May 12, 1962/Vaisakha 22,
1884 (Saka)

*The Lok Sabha met at Eleven of the
Clock.

[MRg. SpEAKER in the Chair]

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing 14th May will consist of:—

(1) Consideration of any item of
business carried over from
today's Order Paper,

(2) Discussion and voting on the
Demands for Grants relating
to the Ministries of Mines and
Fuel, Steel and Heavy Indus-
tries, Irrigation and Power,
and Transport and Communi-
cations.

11.01 hrs.

RE. PASSES FOR SWEARING IN
CEREMONY OF PRESIDENT
AND VICE-PRESIDENT

Mr, Speaker: Before we take up
further discussion and voting on the
Demands for Grants under the control
of the Ministry of Community Deve-
lopment and Co-operation, there is
one thing that I want to refer to.

Certain hon, Members of the House
had written to me yesterday expres-

4098
sing some resentment that they had
not been given passes for their wives
to attend the function that would be
held inside the Parliament House to-
MOIrrow. Rather that was a very
strongly worded letter.

The difficulty has been this. I have
discussed that with the Home Ministry.
The difficulty really is that the capa-
city of the Hall is very limited, But,
anyhow, all those hon .Members who
hag applied would be given those
passes; just in a few minutes’ tlme,
they would get them. If there are a
few more who want those passgs, they
might just send in the applications
and they would also be provided.
There ought not to be any difficulty.
But it must be appreciated that the
capacity of the Hall is limited and,
therefore, everyone cannot be given a
pass, if he desires. We also should
co-operate with the other authorities,
namely the Home Ministry, so that
this function might go on quite
smoothly as we desire,

11.03 hrs.
*DEMANDS FOR GRANTS—contd.

MiNISTRY OF COMMUNITY DEVELOPMENT
aND Co-OPERATION—COntd.

Mr. Speaker: The House will now
take up discussion and voting on the
Demands for Grants under the com-
trol of the Ministry of Community
Development and Co-operation.

Shri D. N. Tiwary.

Shri Subodh Hansda +(Jhargram):
What about my calling-attention-
notice?

Mr. Speaker: The hon. Member will
see that if in the beginning it cannot
be raised, it can be taken up later, if
it has not been rejected already. The

*Moved with*the recommendation

539 (Ai) LSD—I1.

of the President.
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[Mr. Speaker]

hon. Member will get the informa-
tion. He should have some patience.

=t go Ao fagrQt (wraremisr)
T AERA, § TR AT
HATHT F1 T% AT § g7 =L (@R
T w51 7 forg | oo &1 997 ¥ g
A grar & 5 7w g vegy @ AT g7
¥ 1 B drqew dazw g & W
foE faTggFer T a @A & |
Famr g f& fod dae w@
¥ fogr  afEw = 2
X e #=ar farx w1 £ 1 =
Y wegr gar & o awafas
ferfar #1 @ gu grr 1 &3, 9 7Y
ft &), faE @ @) wredy faereft €, a2
AR SRAF AT g, wa I @
a1 3% g1 TR ar et ey fem
arg s )

FRIE FAATHE FT FHAT THFAL
7z 2 fr fowt Bmw o dfredh
da1 #1 sy | faoNiS &1 gAEdERw
FT X FF IR A% quIfET I
97 | =9 folE #1979 & a9 A
grar & fF 37 sRel #1 w1 9% 91
oy o1 T & | gl an faew gA-
&2eH F1 g §, Fa) A1 5@ fe
¥ g s ve feot Tddenm o1
A 57 @ 79t §, 9w & e a8 wgfaey
XA I @ &, 99 TET ¥ AT
redeaw ww gs | W A i s
F gAeEAw agdt o W R 1 39
T FT AT AT T F, A
formay g AT wedE QFTIwE At g
et dgs § 9@ a@ ¥ wd
&7 faod & &1 7T W wfas g
ST ORI 9 R GLERT A g
W ZPm 3t 9@ | AT AR WO 6
TG I AT HLFAT AL FCT 99N 7
Tq% TOFT FE ATAE TG faewar |
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Faqam 2 fF 7 feadr oew
aqifer g % ¥, favod vg7 o9 wow
et @rar s o w8
AT A8 | G gE, Fw e
FTAW T F1 Fiferw &1 91 @& F
Wl qaF F 90 2 3aF g
&1 T & fad smaidfoen g &,
A 200 AT Yo 79 w9 3 A7 ¥ I
T I AL THAT & | IAF I AT
T & o' v #f s war & 6w
fod 71 warw fear s o R, W®
ot Fead¥e & are wgf &

TH TW ANT 7 AT FEfAet SHe-
He 9% I8 FIT €T @9 g9 | TR>Y
a% fF 59 g WL o= 7 H 38¢
FUT &% F1 Wfasw 8 1 awgfad
Bdoyae &1 foE & o ¢ 9T g
| ANy ¥ 1 W 59 @9 #) gfaa
TR IX < AQAT & qE & a1 T
fey T O Lo AT 22 8o HIH & |
F Gt & F9C FEF G0 To H@AT
2, s are i w5 Sf A
A | WIS ST 9 fawWer &1 g9
FAfAT @ T TAAT |, 3T
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FTaga &9 qguaT & 1 Afz 7T @ et
&1 <o ¥o 43 & ¥ faar 5w a1 ATAR
€ AYAT HAT TUTET FX GFdl § a4
Ia® o1 fF maAde ¢ W E |
TF UF FHMALT ITMmA FE T
R W1 Qo F AT @S gra ¢ | IqH
=16 T fFawr &= grar 8,  AEE 9
fm@r‘fim%,éioqenﬁw
< g ¢, i gE RO e
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o @o wfa) : 7w ¥ firgw A wal &
T g ? .

=t gro ATe foamdy @ fresndw
T a9 § &€ a1 SaE W & @
wid 1 fagwde ag @17 & oy fRfY
F BN S & IE T F oW
At ¥ fear @< mrar 2 @@ wmaw
HATHT AIH N FHIw AT W &
&1 I ATy 9 & fed e g =t
[T qIAT &, TW T FT A€©HAT WG
TET 41 AOFT  q@r T fF s
¥ arar foam sifee s@T & 99 &
SOTET @9 4T AT & | 9 S FTF
frer Ar sga g 1 A9 &1 w9 =W
Afed fr wee sfdiow Fam &
fod  fFeem Sgar gzar 3 wwW
frras & feadt sfearé gt 8 2o &1
U g & g AHT & 1 F a7 ¥Aw
TAT FEAT dgar a1, e fewdt
fafreex arag T@A 4 fF 4 3% &1
FILAE |

@ fa@ q¢ 4% arar o1 fF
¥ 2% ox frar gam & -

“The number of persons trained
s sp far is about 39,00,000.”

3¢ @re Aw A1 Efam gE 1 e
agt #0= @13 qiv @19 a9 § |
TW T ¥ oF UF faoeie 9T v, 9
st %1 3 &1 femm @A 2
og A FE1 4, fF T, T s g,
g WA @R | IT 9T FT @
g | 2 0T g aE AW
afees Hax dagfaar g 1 ofe
FAmFzima ? frfaw § F)

# gg TAAT qTgar 4t fF T FEr
FE[ M AT IART S0 9% ST T74T
74 g qg (AW FTH AT FH

e 719 gz fe At wET @
far ot gwwr fefass otaiz &0
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g | fafaet o wftweT ¥ g
frre fer € f5 e i
TAAT BT @R gAT, d°@ 9T Tl
ad gAT | g HAE F ORI
TF &9 97 qiF UFHE JHA 9T &7
feara 2 1 &few 7w oo T @
for forr a1 3 aifier = &ar sw8 o
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e { FY9Y #7 a0 oy & W &
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ag T maar foe & smar € W A
fafaces g &7 afty # 1 fafaedt
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FETTded F & § ww AAl
FATFRE | FH AW G WA F Fo9-
Wem 1 & T€ FAT 9GS € A
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% afes smmodfes g 7@ a7
qrer | @1 a1 " SESET F T T
faereifeam gmr =i fF faem
Fga g8 Fmwifexr  FmTEr &
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A9 FT & A AW FT SR ITFX
grn afieaT uTRT 'ET &9 &
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aTga ff I g fr a<faw FTe-
Hea saq 7 # et famw
AET & 1 S s g
FTH FT T E AT AU A T &
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9T ATHA TR § AT 99 I¢ aaeag v
& & ardt | wmT I € fF gy
T F AR A 92§ | 9" g% I
qTq TAT AGE S ST § Gt @y
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Grants h{atte-rs of Urgent Public
Importance
[ #ft gro 10 famdt ] .
FT qFF WX 9 IO ITH WG AT REUNE S U e UG
ST & AY IR o ferar & SEE ¥ mﬁz@wwral T T FFAHE
uF AT ww AT 9% & o & & AT ST A1 IT FF A T I-

ar W Fr # farettedaT g at
Fraroifes qa¥e ¥ AR HEST g
anar § | AR faar s s
wmqAfes rTEs § IR weel
mﬁm‘?&wmmia’rw
®IIET &1 1

T F9 Frefeey @y § IR
AT BT 7 O GET T ST AT WA FHAEAA
Y it & AR Wi I 9w
F9 Tra gy omar & 1 «f o wrefe-
T8 wrmaifesy § AT 18 HqTHSAT
TR ag wwm ATEr § wtT A
F T & AT ITHT UF AW X F2
A1 frerar & ag & & fad Wy FTer
&N T | W IHT AT g0 FT
fea s At 3% g #1€ ger se
7ET g7 SATATL AT AT AT IART AT
FTH AT FHAT & |

§g oW 9N gHA W1 47 fE
gL OF awTh  SadAwdz  ofgw 9%
T #1 i\ iz fear s S
qar 7@t ag feaw &, fFay &R0
qﬂ&ﬁﬁwﬁmﬁmgltg

mlﬁﬁﬁ?ﬁgﬂiﬁmﬁm &f

FTCE TFAT & AN FG FT9 T qFa1
R

ey ar@ o1 ATYE AR @A
& ag ag & 5 a7 aaf & wiai § sy
WyATHT FT FTH A9 W@ & | IEH
T FET AT FESF AT AiFe TR
arfgg ot fF adf € 1 faq mEt H
7z v far mav 2 3 fFadr €a
22eTw w9 gL A fear @ mow
43 7T &3 gu A fFaw aiEt ¥ 59
FTH ABT GHT THFT FT8 TAXTAT ALY
g1 @& agm 5 37 a9 At &
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Y g F WEY G AT wE | AGE AT
aga & A 71 @ g 5 F=faer
FaqHz ¥ @1 ¥ fod gy wifedw
W T § "I TG AW FT T@T g
@ & AfET saw Fw S @ &
Fraifs T 47 =y € wfaA F™
FT ¥ a0F O} 79 & forwd v w1
ofa® wEeT &1 9% ST AW w7 0¥
i #1 &t ff e § oA faaw
qrE T THIT & W T H18 A1 T 2
FAHY F fAT AF

A gl ATdl & AT ATORT ;T
THTgd FCAT ITEAT 4T |

1117 hours.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

SrruaTioN ™ EAST PAKISTAN AND
INCIDENTS AT MALDA

Mr. Speaker: I must refer to the
notices of calling attention that have



4105 Calling Attention VAISAKHA 22, 1884 (SAKA)

been received. 1 have received two
notices, one form Shri Prakash Vir
Shastri and Shri Subodh Hansda and
the other from Shrimati Renu Chakra-
vartty. I wil] call Shri Prakash Vir
Shastri to read it. In his absence let
Shri Subodh Hansda read it.

Shri Subodh Hansda (Jhargram):
Under Rule 197, I beg to cal] the
attention of the Prime Minister to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The outcome and the future
policy decided regarding the re-
port submitted by Shri Rajeshwar
Dayal, Indian High Commissioner
in Pakistan, after studying the
situation in East Pakistan arising
out of the recent communal riots
there.”

Shrimati Renu Chakravarity (Bar-
rackpore): 1 must also mention that
these reports that have come in the
New York Times, reproduced in Dawn
are blood-curdling reports.

Mr. Speaker: She may also read her
notice,

Shrimati Renu Chakravartty: Sir,
under rule 197 of the Rules of Proce-
. dure and Conduct of Business, I beg to
call the attention of the Prime Minis-
ter to the following matter of urgent
public importance and to request that
he may make a statement thereon:—

“Issue of ‘Dawn’' of 10th May,
1962 reproducing blood curdling
accounts of riot affected wvictims
of Malda, West Bengal, written
by the Special Correspondent in
Pakistan, Mr. Robert Trombell
and appearing in New York
Times.”.

Tha Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Mr. Speaker, Sir, I must opolo-
gise for not being here at 11 o'clock.
I arrived here 5 minutes later. I{ had
escaped my notice that there is no
Question Hour today. Shrimati Renu
Chakravartty hag referred to a report

to matters of 4106

Urgent Public Importance
that has appeared, apparently, in the
New York Times. As I came here I
saw the issue of DNDown of tha 10th
May. I have not read it fully. I have
had no time; but I read the headlines.
I was deeply shocked to read it. Mr.
Trombell went, it appears to Rajshahi
and he has given an account which
wag supplied to him, presumably by
some officials as well as some of the
refugees and migrants who had gone
there. Now, the refugee and migrant
accounts are notoriously exaggerated
because they are excited and they
are not very good witnesses. But,
nevertheless, it is amazing that an
experienced correspondent of a res-
ponsible paper should have given such
accounts without further enquiry. He
har given accounts about what hap-
pered in Malda. It was not difficult
for him to go to Malda and emqguire
there himself.

So far as we are concerned, we wel-
come any newspaper man, foreign or
Indian, to go to Murshidabad or Malda.
Murshidabad is a peculiar case. If
one reads the Pakistan accounts about
Murshidabad, one is aghast; and they
are blood-curdling, and call them
what you will; hundreds of people
killed. But, yet, according to us, in
Murshidabad nothing happened.
There was no trouble of the slightest
kind. It is no question of exaggera-
tion; it is a question of invention.
How does that come about? The best
evidence of that is that a Dacca news-
paper, the Pakistan Observer, sent a
specia] correspondent there. His re-
port says that nothing has happened
*there. Strangely enough, that report
was repudiated by the newspaper
‘two or three days later. That repu-
diation does not alter the fact that
nothing happened at Murshidabad,

I shall now read a statement which
I have prepared. There might be
some repetition in it of what I have
already said. The unfortunate inci-
dents that occurred in March and
April last in West Benga] and in East
Pakistan, began in Malda district of
West Bengal on the 9th March, when
there was some quarre] or altercation
between a Muslim and a Santhal
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woman in Digirghat village over some
fruits which she was selling. The
woman was slapped and this subse-
guently led to a clash between the
Santhals and the local resident Mus-
lims in which several Santhals were
injured. No other Hindus were in-
volved in this, apart from the tribal
Santhals who decided to take revenge
by what they called a bitlaho, a tribal
form of revenge. Apparantely this
consists of burning of huts of the
others. They were, however, prevent-
ed effectively by the police and the
local authorities from doing so.

.On the 22nd March, in another vil-

tage nearby named Bilkanchan, there
wags again some trouble between the
Santhals and Muslims during the
Holi celebrations. The Santhals at-
tacked the village and killed three
Muslims using bows and arrows for
the purpose. Eight Muslim houses
were set on fire, and in one of these, a
tragedy occurred. Six persons Mus-
lims—were killed when the thatched
roof collapsed. This also was not a
Hindu-Muslim riot, and only the San-
thals were concerned. The other Hin-
dus of the village actually gave shel-
ter to the Muslims during the trouble.
Firm action was taken by the local
authorities again, and the situation
throughout the district was brought
completely under control. The West
Bengal Home Minister toured the area
and arranged for assistance and re-
habilitation, of the families of those
who had sufferedg in the riot on Holi‘
day.

The Pakistan Deputy High Com-
missioner ang his First Secretary
asked to be allowed to visit Malda
district, and they were enabled to go
round several of the villages on the
5th, 6th and 7th April. They met a
large number of Muslims in various
villages, went to a mosque for ther
prayers, meeting more people and
even addressed meetings at some pla-
ces in the presence of West Bengal
officers. We have had complaints that
the Pakistan diplomats did not adhere
to the pre-arranged itinerary and on
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occasions they met loca] residents pri.
vately. There was some little troubie
on their trying to take photographs
when they were told that this couid
not be allowed.

Unfortunately, the Pakistan Depuly
High Commissioner's visit had an un-
healthy effect on the resident popula-
tion, and there was recrudescence of
trouble in some of the areas in Malda
district again between Apri] 16th and
20th, The Pakistan newspapers re-
ported that over a hundred people had
been killed and six hundred houses
and shops had been looted and burns,
and 1500 girls haq been abducted, and
hundreds of people had crossed over
into Pakistan. The facts are that bet-
ween the 16th and 20th April there
were four Muslim deaths and about
thirty six Hindus and twenty-cight
Muslims were injured. After April
20th, there has been no trouble in
Malda district. We informed the
Pakistan Government officially, in a
note dated 27th April in answer to
their protest note, that there had been
no incident in Malda after April 20th.
Over seventy persons had been arrest-
ed immediately and law and order hai
been again fully restored and, so far
as we know, there has been no abnor-
mal migration from Malda across the*
border into Pakistan.

Not content with exaggerated reports
of incidents in Malda the Pakistan
newspapers headlined: “Fresh out-
break of violence in Murshidabad”.
The Pakistan Times of April 26th spoke
of 150 Mulslims having bean killed in
Murshidabad, ete. Then the Pakistan
Observer, a newspaper published in
Dacca, sent a specail correspondent to
the district and his report pubMfshed
in that paper on 2nd May said—it is a
long report and I am only mentioning
a small sentence from it—"My two-day
visit to Murshidabad district areas and
talks with reliable and influential
non-official Muslims and officials con-
firmed that there had been no clash or
even a minor incident in Murshidabad
preceding, during or after the Malda
disturbances.”
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I might mention that in fhis report
of the Pakistan Observer he gives
-dinterviews from the leading Muslims
of Murshidabad thus: he says that he
interviewed Dr. Faizuddin Ahmed, the
most popular doctor among the Hindus
and Muslims of Golaghat who categorl-
cally denied any communal incident in
Lalgola and adjoining areas in the
sub-division. He then interviewed
Professor Radhole Karim of Berham-
pore, the .districy headquaters and
others—Professor of the Berhampore
Women's College, gives what they
said.

The gspecial correspondent states
that people told him in Murshidabad
that Muslimg were eighty per cent of
the population there and Hindus were
in a relatively small minority. 1f
there had been any trouble, it would
be the Hindus who would be the main
sufferers. Some what later the Pakis-
tan Observer repudiated their own cor-
respondent’s report, The fact re-
mains, however, that no incident and
no communal
Murshidabad district.

A]] these exaggerateq reports in the
Pakistan newspapers and some state-
ments by high-raking officials natu-
rally excited the people in Pakistan
greatly and led them to commit vio-
lence. On the 26th, 27th and 28th
April, there were several cases of stdb-
bing in Dacca and perhaps about a
dozen pgople were killed and many
more injured. In Rajshahi district,
the situation was particularly bad, and
the Pakistan authorities admitte® that
the gituation in that district had been
a very serious one and the Govern-
ment were abliged to order East Pakis-
tan Rifles to fan out al] over the coun.
tryside and control the situation.

A Calcutta-bound train iz said to
have been halted on the 25th April
somewhere outside Rajshahi station
and attacked, and it is reported that
a large number of people were ki'led
in thig tragic incident. The worst
reports received by wus are from
Darsha, a village in Rajshahi district
Here, a large number of Hindu refu-
gees had_been collegted and put under
the protection of the armed guard

trouble occurred in -
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On the 29th April, for whatever reason,
the armeqd guard was withdrawn and
this wag followed by an attack on the
refugees in which very many of them
are said to have been killed.

Other reports have reached us, of
serious trouble involving killing,
arson, ete, in the districts of Pabna,
Bogra, Khulna and Mymensingh. The
latest report on the situation in Rajs-
hahi district states that matters have
been brought under controdnd troops
are being withdrawn from those areas.

I have deliberately refrained from
giving figures of casualties where the
reports are vague and we could not
obtain details. I do not wish in any
sense to exaggerate and thus add o
communal bitterness. In regard to
Malda, the figures we have givén are
precise. In regard to what happen-
ed in Pakistan, it is not possible for
us to give exact figures. Pakistan
appears to have imposed an effective
black-out-on the news and the move-
ment of people from East to Wes!
Bengal is severely restricted. It is not
possible for me to give any correci
figures about this movement on either
side,

I am afraid the exaggerated accounts
published in newspapers have led to
great excitement, producing unfor-
unate reactions. Some of these ac-
counts appearing in the Pakistan
press have been reported in the
foreign press too, apparently without
any persona] enquiry. Murshidabad
is a special case where it’is clear that
nothing happened and yet lurid ac-
counts have been given' of troubles
there,

It will be observed that the state-
ment I have made and others have
made in India differ very greatly
from the statements made in Pakistan
and apparently now in some of the
foreign papers, who have got the in-
fermation from Pakistan. The c!if—
ference is so vast; it is not a question
of a slight exaggeration.

Take Murshidabad. We say noth-
ng happened there and others_sny
that hundreds of people were killed



4111 Calling Attention

[Shri Jawaharlal Nehru]

ang 1500 women abducted. There is
a tremendous difference and surely it
should be possible to find out exactly
what happened, if there was trouble
or not. It is not a question of a few
persons this way or that way.

I would invite correspondents,
foreign or Indian, to go to Malda and
Murshidabad and find out for them-
selves what happened and what truth
there is in the report appearing in
the New York Times. I would invite
that correspondent himself, He is a res-
ponsible newspaperman. He has made
some statements sitting in Rajshahi.
He might have gone to Malda, which
is, ‘mot too far and found out from
there what the facts were. It is most
deplorable that these exaggerated ac-
counts should be given. The Murshi-
dabad incident is symbolic, where, as
I have said, apparently nothing hap-
pened. If that is so, we can test the
other stories given about Malda.

In Malda, something did happen
undoubtedly and unfortunately. But
the large number of casualties given
and these harrowing tales are exag-
gerated, As a matter of fact it was
stated, in Malda the trouble started
by a quarrel between a Santhal wo-
man and some Muslim. That excited the

- people and the Santhals actually kill-
ed three or four Muslims by bows and
arrows on the first day. 1 cannot
naturally say how many refugees have
gone across or have come over. There
are a large .number of demands of
people of the minority community in
Pakistan to come over here and some
people, some consideable number,
may have gone. The diffieulty is, nor-
mally there is a big traffic in between.
People come and go. They are ad-
joining areas and it is quite possible
that gome people might have gone
over. I rather doubt if the numbers
are as stated.

I am very much concerned about
these matters and these reports are
bad enough to help such troubles and
conflicts. One should try to give the
facts, but when when one gives
exaggerated facts and unfounded al-
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legations, it is a crime for those who
make themselves responsible for this
kind of thing. I can very will imagine
an average reader of newspapers in
Pakistan getting vastly excited when
he reads these newspapers and sees
thiz has happened. The newspapers,
whether in Pakistan or in India,
have a very particular duty fulfil, I
would again point out that the murshi-
dabad incident is symbolic, how out of
nothing something was created, which
excited people greatly and led to other
troubles.

According to our information, the
trouble that happened in Rajshahi
district was very very bad. 1 would
refrain from giving figures. But in
Darsha and in the railway train,, ac-
cording to us, a large number of
deaths took place and the whole inci-
dent was pretty bad. But we have
tried to be moderate in our state-

‘ments. Ip the present statement that

I have read out before you also, I

.have attempted to be moderate, We

have given facts, about which we felt
we had some basis and foundation and
they were correct. 1 cannot guarantee
if something else did not happen, but
nothing very different could have hap-
pened. In Malda, the Governor of
Bengal went towards the end of April
and spent some time there. Hon.
Members of this House who repre-
sent that area here have gone there
and reported to me and mentioned their
experiences to others. The High Com-
missioner in Pakistan went to Dacca
and spent four days there. He sent
a senior official to Rajshahi. Then he
gent us a report which made very
painful reading. He could not go to
every village in the district of Rajas-
hahi, but such information as he could
get he sent to us. I have ventured to
state the facts we have, 1 hope, with
some moderation. But I do not wish
to exaggerate. It does me no good
whether a Hindu is killed or a Mus-
lim is killed; killing is killing and that
kind of killing is bad killing, innocent
people sufferng add all that. But 1



.

4113 Calling Attention VAISAKHA 22, 1884 (SAKA)

to Matters of Urgént
Public Importance

think it is almost as bad for people
to exaggerate this and excite people’s
passions on this communal basis.

Shrimati Renu Chakravartty: Sir,
Pakistan has behaved in this manner
in the past, it behaves like that even
now, exaggerating what has not taken
place. But, when the American news-
papers have been flashing it in order
to bring discredit to India, why is it
that our own Press Attaches and our
embassies there have not issued a
very strong rejoinder to it? When
this matter was taken up in the New
York Times of 4th May and today is
12th May—we get it vig Pakistan hav-
ing been reproduced in Dawn and
then we see it in India——why is it
that every time we have to wait for
things to come like this and it is not
taken up quickly enough in order to
scotch this kind of wild propaganda
which took place after Goa and which
now takes place again at the slightest
happenings in Malda? I would like
to know what steps Government gre
taking to see that our Press Attaches
and our embassies react immediately
to these things and scotch such pro-
paganda in time so that it would not
lead to such bad consequences.

Shri Jawaharial Nehru: It is very
difficult for our Press Attache there
to contradict a statement made by a
correspondent who presumably had
been to the spot. Our press corros-
pondents have issued statements there,
but it may not have in the eyes of the
editor of that paper the same value.
The unfortunate thing is that such
statements have been issued by a cor-
respondent without apparently en-
quiring on the spot but by just taking
the exaggerated gnd lurid accounts
that were given to him in Rajshahi.
Our Press Attaches, as a matter of
fact, have stated this, I believe, even
in the Uniteq States, but it is very
difficult for them when a correspon-
dent says so. That is why I am in-
viting the correspondent and other
correspondents to go to Malda find out
for themselves, hold an enquiry which
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will help them in every way and not
be so eager to accept every rumcur
and story that is told to them &y
excited people.

Shrimati Renu Chakravartty: Did
our embassy or the Press Attache
bring to the notice of the Government
of India what hadq actually appeared
in the Press there and asked us to
issue some sort of contradiction to it
at a sufficiently authoritative level, or
is it that this wag brought to the
notice of the Prime Minister only
when we raised it as a Calling At-
tention Notice?

Shri Jawaharlal Nehru: I can't
answer that, but I do believe that olr
missions in various important places
did issue what might be call our
version of these incidents. I am glad
this matter has been raised here be-
cause, perhaps, my speaking on it may
draw a little more attention than
official statements made by the Minis-
try here or our missions abroad,

Shrimati Renuka Ray ({Malda):

TOSE——

Mr., Speakeér: No questons by
other hon. Members. We shall pow
proceed with othe other business.

11.40 hrs.

.

DEMANDS FOR GRANTS—contd.

MmiisTRY oF COMMUNITY DEVELOPMENT
AND Co-OPERATION—CONtd.

Shri Kolla Venkaiah (Tenali): Mr.
Speaker, although the total amount
of the three Demands relating to this
Ministry of Community Development
and Co-operation is paltry and insigni-
ficant, the issues and policies involv-
ed are the main things that we have
to discuss now to see whether the pro-
gramme has been implemented all
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these years to the satisfaction of the
people. Qur leaders are sayimg, and
the Government has repeatedly bien
issuing pamphlets, that the community
development programme is a peaceful
revolution. But the majn question is
whether this peacefu] revolution has
brought anything to our common man?
And this question has been answered
by so many eminent men of our
country by saying that it has not been
successful and the money that has
been spent on this programme has not
produced fruitfu] results,

Acharya Vinobha Bhave, a great
man of our country who has great
sympathy for our people, said in 196G:

“Crores of rupees are being
wasted on these projects without
anything having been achieved
through them. It is so because
those in power have failed to in-
spire the people with confidence
and as g result necessary co-ope-
ration to make the projects a
success could not be mustered.’

Then, the Estimates Committee of the

. Mysore Legislative Assembly, after
going into this programme, has stated
in 1959:

“Except for a few buildings
here and there, the impact of the
movement of Community Develop-
ment and NES has not been felt

by the people.”

The Committee also stated that there
had been no improvement in the eco-
nomic condition of the ryots and rural
indebtness has also been properly
tackled. The U.P. Government ap-
pointed a committee in 1959 to go into
the issue fully. For one year the
committee has enguired into the mat-
" ter and it has come to a conclusion.
“From the point of view of the objec-
tives enunciated by the Planning
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Commission”, the report of that com-
mittee says:

"It must be said that very little
progress has been made in bring-
ing about a social and economic
transformation and change in the
mental attitude of the people to-
wards progressive thinking and
social cohesion.”

The Punjab Government appointed a
committee headed by General Mohan
Singh to review the programme. That
committee points out in its report:

“although it is claimed that 80
per cent of the rura]l Punjab has
been covered by the programme,
nothing substantial has been achi-
achieved so far.”

Many committees that have gone
into the gquestion have stated, and it is
a fact also, that this programme could
not bring the relief and help that we
contemplated by this programme. Dur-
ing the period that we have imple-
mented this programme, the condition
of the agricultural labour has been
very much deteriorating. The income
of the landless labour declined during
the first decade of India’s economic
development by 30 per cent. This is
the opinion of a study group which
was appointed by the Government of
India to go into this question. The
same study group has suggested ‘hat
measureg have to be taken to change
the pattern of community develop-
ment programmes and co-operative
movement.

In our State we have got vast
experience of how this movement
works. We know that the productive
activity of our rura]l folk is mainly
agriculture. The land is in the hands
of the landlords and our land reforms
have not touched the problem in any
way. We have just brought about
one piece of legislation for protecting
the rights of the tehants but the rights
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of the tenants were not protected.
Many of the tenants were evicted
because of that legislation. After the
legislation was passed Government did
not take it into its hand-+to protect
the rights of the tenants. The
tenants were left to their own fate.
Even their petitions to the courts just
for securing the protection of their
rights were not in any way heeded
to by the Government, The officials
in general are in support of the land-
lords and the tenants have become
landless in many a case.

About the land ceilings Acts, we
know in many States these land
ceilings Acts are a big hoax. They
cannot give land to the tiller, the
agricultural labourer or the tenant.
. The only thing they are left with is
that they have to labour. Employ-
ments is not sufficient in villages.
Even when we have got land, for six
months in a year we have no employ-
ment. Agricultural labourers cannot
have employment and for many a
day they will be unemployed. They
cannot have any other work during
that period. In a year even for three
months they cannot have a continu-
ous period of employment. For very
long periods they are left unemployed
and are just going over to the houses
of the landlords in search of some
paltry work through which they can
‘get some benefit. That is the posi-
tion of our village folk, specially of
our agricultural labour, the tenants
and the poor peasants who are
involved in agriculture, the main
occupation in the village.

Peasants who have got lands just
cannot have sufficient amount of
money to invest and get manure. If
we go into the working of the co-
operative movement and how far it is
giving help through the credit socie-
ties, we can understand the whole
question. You know, Sir, our State
has almost been the first State in
India to activise the co-operative
movement and to build it. Madras
State was the first State where the
co-perative movement was built and
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was given some importance. But that
movement which was built could not
for a very long period give.relief to
the peasant. During the period of the
British the landlords had taken
advantage of this movement. They
got the help of the Government and
built the co-operative societies for
their own sake. There are many
instances of the landlords just enlist-
ing their family members in a society
and of using all the help given by the
State for their own family.

The report given by our Ministry
says that there are so many dormant
societies which are not working.
Those societies which are not func-
tioning cannot be activised so easily
because if they are to be activiSed,
new members have to be enlisted in
those societies. But the ldndlords
who have a grip on the society, who
have taken the societies into their
own hands, cannot allow the enlisting
of new members. In our State,
according ‘to the Co-operatives Act,
the directors or the management of
the society have to pass a resolution
or have to allow the enlisting of
members. So it is at a standstill.
Those societies which are funetioning
in our State cannot be properly
utilised.

Also, according to our Co-operativé
Societies Act, the area of operation is,
at the beginning of the formation of
the society, fixed by the society itself
in econsultation with and with the
approval of the officets. When the
area is fixed and in that area for four
villages a society is formed, then in
that area if one village wants a sepa-
rate society, the officers cannot allow
it unless the management allows the
formation of that society. That is the
position of our co-operative move-
ment there. Also, so far as the area
of operation is concerned, suppose a
gociety is functioning in a district or
taluk and suppose there are a few
villages there where the society is
functioning, if the society with the
approval of the officers wants to enlist
the other villages into it, it cannot do
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so unless that district society allows
or approves of its taking the other
villages into its fold.

In our district the Central Bank is
a very important source for giving aid
to the rural societies. It is the main
thing, and our rural societies depend
upon the Central Bank. But how far
the Central Bank is helping the local
societies is a wery serious question.
If we take into consideration the
number of villages in the district and
the number of societies that the Cen-
tral Bank is helping, we will find
that the number of societies that are
getjing help is limited and not large.
Also, if the President or the head of
the Central Bank refuses to enrol any
village into the Central Bank as a
unit in the organisation, if he refuses
to take that bank, then that bank
cannot get any help even from the
Government or any other source. So
these co-operative societies generally
are under the management of the
village landlords, money-lenders or
other wvested interests. In so many
places the societies are becoming use-
less because of this.

Also, if we take into consideration
the question of panchayats, it is a
very difficult problem for the rural
people to vote even in the panchayat
elections. In our State the panchayat
elections are held openly; no secret
ballot is there. Not only that; the
division of wards is also a wvery
serious problem. There are villages
where in the general elections the
Communist Party gets the majority
of votes. For instance, there is a
village called Narasayapalem in
Bapatla taluk where the Communist
Party polled 1,400 votes in the general
election. But the division of the
wards is managed and manipulated in
such a way that the ruling party or
the landlords who have got the help
of the ruling party got the majorily
of the seats. That is the position. If
we take, again, Nalgonda district, in
that district the Communist Party
always gets nine or ten Legislative
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Assembly seats. But, the ruling party
manipulates the situation in such a
way -that the Zilla parishad has been
taken info its hand. So, the inter-
vention of the ruling party and also
the corruption which is prevalent and
rempant in that area, in our State,
have helped the landlords to take
possession of all the institutions amd
use them for their own ends. If the
C.D. movement and the co-operative
societies are to be successful, the
land reforms should be implemented
and the inequalities narrow down.
Otherwise, there is no possibility of
success in this aspect. I request the
Government through you to go into
the whole question and the report of
the Study group that has been
appointed by the Government. The
Government has to give sufficient
attention to the reports presented to
it by the committees appointed by it.
Previously, we know the Reserve
Bank surveyed the credit position
in this country and it has
appointed a committee. The com-
mittee appointed by it has presented
a report. In that report, they have
given very good suggestions. The
suggestions are very useful to our
country. But they are not imple-
mented or taken into consideration.
The reports must not be just left there-
without any proper consideration and
implementation, where they are
useful.

Mr. Speaker: I will be calling the
hon. Minister at 3 o’clock for the
reply. There is a large number of
Members who are desirous to speak.
On Demands, I think even 10 minutes
ought to be enough. Therefore, T
would request hon, Members, parti-
cularly on the Congress side, if they
want a larger number to be accom-
modated, that they should condense
their remarks within 10 minutes,

Shri Hari Vishnu EKamath (Hos-
hangabad): How long will the debate
go on?

Mr. Speaker: I will call the hon.
Minister at 3 o'clook.
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Shri Hari Vishnu Kamath: Eight
hours have been allotted.

Mr. Speaker: That would be up to
half past four.

Shri Venkatasubbaiah (Adoni): Mr.
Speaker, 1 rise to support the
Demands which have been moved by
the hon. Minister. The Panchayati
Raj has made tremendous progress
in the villages especially in Andhra
Pradesh where the recommendations
of the Balwantray Mehta Committee
have been put into effect and Pan-
chayat samitis and Zilla Parishads
have been formed and they have been
working successfully. But there

seems to be a sort of less co-ordina- -

tion so far as the State Governments
and the Centre are concerned. What-
ever recommendations have been
enunciated at the Central level, I feel,
they are not properly put into execu-
tion. TUnless that co-ordination and
co-operation between the Central
authorities here and the State Gov-
ernments is there, I feel that that
progress which we expect and which
we want may not be achieved by
these institutions.

Coming to the formation of pan-
chayats and panchayat samitis, I
would suggest to the hon, Minister
that there should be comprehensive
legislation for all the States in this
country so that they may adopt a uni-
form policy in electing panchayats,
panchayat samitis and Zilla parishads.
In the various States warious methods
are being tried and introduced with
the result that we do not have a full
picture of the smooth working of the
panchayats and also the smooth
working of panchayat elections. The
Minister should first bring in legis-
lation with the advice of a conference
of a State Ministers which he may
call. The sooner the better. If he
brings in a comprehensive legislation
regarding the formation of panchayat
samitis and Zilla parishads, that
would be better for the working of
these institutions.
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For instance, there is great differ-
ence in the formation of the pancha-
vats and panchayat samitis between
the wvarious States in this country.
Full democratic process has not been
introduced so far as the Andhra Pra-
desh is concerned. In one part of the
Andhra Pradesh, elections to the
panchayats are held in a different way;
in another part of Andhra Pradesh,
elections to the panchayats and pan-
chayat samitis are held in a different
way. So, these anomalies should be
avoided, and there should be a uni-
form policy throughout the State.

12 hrs.

When these panchayat samitis are

-working now, I find that there is*not

sufficient co-ordination between the
panchayat samitis and zilla pal;ishads.
I do not know whether the zilla pari-
shads will be able to have an effec-
tive control over the panchayat
samitis. Under the Panchayat Samitis
Act, the panchayat samitis are auto-
nomous, and they are not fully res-
ponsible to the zilla parishads which
are supposed to be the controlling and
co-ordinating bodies at the district
level. There is a diarchy existing.
The revenue divisional officer of a
particular division is in control of the
panchayat samiti, whereas the non-
official president of the zilla parishad
does not have full control over the
working of these panchayat samitis,
though he is the head of the district
organisation. These are certain ano-
malies that are to be eliminated
before we can derive fthe full bene-
fits from the working of the panchayat
raj institutions.

. Regarding the several amenities
that are to be provided for the village
population, there is a set pattern, and
there are rigid and strict rules, and
under these rules, the administration
of the non-official body which is
charged with providing amenities to
the people and working for their
development is not able to discharge
those responsibilities. = Regarding
fixing of priorities, or fixing of certain
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amounts to be spent on various heads,
there is a rigid or strict rule by
which the amount from one item can-
not be transferred to another item.

For instance, there are many
villages where there is scarcity of
drinking water. So far as the provi-
sion of drinking water facilities is
concerned, the panchayat samitis have
become ineffective, and they are not
able to provide even drinking water
facilities to many of the villages
within their jurisdiction. It is not
their fault, nor is it due to any lack
of enthusiasm among the people to
come forward to give their share of
contribution, but it is due to the fact
that the funds and the resources of
the panchayat samitis are limited, and
they are charged with providing all
sorts of things, with the result that
they could not bestow their attention
on one particular item at one parti-
cular place where the facility is more
urgently needed. All these things
have to be examined, and the pan-
chayat samitis should be given the
freedom to choose which of the
amenities should be provided first and
to which areas, having regard to the
circumstances prevailing in the diffe-
rent areas.

As I have just stated, there are
villages where drinking water |is
scarce, But the provision made for
drinking water supply is also wvery
meagre. The result is that only a few
villages could be covered and still
there are many villages in our country
where we are not able to meet the
elementary needs of the people,
namely drinking water supply, even
though the people are prepared to
come forward and give their contri-
bution.

Secondly, I would like to point out
that this contributions for executing
development programmes from the
people has become a farce and a
mockery. So far as panchavat raj is
concerned, the people are expected to
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give certain contributions, and with
the help of Government's contribution
and the people’'s contribution, they
are expected to provide amenities to
the people. The 50 per cent contri-
bution or whatever contribution has
to be made is there, but the scheme
is not being worked properly; there
has not been any effective check, and
some anti-social elements are taking
advantage of this, and they are not
using the funds properly. So Govern-
ment should realise the practical
difficulties of the population and come
forward with increased aid to these
organisations, so that there may not
be any fraud. It is only put on paper
that 50 per cent of the help comes
from Government and 50 per cent
from the voluntary organisations. But
only 50 per cent is being used in
some places where the people have
become morally degenerated. They
are not able to take advantage of it.
The concerned officers are not able to
inculcate or imbibe the real spiriy of
co-operation among the people. So
the amount that is being spent in
some places is not being properly
utilised. I would request the hon.
Minister to call for reports on this and
investigate the matter.

‘These are some of the problems
confronting co-operative institutions,
I happen to be the President of State
Marketing Federation of Andhra
Pradesh. I know how the Co-opera-
tive Societies Act has become obsolete.
In spite of repeated speeches made
here and outside that the Act has so
far not been made up to date and use-
ful to the co-operative institutions In
the country, with the result that
whomsoever enters the co-operative
institutions - could not be removed
from those institutions as long as he
wants to be there. These facts should
also be borne in mind by the hon.
Minister. There should be a confer-
ence of all the people concerned and
the Act should be modified in such a
way that the weaker sections of the
community, poor peasants, people
who do not possess land, people who

L]
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do not have houses and se on are
given ready aid, thus ensuring thart
they may also become partners in the
economic development of the
country. '

ot wEAE (S q9T ) 8
ST IHT A1Ed, A9 7 qH 59 a9
e & ST 9T agH 99 TEE
o &1 At fzan, 7@ & fod F =
FT TWATLE i

AT &A1 T AT I AT g I AT
o # 0T w7 96 TgF & fag
AT @A § G TAFEE AT T
&1 @1 & 99 # #ag 3 & fad &% g
%1 & @ 19 & qates @ g Aif
9 a9 Fgd ¢ FF | & A ==
HIT FIRTIET 71 FI9 AT & I9 &1 91T
F TgT 1T TG FAWT AT 397 TCGE
AT FT T G ATE 14T AT E fE
TAHA T T S FTH g A g1 @7 § 99
ARmyamag s frmaw £
A 39 F1 a5 Ao A@ ¥ g §
WX IF ®T AOT 9919 FT A94T 39§
T EI T8 | TE &I T 7 QG AFhe
JF1 A gafed fear fF a7 #1 ge &
frgraa @ & g1 w@r & 1 e o
TARATHT TEF ot ¢ at 99 dBH
FT W AT F T 0T gQ v 79 #
TG ATEREIET HEEL W AW & A I
TEF F1 T HT Hfeae w1 aqw &
TrmgE

# AqAFAR AT g MAdde w
o 39 TV & T fawx @ w6
AT WA FET ¥ I FH AT
TW@E | I W IF qEOF FT T 4
A g g A glawr & g ol g A
ar% & F & F99 99 Tl A
aE Wt g T wifed o v 9w &
Aot 1 faeaefy ¥ qar g1 @i &1
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o0 a9 I 92 & [% @a § =4
T S 7 T & 49 39 aghF H
feem & @ & Afiea sy &1 3 fzen
STER 41 7 AT g, §H TEAF § qeAreT
| 3y ST wRET B A6 & M
e gnm f 2w & A faed
ATFGET ATHIETC ERT & | 98 arhaal
&qt & 1wt & w for ga §
&t # w1 T T 9@ AW e
R wré e ¥ fod @al 9T & 9
et & W oax F HeEer arE A
@A FIAT & WK qF TG F@IE
Afe guTEe w1 wEfer gl A
37 & w8 feean Adf & AR 59 A
#E TET q21 & F ST A
Tt & o ST & o agr fa g &
R qy) AR I A SR WL F
Fg 19 et w1 @ § Al @ 7 A
ate ag & fr 1@ agd® #1 Iedt Al
9T grer s faw & o s ag w=0w
1w B ARSI
M £ 3 9T AAN FL | AABATATH
A AH F A oAwEEr TN A f
g T S owEd F R
g e | £ |

JuT &k @adw ¥ g F ae A
= 1 ﬁﬁ fraﬂiﬁii
ma’am ar @ga 9 2

#few ag feam & fod & sa@m
EE AWAF O § FE AW AT GF

" & dR ar AR AR 9T OF Wi A

v far orar & 6 39 A A FFG
qafafast Y o § A 38 ga@fafadr
% Frg-eqre & fF 99 s & A faaf
AT ¥ eATHI  HT QI FT /TG FAA
zq qafafedr qoad g1 Jar ¢ 1 39 94-
fafadt # ag wa wmar & fF 9 waE
T SATRT ATE F F AT AR F LU FT
HYGT T 2 WK a8 AT § | W TH
aTg # TAHE A # At g o
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[ =i g ]

IW TE0w ¥ Haeaw FEREE,
rerd R Y AR fAwea § 78 wAST
Fadoggam i 1 SF =g ama & |
37 W WY AEE AU T
G AT @ e wifed | afe g
%{nq‘qg‘:m'r! ma‘rfaﬂﬁ?ﬂg
w1 fea< g® g @ € ag fas @gd
% g ar o3 ol A H FR @A A
o9 W § @A arar 9g1 e qEr
a1 59 % <12 3 g ¢ 6 g /g9 w=ar
2 A1 W FT feHT T9T AWEl ¢
afed gores fom Mt § @ e
B AHF gAT § IT X O
T ug AR @ fmee agE
2 At foam z@ ¥ fF @z #A¢
FI FUT F oA} ¥ o a1 3% # foegw
FI A AT W@ A, T F HEET
AR Fg 37 & oo 7L IT4T § | WA
wETE TE AT A1 & fF Ag gw T
Y 9T HIT ST & AT qT wHel i
feetme g @ &, 9gi AT swEi
# ¥t ag faet=< g w1 @€ gl o7
@Y qifs 73 59 ¥ TR & o |

¥ od ¢ @ 491 fF @ awg «
TAEE A 9 dagdE & Haifeas
ST & | § €8¢ &1 AW A1 Har afww
fF 5@ "mw § 78 frawedt & oK
F Fir o § gafed 7F arwra &
F1 Fal 72 Hree garad A awrg g
OF WIS 90T 3@ A% ¥ F A 0w
Rz ¥ I, ¥ IT 2L 7 ATH A A
wre fafaeze amga s 1 9w ST
ANET AT H 3T F FAAT W AW AL AT
T F A 9919T W oW ¥ o9
frord Fgw aga waraT £ 1§ | W
AT AR A AT g ag agr ¢ &
X O T919d & 59 BE g T W}
ag a9 &1 94 fF ag anfi A} T
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F o1 i 1w Eag ey 7 g% FOAF)
T AR T 722 F a7 OF GEET
T 1 F w g o0 g
WA & T F W | TF I
T W= AT R T/ Y AT AT
§ e FT IW K g4 F1 g2 feay @
g1 o ArEw qumas =1 §F fosw w7
W § 9 W ea gfar
FHET @Y | AT = g @w@F aF av
zafmr 5 fafwed o fafved @@
HISH THTAT F1 39 %, 39 199 of@r
FHE[ 1 AT (99T § Fiae 5T faan
T | wE 9fE TgT qF W g AR 9g
T & faege qofes & gafed agi A
FAAT F Frd 98 T | T8 T A
TFT & TE AL I &1 99049 §1 2
foum T | AT A W S FY oAready
FTF AT qAE & FIT | GG B
AT I 3 T T & A & fae ar
qg IR A too T W F fgmw
& 91 71 37 71 Fad w9 # femmam o
# wwma § 7 17 avg 1 O Fe §
fram & fad ar awe & fafsed v
feam & fod o' a8 7o & fadf s
g g weg w1 AL W@ G, AW g
afer @@ & A 9 € A qRiew
R W & AR T@ T qanfeds Awii
¥ g9 A% gt ¢ & 9 & ardy
TElwaAIgnaT ReaR fomifs go
HATA. T FledATRA FAT =R &
77 AT T 7 g1 AL @ Il € |
AT AEF a1 giear o faorg smar &)
F g e 5 g # A At ¥
gege faar @ A A w1 At
s fF a7 i sfsfrae ¥ feRkem
FIm AT v FT 7F AT T8
A I9 97 99d §iL | 98 AR A
argd it o snfwferreew 99 o guat §
JAFIAT AT I A FH A &
4% WEll® SUIT WE ST 6T g |
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A T AR R #
areAe F4 & fag S ot T §3q
W A OF agd {aTCw w9
HR W F faq F qarwqw g
JfFT I FEEES #1 w5t 7F
s & 99 % fag o 3% a9 A
A Fivhedsr § g7 BT 0 & 99 #
ag @arerra St fF et £ foeit
F FEmTfeT FEEAT & A e §
g I H_Fmag miaa 78 & a5 |
FATH %@r&ﬁﬁhﬁ‘rmafﬁqmwﬂ?
gt fom & fF ow 99w &4 @
Fg 741 § 9g UF qEadt ¥ w g
wg sfgaw @mmEd  @nr Wig
a1 gad glamd) @i F g § 9w
F QAT A B W IT HF AT & 1
TgT 9 WTaT A1 39 ¥ a0 oA e
AP ATE fo, 0 AT Loo AT FER & |
IT X A A E 1w A
srEifar Eawer 9 74 gE & g A
oA Ao Fargat & #9AT g 9%
Hoa & fF ag 39 F1 T FT w059
T 7% | gafaq ag A% SEwfeqt
FI QX GETE TG F ARAT § HilE
I & 99 HIFsaA FY FIT 27 F7 T9qr
agF 1 T4Y AmEEr = e @)
S HIX 97 GEAFT T grar qafafeEy
=9 | & fag a9 7 @ 39 & aw o=
ST & wfF wuad 3w s oAd §3
|FAT g | TMET EA F AR T

#! #fez fafwz 937 17 a% @7 59 .

! TTET § FFA T AHA] FT FA F
9T HIAT & A7 I F 9T ACATAT AGH
gar # gondT 7 17 ®1 a9g ¥
T BT AT & "2 0F I # F-
srifed qade ¥ A9 AT &)
¥ T 7w wem 5 smmaifea
T 71 /it aw oFA & 4 fes
Triz # £ AT 7 @1 9 (5 e w2
¥ e feem &1 A AT Smafegr
FATr A wfgezs wER a1 geTET
539 (Ai) LSD—2.
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T 39T, JITT T IR FT R, ¥ a1
X W &1 TAT AT AR I & w0
TR FA T HIT 7 T ¥ Py
T 39T T {IT OO0 FT A47 5 famr 3
& ag dmadt @ g mir g

W CF €T § smmifer gfama
FroTafes uodeT & fag s Fx
@ & | wRAfmae qoEr foray fe
RYAT T E AT & A Feurd e fowwt fr
WHEET FT 4T §, TT A7 7 F-
AETAT &Y AT a2 1 ag a9 fF oY
HETE T a9 o7 1§ § 98 ST Wy
i a1 7EY A I A o frw
FHT AT AGE | 34 AL qATaAE F
FAITT €Y 58 FrATRfea 1 agds
T FHYIT I7 6T ¢ 1 39 & 909
wETES W W g1 7K Ea
AfFoa & ar § o5 ¥ & F1 ey
A AT T FEAT FrATe F% o
W@ A FATS wrmadey dEwdw
TR FLTFA 8 |

us wifedr fes @t  Fg
g g g g & fr fafi sy ag dmen
gv i 37 a<g #1 9 wramfear awd
T E AT I H A A o @
72 fas s rTaifes T F faeamgeaT
& et e wT e 2 7 g¥ O srafuad
&1 &1 g% o AT Tfey o fF F1-
groXfesw #1 & 1 9T A g o
qar 7 g1 i ArEwieT seaT ur O
AR F17 # FEIfer gfTaT # Far
o fF IR qEH T ga9H fwAT
o1 | gafae gAY v gw semaifen
FT FAIAE AHTERT THAT F GIE a=ai
¥ FFC el aF F AEET =9
qgTE AR R TTE Faad FIF |
FrTgea qrafaee a9 Ao & fag
TF WEH Io1 7@ § gafag 9g aw
& FF W1 AT AER & e & Igel



4131 Demands MAY 12, 1962 for Grants 4132
[ s

& QO ag anfes g 1 7 Y fF A1- T gr Y ¥ g1 3 ¥ W AT

qEaT FATfaT I armafeqt 9T e IA AT AT a<F F, N1 o ey -

T 7 PaT ezdem afaw & s
s fF 37 F1 gHe frar aF 1w
HFFAT ATAN TH TTF qIoo1g 2 WK
siqEfea ¥ q9q7 F qeAr fae
# oF FAOTIA AT FA faa7 90
YT 79 T ¥ 777 AZT W1 AvaAT AT
w Framrfer § a3 § awm 2 A%
Far 773 a1 of wwwar g s o A
feat & sameT =g 0% ¥ 59 Wlw
®Y 29 FTHYTT TATTFq ¢ | AT |

St ®o Ao frAT  (TWET)
AT weOd AEEd, § W
oI wroAEal & gvaed §, o9 fE
Feqf1dY § iz & gevta wE &
97T A A FAT I1EAT § | 3w A
AT T-TAT ITAT AT T HZATETS &1 4T
wrizATEs, T 9 AfAA” § 9w
FaTgE, FEATET AR qTEAS
fawmr gl ® ) AEET & am
T & AR A AT AT @ awe
w1 fasra fra ag & fpar o s gt
& mraTT g7 wafas fawm g
& merdg am T9Ed, sramifoey
IR GEQ 9 AT I ®1TE |

qATS & JeqrT & forw g1 F1a7 7
ATTEEFAT T §—TF AT 99 $1 71iqw
#ZT I A4 A g femm atr o s«
T %1% Fare faar g | 97 a5 gam
FamfafagagisTsrszaams
o 7 3 5 2 frm T & oot awfa
FLUDA & AT AAA I HF AR A
WX IF & OF miaE I3 T, T
FTT-TY FT FH7 9T O, A § HIAT
fargre 7gf #¢ and & | SfF it ow
g 3w feggr gam 3w fim s &,
@ fag g7 ST s # foeard
FETLH FTCATFIIE

g wim g€ f aware & foed wfewe
&, 3 *71 faFmrmaor gl =ifgy AR
g aTa ¥ FEwr ag) g Tfeq
T 9GS F1 A FL LA § Jg 907
FATAT 74T AT AT TS T FHH 69
farar o 7 A =g @ B Forae g
qrfeai &, 7 srgm oo g £

wa FEAT ag ¢ fF ewe A a g
B aAEE, AR g SF @A
Faifaa FT W@ & a1 48 | sigi mfgs
FEAATH TE &, Tgi Ag TG g AT
& wre A § aifew e ¥ fayg,
I H AATEFAT A F (AT AT F K
T ZEt Q¥ q9AT ¢ 97 771 fafiaw
FE e INATIE &, o
9T gw F far @ Tk 1 W&
Tz Y T0 %) @1 Afe i wFar 3w
FTEFT ®1 WA § AT AL |

qATey #1185 0-%R F e §
g @ ¥ $g Wies U aw §
T ¥ aaman ¢ G srafas sfa
wfafadl a7 gear (e o—¥t F .0y
wrE, (euy-%% ¥ §.%0 @ WR
q8go—5¢ ¥ 3,83 e aQt, 9w fF
et Qo T q&T . 3o AT E
wg A% IT Y gEEq-FEAT T} AN &,
T L8o—u Y HYY o ATE, LRYN—
YE F wo. £y T AT 18%e—%y F
te3. ¢c wTE o | g6 aE & foe
Hqs YR, LI AR ITE T 79B1 T
safes g wor A< agwda wiafar,
S5 & STl W) g & 9t
¥ weg wiwe fed Mo E

€ Hiwel &1 @A & ag AN Frav
¢ v o gfafagl o o 9=l &
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wifes ggar i gew@ et g @
HTHTTIA HT TGHFAT 34T & | 3g ATT=T
#r 3fe ¥ Ffee Wiz A g,
feg=T &gmT & WX afzw, faawr &
g /i fafe £ @ o1 Fw
SHITFT & ET0 T H FT HF A FT
@A T O E, 5 ¥ T Al
foar o g, AT g R gw A &
W g A wow afew fF gy
atfat At & foT SR 7 ama faddt
T F 0T T &1, a1 YT 9o F A,
T, Faa af |

& gugar g {5 7 A O w7
Tq 9 o 7 fear o fw wfw ag
frirft 2 ¥ aufew 7g R § o &
R & Pfeerea = RE EWR A
v 7 @ e | gt Y e
st smsm o fm &
wfed ag S @y far omar @, s
&1 3T g &e 7@ {1y fr ogw
o # et ¥ w0 g &, @ A
TR G AR 99 9w a® T
d5aT &, ¥ TR T AT T AT &
© W g frg & Y TR O el | @
ar s <wa ¥ @

w fawfest # & Fgm wwgar § e
&t Frawat o fFET X 9% 9T @,
fafaez ar ¢ wr=T et &, 3@
g 7 ud f§ ww 3@ wfea o
fafaeee a7 fedt fafaeex @, @Y s 3w
¥ qou o wifea< ot fafeet &
W ¥ HeET WU WieHr W fe
- e G # 8, 9 aed @
fi ag F i 7@ 7T @ 1w fag &
§EY FEAT §-|rEHT WwA w7 7
w=T Fgar g & g uordt ¥ fag
qHTT F 5Ty 72 W fome oA wTaTw
w9 39 ¥ qF #1 faar Wik W@ 9@ w
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o at famgn e sw g % @,
T FAR A A AG R

e Y AT ar I §, ffeT
# ag e =g g fi oo o ot
TF § R I F THERE A ot
& & 1 wgt aw ewrfaT T wraew
ag fagw &% & 8T s@ g
TR Y 2 # 7+ aw d, v w
FTETE Holta g1 A1ar § W 9g gardy
wow & A wraT | OuT A g &
forer S -AEEE T Ao AT ATEAT 8,
g 3 ¥ aga 99 M R T A
feam & o7 99 € & | T8 F @A A
T ERT 1

& faaAm & avary ¥ 97 ffefaen
fiFg e &, & rey & s ST A g
7Y g | & oA FNwE A
¥ qTHA T AR | g A AF §
o fawg # g faare @ £ At
F1 IT F w9 § | A7 & e
I 9T qavAg & ATGIT, qT qG FTH—
@ ¥ a7 7 fe 1y uF WeaTwd
S g-agd WeE a<g ¥ qeW o1
&9 F F ST A §, g9 37 T a1l
T g A 2ET E 1 ITH qF AE,
#fer ag &y o AT o 99 q@

, wrE PRt agaegE a@ 1 9o

ﬂ'aﬁo ﬁﬁmaﬁ%ﬁm
i fedauiiz &1 3 | T 1 #1039
foreiy & | S w0 SEF ey g @7
qug ¥ FIE 0T HTH 3T F A A=aT £
ﬁ"mﬂﬁ‘ﬁ'° g "Wle & qrF
fedSa¥z &1 F19 1§ A @F T
IEF 9H T G W G 7w
wx afasrr & fasdr feaT oo g
AT w1 MEFTF FT fear ¢ 1 A7 AGT
a&d E |
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¥ 7g of =meen g 5w davEdt FATT AT TEAT v § W oY g

®I OF 397 & & ot wfasc 7 2 fed
o | WY T fREr fedt AT #Y
I FW § a1 B FAW AT AW
IR AN IR E F A QT A AR A
&l IUR! WY FA4T T (AT T 2WE
AT FAFET TAT 2T & | S ¥ 9 AT
STT FE@T JGT & AT IAR! FHFC
W 97 9T & | 31 AT A ¥ duwEt
F FH B AT HT A FE | I
fedaite &1 #1% sm am 9@
¥ g3 #< far smar & aF a7 9
fe, feddaiie &1 fpaar s s& frar
& 7R frg awg w1 frar & 1| e 2
T IR TG T 2 [T, gEh '/
= Fg Ak T qfaq, Iwd w7
AR W T ¥ IGF 99T I "W
W@ AT TR & | ITH! W9 feIAqHT
T# F qAT @A AE ¥ o AR
oy 2fed fF qnF atE @ @ s
& AR W AT T T E A w0 AR
TS T gHaT & a7 731 A1 fraw
¥fam # g TEAEIIT F@E 2 )
T 9 9N § 99 #0947 a9 9EwT
FARI W1 qBEE | 59F fAQ WY ST
CaE @ @ wwy E

LI G TR A (R e
CHEfE QAT THC F O we
T\ T AT 9Ee F9 IART AT
afed | am FaET J05F T g5 T
% T ATET IA¥ AT |1 0T AW FY
g ¥ %y § 1 fow damAi § and
g § =gl I T a1 AT g9 a9
& | T grer # T wfew g F2 gl
&7 syfems Ak G 1 A1 A
g sty #  fedyodz & w0 omo
g7+ ggi dat afe sylsad &1 s
G B FATER | R AT T g v
N W Jg fasr dfad, dfF sEwt

JEE @ haT §, TAfAQ 9g wfew
TE F AFAT & | TW A I TGT TWQ
2 fF 7 HT qad saRr A & 9 |

o faerae ag o § fr smmifesy
%R a1 JaEal & oFTIzw &1 wife
T r & 1 37 g mifee gn
ifgd | §¥ T A1 feamw feaw &
AT o wwar oe 3 &, Saer mifee
T g ® | Fg g Sifed

afeam aw & #g SO W §
f faet Fvoaza AT € o gamat
% fga®, ITH gAFAEd AT =ifgd |
fog a@ & gal faqami ¥ s=mn &,
faerea graT &, Te-Efow w=ar § W}
gl A q qarEdl # A Se ar
FTH &1 TG § A1 a9 qHT | § Z1ear
dear anfaa ghir 1 gafan wre wd
fomad = § @1 ST S g
aifegd SR A Ay g ag I
g et & |

W@t AT qg T HL qgt AW B
fafg FE FTFH N AT gra T |
THHT agA a97 HAL I | ITH! Fafira
F F FH T=ar a@ ¥ fear smar
=ifegd | A Zior faang sarr #
¥ g0 & o Fowrd dz o a7 99 30
g1 & gy v Fgt 9T gAEE
oY & 3 weg AE g & 1 @ W g
fe “smarr g W g W @ F
ford g oy & 1 & afean feem 3
ferd & A3 U AFL AW 9T
93T 2 | 39 atg & foms gad s
arfed foradr At # 2 wfm w @Y
o F =5 TTE F7 | HOFT TAAvE
fr o w=g =3 foFE »ff a7ard )
AT givw WWT R WOH! AN
afgd |
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eI HERY ¢ 30 4 W e
@ A &, wro FEEr o 1 g

=it ®o To firmrdl : ﬁ'mnﬂ
far &1

=it go wo ®WYT (foeqw) : weww
werey, FEfd fedaudz & av §
foma W gu § &Y IR 4497 @ )
I8 WA feFwal 1 S A &, SRV
B car HrH T o aar § 1§ awwar
g f et siaw 1 3 3 § fag
T agt % T F frem & fog afz
Fr§ 7 YT g1 Far &, A1 98 FfAE
fedmwiz &1 & ad=T g @Far 20
T AT A @ & 2 fr qaet e
@ ¥ 4% 0% ¥ Jwm 9@ arfe
T ST T B, A I A

w7 ¥ fE %) war g ar AW
Gar s & fr fafeet aga 3 aedi
FICH 59§ GAT TR TET §, TF TCHT
ot fle gak g @ & 2 1 Sfe
9% gw an fedsew & W I
| oy g o awnd v A
s 9ifgq 3few sk s fr @w
Wt wgET F1 A Wifed fF ag fod
¥ fod o fages At @t & fe
= ¥ fradt Fraht sgmt fA g,
T F41 Tafaat 3§ § v w0 fevaw
A T A E AR fra a@ & 791
T FIFATIRS § | Frgfae feqaaie
T SER0 FY IRA TgET, ATAG
Y TG, N AR [T § T
gt 8, SuwT Iw % & wwar T,
CEH) F & T | T aTa F fwaer
aeae g% & W 7 7 wfaat @ g
£, %7 9 % /< foie & g fean
ST Tifed | T EH TR A dmy g At
qar et § 6 et H g et et A
T w8 FeEET afew a@igh @)
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Frgfady feqaadic # oa & o
a1 gg © fF o ST A W 9 ar
ST TT 9 FTH OFA &, T FA §
w3 ¥ W g fF o s oF
TR, TN A HAY & A=
IAAVIT F A H FT7 F3& A AT
A g A AL T F TAANT F
wfq ®1% waaT gaedl gt & | § 9%
q4 S 45 AT 9% & WX A IS 919

‘e o g § | Faaews o & W

TN W, AT AT # I@ar g af
Yo S0 Yo T AT FI AT HIT FT &,
foreorst Fae aH T AT ST TR FT AT
1 qEN FHFAT | A% AT @ FI
ITHT TTH FATZIAT § | T T ST
WET B AL GHAT & A1 HA FOA wqA
FHAT R | 9% 79 § g AW F wfq
T FT ATEAT ERAT § A WL 7
FARI AT FTH FETIEATE | 7 AT
g fF dto sho WYo TaT TR AR F1
gfam & ardY § o T a® ¥ s
feqaqiz FRE F A TP &, ITHT
s gf v sy * e faae &
Y ot § 7€ facge et i & 1
TH e @ AT & FAH T WO |
TeftaTgE® M & Afed M T
wh gt @, IART a0 FTowwET off
gt =1fgd 1

Fefad feadadi F1 9= 97 919
¥ e Fw@ A ag Frema ol §
fr o 3o ) 7= A TRE AT A A
YT g1 = foan o v sae mifgs
feafa f&t §, arfos feafa &6 &
IR & AU O wOw) wod gE,
GteT AFgE & ark § fY ameman g e
ag TR TATHT § | 7T 9% ghrra-
sreFmA e A ot @ =g
|g FT G T F7 4 AR § )
77 3% 7l @ | I w g B fe
TRt I i TG @, T W w9} §
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[ g0 o ] TG 7 & B aog ¥ gAY sATw A
FIRT TA@ FH AR AE, TS . TR WFRA g AT &G T
TEAE T AT T NS qwH A o 9g s few & fag §, 71 9
7% 3 Y ey 1 gEr EfAT A R fog & gt oX T wifee <@ g
FF TR FT G a99 3, T g T gEd F e 1w E fagag g

W1 BT T a F1 Efaw gy &
aTr & 1 9 OF 7% 9 I fag &
g 3ger sader I fowmt #
TATT FTATE | ST Ao g Frav @
o maay = oY 3 3 Fr g €
g ArEwaE aifad T E 1 39 I
g9 A O AOH! GORHATAF 95
(FCAAT AT, FAY &) qETTE AT
sfas feafq & o9 F<amr ofed,
aa ‘a7 T FRET R ST g ¥ S
arfed | TR TH ¥ ¥ 95w ¥ @
w1 foar mar gt af 19 g
UECTIE CIE G

TF A W HHT AFETAT FT
FT § | T4-70 567T% gH A & |
TE AR A | W FE AR A gw A
Zar g & dTo FTo #Wlo F @™ ¥ oy
T A g1 S, ATHE & feag g et
gt & W 9T IAF W Y B R
g * a s a9 aR AT AL
S AT &, TRTETT WIEET TR, I
Wit & fog Fgi & g @Y wwdt €
o sAE 1 qeRafamde ¥ fag
5T AT TE T & fou 597 3R
£ | U g 797 *7 AT A9 A
foFar o awar & i w18 S e,
@Yo €Yo WYo TUT FHX AHAU ¥ foay
aar gAY " arat & fog g fad snd
a7 oF ¥ fau 99 av f5 9% fag
Qe Ty g a7 foad o €1
TTAY HFTT o A1X F qTE g foy
ZET TR § SATAT AT AT § |

TAT TATE § §L@iat sF qo R
TF 1% 99 (@l § | THHI BE ©H
g g1 wf 2 | fEe ofr saw o W

TgT 9T &Y TaHT WIfHE § AEY, aRIE
whem ag ¥ fr wfus ¥ wfas &
TN AT # {5, to W g A WA
AR ZaX =% § T8 oA 9% g |
gafad fa S %1 38 =09 I &
O QAT & fag gue s #
ST 9gaT § S 16 feawd W @
W & &0 o wr § 1 fafed & fed
ag #1E AEFT a1 Tl T ATred 6
Tg PR 39 T@ T € A Bk
AR W FX T )

¥ uF S w1 wgAn 9w g |
AT WIS FE EEEH F I FHAEr
FFwwhE F F14 B GwEa iAtaEl
oz faem ofwsl & af@ s #
amT & Wr ¢ 39 ¥ fad § Fe
TR 1 R § Ag qGT T A1 g AR
OF W FIH E | WA A ag wwew
g fr z9 70 w177 § <9 T Y sgaear
#; o fF 37 % "wEAT 97 9@ )
I ¥ ot woy fads @ A 9
WOt mTEEAT gRl it 3| & s ar
uy o &1 ) Faww = & fag
fisar Tan & 1 & g § i Ao
wafq & W 1w fow afeg
¥ ¥ w¢ AW 9ET w3 faEm 9@
fag & S7 1 =T 99 6% )

Fgw A o w9T @E #
aHY & fF 99X e FIw! AR &
# 41X 99 ¥ FTE WrwaAT gt g
# =rgan g fF Sl #1 owmAr &1
Fq ¥ 9 wmr ez foen ofwg
W gurm wfafa & adw aT X fem
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W | AT &Y T F oA #T g
At § 2@w 5 oaad @Y @A
@R FEAY J||@ I Grog o) 9
OF AT FEFA FRAwE F 2T @n
2w@E F 1l AT =T @ FAT FAT
AT & gl gEU AR AT FY gHA
fedt feq agdr wvar 2 1 @z g IO
| 2 | AfFT A% $1 FH O A
gaa A1 Fow afgd f& @ 3a@ F¥
QG HI HHEIAT FAT & IH FT
Yo qTEE FATal &1 Trer faar s
=r1fzd aifs & st snfas feafa gam
w5 1 qg frgrae sedr 30

g9 9 £ fr ga 3w § OF
W a1 g7 #T & 59X ¥ fa97 "fax
THE AT § WK gEd AR G
feqd sz & o %39 & fF a9 &1 "
agrar & A afas s 2w @ 2
HFY | IA B ATAI FT CHIEETH
F & | F 39 F1 g g o adr
vafs & fog qwReET @@y I= 0
2 AfF T 77 2 Twt T ¥
I HIEH § AT AHEAT ZIT FT
3T FraEr AT w1 oerIEEAT TG
dragr A @ 7 g & agi & q0 A0
from gt &1 gafag & ag A I
& & FFW & A1 A7 FT TG A7
& 39 ¥ gg s wfaw g1 fw s Fa=m

aferg sic Gar fafdt T A

HYAT ITHT gIaT & SF § I 71 CIATSA
T BIEA FI AAIAT FT Lo LT
feemr o faeen wfed | 29 & fod
garg & Sy =nfzd f 5 22 mEiE
£ 3 39 7@ W AT FI @A |

OF | F g AT F e
% FgAT 9TeT § | T9 AW 7 § |
g f& &% gt 9T dve o Hlo 7 A1
=% & 39 F o4 T8 ag AL A
217 =g § F T mfas i w9
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T ATEH TR 1A ¥ | 7 T Anrg
H! TIF TR @ E | 2 CF 7 O
F g maAT gefa @, gl oo
g9 I T §, IT & GEA HA-
AT T A EN & T TR A
FAT TR | gEd Tt & for & gwra
HYAT HI% A& I 8, T TR ACHF
w3 &1 gw T E e gt ag
AsdT ¥, J7 5 3% SAa< &, aww AW
¥ mfeart SR & zcw W § AR
9 ® THLT Fgi fhar weT &0 32
agT W A9 g, A I A HIAN
g q¥, FEIfAEr ¥Agis & gaTEl
¥ 97 dr0 w1 F1E 50 AT TR
& frear & 1 7@ o= A W= 2
FITET T7] qEC a7 ¥ A ateg f&d
a1 gg faegs Ted & g, TEgEr
g & 99 § | § g A fafae
FT =W Awaq FET AT §
FH ¥ F7 98 9 2 /I AT /T AGA
=fow A1 FeaT F1 AR I
F afg TzFAT IgY & 39 @7 9
|

Shri Shree Narayan Das (Dar-
bhaga): Mr. Speaker, Sir, while sup-
porting the Demands for Grants for
this Ministry I would like to make
certain observations not with a view
to make destructive criticism but to
make some constructive criticism.

This movement of community deve-
lopment, I think was in implementa-
tion of the programme chalked out by
Mahatma Gandhi in the form of a
constructive programme. When this
programme was initiated, we thought
that jt will change the face of India
ang would enthuse the people towards
the coming development programme
which we envisaged through our Five
Year Plans. But the working of this
programme did not give any satisfac-
tion to the people or to those who
were interested in it Even the
Government realised that this pro-



47143 Demands

[Shri Shree Narayan Das]

gramme is not able to stimulate ini-
tiative and develop institutiong for the
continuity of that programme through
the public.

The various stages of the com-
munity development programme, as
envisaged, required that the whole
programme should be taken up in
course of time by the people, but that
wag not done. Then a committee under
the Chairmanship of Shri Balvantray
Mehta was appointed to  gsuggest
ways and means ag to how it will
Teceive the co-operation of the people
and in the form of Panchayati Raj a
demogratic decentralisation movement
was started. Some of the States have
accepted that proposal and have
enacted measures in fulfilment of that
programme,

I am one of those who support this
and want that the whole of India
should be covered by Panchayati Raj
institutions, But even the working of
the Panchayati Raj institutions has
given us some experience which
points out the dangers ahead in the
programme. As has been emphasised
by s0 many hon. Members of the
House, the elections that are carried
on with regard to the Panchayati Raj
institutions create conditions in the
rural areas which create factions and
encourage casteism, communalism and
80 many things. But we should not be
disheartened by this. In the higher
set-up also, in the elections to the
Assemblieg and Parliament also we
think that such instances are there
which discourage us and which have
led many thinkers of our land incluwd-
ing Acharya Vinoba Bhave to think of
another method of election. It has
been suggested that recourse ghould
be taken to indirect elections. But I
am one of those who think that in-
direct elections, if accepted in our
eountry, will bring out more corrup-
tion. In the direct electiong there is
no doubt that we have to incur ex-
penditure on travelling from village
to village for canvassing votes from
the people, but in the condition that
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is prevalent in India, I think, indirect
elections would give rise to more
casteism, more communalism and
more corruption in the country. There-
fore, in spite of the fact that the idea
comes from Acharya Vinoba Dhave
and a person like Shri Jayaprakash
Narayan, who has also been emphasis-
ing throughout the country that we
should take recourse to indirect elec-
tions, I think that the Government
should think twice before accepting
these suggestions, Even if the present
system of election is costly, even then
I think this is the best in the present
circumstances, although there are
some causes for anxiety here also. One
has to spend a huge amount for the
conduct of one’s election, but since I
have not much time I would not go
into all those matters now.

But I would like to suggest that
efforts should be made in one direc-
tion.

12:51+ hrs.
[Sert Murceanp Duse in the Chair]

As hag been emphasised by so many
persons, and as I also once suggested
those who are interested in the imple-
mentation of this programme of
democratic decentralisation in the
form of panchayati raj, especially
those who are social workers who do
not take any part in politics, who do
not belong to any party—and I think
there is no lack of such persons in our
country—should be constituteq into a
high-powered  committee, not a
Government committee, but a non-
official one, with branches all over the
country, to propagate the idea of
unanimous elections in the panchayati
raj institutions. We may not succeed
fully in this matter, but even if we
succeed to some extent it will give a
new picture to this movement. As
soon as the election is over we expect
that the panchayats in the villages will
take up their development programme
in right earnest, But after the elec-
tions there are more factions in the
villages, one party opposing the other
party even in the matter of taking up
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the developmental work. Therefore, if
the present position with regard to
panchayat elections ig continued, I
think it would be more harmpful and
the very purpose for which we are
going to start these panchayati raj
institutions in villages will be frus-
trated. Therefore, I would like to sug-
gest thay a high-powered non-official
committee be appointed with branches
all over the country, even in the
villages, who will devote their time,
unofficially, not at the instance of Gov-
ernment but of their own accord, and
who will try in every village and
block samiti to get these elections un-
opposed.

Then I would like to say something
on the role of gram gabhas. As we are
experiencing in so many States,
panchayats are elected in the villages,
executive committees are formed.
They take up some developmental
work. But the bulk of the village
people remain indifferent. That is the
experience practically of all, No gram
sabha is active. No annual budget is
passed. There is no real democratic
decentralisation. Only a few selected
persons, twenty or fifteen, in a village
take some interest in the develop-
mental work and even they not {fully.
But the whole village remains untouch-
‘ed. I think efforts and iniensive
efforts should be made to see that the
gram sabhas become active and the
energies of the people are harnessed
in the direction of such kinds of de-
velopmenta] work.

And then, for the fulfilment of the
community development programme
as well as the implementation of
panchayati raj we require rural jeader-
ship. Some efforts have been made to

ducate young people in the tt
of carrying out the objects of
panchayati raj and community deve-
lopment. But so far the results have
not been successful. I think this also
requires some efforts, and if continued
efforts are made I think rural leader-
ship will emerge at an early date and
that will help in the development.

I would like to point out another
fact, Thig is my own experience in
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our State, I do not lnow the ex-
perience in other States. Develop-
mental works are hampered very
much on account of the financial
procedures. These overseers and
accountants are not sympathetic to
those who are social workers who do
not get any personal benefit from
these developmental works. They go
to the Block development offices.
Some schemes are sanctioned and
some money is allotted. After some
work is done, when they go to get
money from the office, every kind of
hindrance is put up. The bill is not
passed. They have to approach the
officers or clerks so many times, for
six months or more. Even then, they
are not able to get the money. When
contractors, in the name of social
workers, get some programme in
developmental works to be done by
them, because they take recourse to
some undesirable activities, their
bills are passeq easily. Most of that
money goes to waste. The work is not
finished, Even then the Bill is passed.
When the work is done by social
workers, who do not derive any bene-
fit, their bills are not passed, It must
be the experience of the hon. Minis-
ter also thay huge amounts of money,
allotted for this purpose in the vil-
lages, especially irrigation projects,
remain un-spent. Even if the money .
is spent, that goes waste. The work
is not done. Any enquiry will prove
this fact. These things should be
looked into. These overseers, who are
technical men, in the name of techni-
cal objection, say that it is not good. If
*they are approached in any other way,
the work is done. Therefore, all the
social workerg are disheartened. They
do not go to the Block development
offices for any development work.
They become tired. They leave the
work there, Therefore, ther is not
much progress,

I would like to point out one thing
more. Recently a seminar was held
in connection with the administration
of these Panchayati Raj institutions.
Some suggestions had been made.
They are valuable suggestions. I hope
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they will be considered. 1 would
also like to emphasise a point that
has been stressed by so many Mem-
bers her, Work has been taken up.
Elections have been held, panchayats
-elected and block samitis have been
elected. But, there is lack of life in
the activities. This is due to the fact
that no financial resources have been
allocated, In some States, I have
heard—in Bombay, for instance,—
that a major part of the land revenue
is going to be granted to these insti-
tutions. But, in other States that has
not happened. They have been
empowered to levy some small taxes.
I+would like to state that the Pan-
Lthayati Raj institutions should pros-
per. Although they should be entitl-
ed t& levy taxes, we should discourage
that. Because we want that the
people should take an interest in the
development work, if the village lea-
ders or the panchas or panchayats levy
the taxes, they will become unpopu-
lar and they cannot carry on the
work. I would like to state that there
shoulg be sharing of the taxeg raised
by the State Government. A greater
part of the land revenue shéuld be
given to the panchayats, Besides that,
if other taxes have to be levied, they
should be levied by the State
Government ang the Panchayati
Raj institutions should be given
the allocation early, so that they may
take up development work througout
‘the year.

Coming to co-operative movement,
there is no doubt that recently, much
interest is being taken by the Govern-
ment as well as the public in the
development of co-operatives in our
country. Some years ago, a commit-
tee appointed by the Reserve Bank of
India made some suggestions. Recent-
ly, a committee was appointed under
the leadership of Shri V. L. Mehta.
That also suggested some measures.
The Reserve Bank of India as well as
the State Bank in some spheres have
been taking measures for the improve-
ment of this co-operative movement.
But, that has not proved so effective
as it should have been. I would like
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to suggest that an assessment should
be made, especially with regard to the
requirements of finance for agricul-
tural development.

13. hrs.

So far as the co-operative move-
ment is concerned, it is mostly agri-
cultural. But the allotment that has
been 'made during the Third Plan
and during this year is likely to be
spent on other heads also. For ins-
tance, there are the handloom co-op-
rative societies, then there are the
consumers’ co-operative societies, and
other such co-operative societies.
Therefore, I would like to suggest
that if we want these panchayat raj
institutions te thrive successfuly, and
we want that these co-operative ins-
titutions should engage themselves in
increasing the food production, then
sufficient arrangements should be
made to provide them with finance for
this purpose. .

My feeling is that it would have
been better if an agricultural finance
corporation had been set up. I made
that suggestion some years ago in this
Parliament, that an agricultural fina-
nce commission should be set up. Of
course, the HReserve Bank is doing’
something in this respect, but that is
not sufficient. An agricultural finance
corporation should be established
which can grant credit to the co-ope-
rative societies or to the individual
farmers.

In conclusion, I would like to submit
again that this dynamic programme
of agricultural credit and its distribu-
tion will require the co-operation of
the officials as well as the non-officials,
of the panchayat raj institutions as
well as the co-operative societies.
Unless we make this movement suc-
cessful, I a#m afraid that our dream of
having a socialist society in our coun-
try will not be fulfilled, even though
we may go on repeating this for years
together. It is only if we take steps
to make this movement suocessful,
the movement of community develop-
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ment, the movement of panchayat raj
institutions and the movement of
co-operative societies, that we shall be
able to fulfi] our aim of hayving a wel-
fare State in India, of the kind which
Mahatma Gandhi envisaged.

wit ferea o et (o) : STeRE
ARG, AR AN Y WA A
FgfadT Samde W FENWEH &
FTHHMFRENITHH A fe
GHTET UG $1 59 37 A UF @6 AF4T
& forg & TaT & | 7g AEEs g v
5 fF st o Y sEEAr o
<arEdl F AT GG

qg Tt &7 3w & fF oA q
quradl & gea # 78 I A A
fr ag darad faege fasyet weam
R A F1E ot Ifafers @ 97 &
&1 ¥ 34T 7 % 1 OF faeger faoargol
gfee ¥ g7 smifer g A
qATT W | SIEq afafa, aear
12 ar oy afeeg ot ¥ g 9 faegw
qiEfsg ATt ¥ 9 9T qwAr
wifzd | 3fFw 7F owaw ¥ @ 17
#1021 § fF w09 a9 ¥ qEgEA
gt AR W § 97 areg T I
AT AT A I IFT IASAT FIA G B
fifer st & X ©F 99 ¥ oF, oF
A R AT e P wos
arere d far AT oY #1 ag Ao
& fr gx areEr AF #) wraw 3 fewe
& I T I TR | g Ay
9 & agq AT 93 W | AeAFT AR
& gra g 9 i oK aFEh o
fad =1a & o farge wdff afem = @
a1d & R ag FiFal Y areqar aF
# w7 7w Y 15 & a8 faega oF ardf
wIRET 4T FIAT 31 T9 FAET AT TG Y
T FTGEE

itas A awr o ¥ fe
TR § aTCHRI #7 I § 99 F fag

& W ageTn e § 5 qR @
TR # @ aR & 797 fod TaqeeR
Frewt aree(d F1 79 § et fe g 3
T i arae ¥ ¥ fag s g
& forg it gt o< FaT Tier T 7 S
At =1 fear T fagia fF 97 & fag
TAT § F1 foraT g, FW F g A
frag dur for o= @ i
AT TG FTBT ATAAT 79T W Tf aF
Aam wrd fr 7 i iR s #ide
qrET F Irteardd F1 Jie T I3 faes
TS 11 1 312 Foar ar I A Fowy
g dte o Hle T wiftew ¥ ga¥
fgas gz fFor 9l 9% 49
FEF ST ITE T {1 felt l.ﬁ'tib‘@
T 9FAT I8 ¢ f 9= aF gu nfafew
a1 gad facger g 4 W@ 99 q9
T X FIATTLUET [IAC Bl AHAAT 51
foer mall

™ & 9 7 7o fs wage A
feg® Iqamiz Fifaa A1 3o-¥-53 F
difer & fag agi & fedr sfrea Ot
wfer &1 e o 8, fafes ome
#ifor w9 2 97 & <2 fomew 7 7@
g9 § 9F FT FATW AT § 1 g
gafan f &t &1 omar @ wifE afz
g &g Y IS (oQ ag g7 @
faey g & 9 F wrew A TR
fore ¥ sgr T | 38 918 | wOAT
TCH & T T Tg FL G F TRI B
qgi 9% 93 37 =g § | fedt s
TAQT A Fo-¥-18%3 # W awer
fefgm Taaviie wifaa 7t fifer F I
fafree 4 € 59 & o9 < ¢ g
wF 89-¢ ¥ Tt § 5g fos
fFar & . —

“The progress of the Block work
was reviewed, As some of the Ex-
tension Officers’ performance re-
mained unsatisfactory, the presi-
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dent has instructed them to show
good results and fulfil the target.”.

T & Gefther g T Y qaTe 4 TEH
T ¥t 71 g | Feama & e amaEy
EeA ¥, OF, AT T G A F AR
g, X TATET w1 ASET aRE
Y F WX §g T4 gA1 | T & wwman
STeT OF 4 qHAAT § F1S W A W@l
= Y g € 1 5w RO ¥ ot are
sz & e & f #an =0 1 9wl
7 faega e fem i@ 21

“The revised budget estimates of
Taluk Boards for the year 1961-62
were received only from Manvi and
Lingasugur and . .."

7@ arewl § § fow @ ol ¥
fargse awe afcieg R )

“... were approved by the Dis-
trict Development Council at its
meeting held on 9.1.62. The other
taluk Boards did not send their re-
vised budget estimates in time.”,
W aew dAdE § wwy e
gfeddg a9 F s 7 )

“The budget estimates for 1962-63
which were to be submitted by the
Taluk Boards not later than 1.2.1962
under rule 29 of the Mysore Taluk
Boards Budget and Accounts Rules,
1960 were not received in time from
any of the Taluk Boards except Rai-
chur and Manvi, despite emphasis-
ing the need for timely submission
of the same, vide District Develop-
ment Council, Raichur's letter No.
DDC|792|61-62 dated 19.1.1962, The
budget estimates for 1962-63 receiv-
ed from Manvi were incomplete . .”

fos &t aregw Avdw T TR AR
ardt ¥ & v fangee ofedeg &9
*fea 37 A ¥ A At aregE ¥ AW
ey gz ¢

“.. and the same were therefore

returned for submitting after neces-
sary meodifications,

Works Programme: The taluk
boards did not take sufficient in-
terest in executing the various
schemes . . .".

Shri B. S. Murthy: May I know the
date of the document from which the
hon. Member is reading.

Shri S. Swamy: The date is 30th
April, 1962. It reads thus:

“The taluk boards did not take
sufficient interest in executing the
various schemes with the result that
there was shortfall in expenditure.
Similarly the schemes transferred
to the taluk boards for execution
during 1961-62 under the Plan and
non-Plan schemes were not execut-
ed satisfactorily due to partly lack

. of interest and partly lack of ex-
perience and also for want of timely
action on the part of the taluk
boards—specially to mention the
taluk board, Raichur—as g result
of which most of the funds were
surrendered particularly under the
rural water supply scheme.

“General: The Chief Executive
Officers of tht Taluk Boards have
not taken keen interest in the
work of the taluk boards, There
should be proper coordination
between taluk boards and pancha-
yats. They must rise to the oc-
casion and spart no time in Im-
proving the working of the taluk
boards.

Abdul Jabbar,
for Deputy Commissioner,
Raichur.”

Dr. Melkote (Hyderabad): May I
know to what extent the works in
Manvi have been completed? The
hon. Member has mentioned in a
general manner that so many things
have not been completed. I want to
know the extent to which they have
been completed.
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!ﬂﬁrom:quﬁ:ru@w,ﬁ'
WY ¥ 9T 9 Fae W A, it
# 39 A IHE qaT0 AR_A E |

wsmﬂqmm'ﬁtm

T wod waw (V) s fr dut
- FANF FATH Y :

AT AHT e faarfoa
AT qTeH T fasfoa
famgR aeqer | @ fadtag
Tt Tt Ft faarforr

F 3§ weaw ¥ #g o fadg s
=TEaT 5 X OF e F f4o ¥ FH
fafoe s & A e d v &t i
foafae  aafaat ggam & &W
forar man & | 99 aEEEER AR AE-
TIRG, AT N REFHFAY | HT
F & fAT d9e @ @ ™ g 6N
T UF A ¥ w6l w9y | g ot
£, afe fRe oY oF <1 faaforr 3 ama-
faui g2 ST AW AT 1 T H
FATAVE T FT AT & Fgy owar g 6
B TG 3G g FL G § AR Aw A
ify a1 <& & 1 7 = faege aww #
g g 0

s TEETE ST (I99A) ¢
g T FA T AT M1 & wewar fawet #¥
T H amafar 78 € 7

=t faro wawHY : g, AfeT & 3@
fRfee diw< A1 ama FT@E |

Dr. Melkote: Could the hon. Mem-
‘ber tell us in how many talukas water
from the Tungabhadra Project is
flowing where it may not be neces-
sary to dig wells?

Mo mmit: Fag aid @ &
AZ & | ARG T 3T Y 3@ TS
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&\ 3 & awwar g fF TR TR
¥ fau st a% Ot F1 agE qE @
AT | WX AT 6SE T AR #
Tl = wTed & at 7 a5 g fond
e & A @ ¥ g dA g

T 9K W9 &9 5 gw geaew
AT 79 & @7 R, 99 & aga wifwar €1
W R FwiaERFTIE
HEETd &R WX {99 aF ¥ TiFea-
feega sx faafesr & @t a=t #
fagwa w07 1 59 #Y "] R, Afew
¥ 39 a9 § @gAq 7€ g foaw
e ¥ fam ¥ g g § 97 A
qiT &1 wWr & 1| § " g 5 e
faamit & g 5@ #7 awE g, 99 F
a7 T 8% aOF T FIAT A 2 |
w7 3§ feqEdz #1 wnfan sHTw
T gok feuddzw & oY aweew &, 99
F GH F AT MY, FF 7T TILH
MREfes TR e m@
fenditz &1 mEdw 37 #1 F9 A
AT A1 | T 9T a1 98 AHEH I
HEHHAT a7 gHT & |

FIHEEA F AL H T 77 F7
aea § fF Frumifes @i =W
aA Y AF A IT G g1 99 H
#fee dig  dF9 @ & aga 4
arfrat & w1 faoed J wamma ¥
TEA T AR AT gL TF & 9T aga

dT W ¥ afggw o< faar smm g )
fow #1 #3-3F9 OF &A1 g, 99 H
W TIC FAT A mFar & 1 W
aformr 72 @ 5 o8&t 39 Tt
e @ A faw e v, 99 @@
FEFR W gefafaat St qan fen
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[ fawo wami]
2 1 mrEEwa m:mﬁtﬁﬁq’t@f
FH I X EIAREI FA TR
qeom Y ¥ fag o 3g wifaww
fear =@

ﬁtmﬂﬁ(qﬂ):wﬂm
w1 & 2 ¢ 9 Y I I
& ?

=t fito vy - 3 &FT Fr-amaifer
Aad ¥ w23 § Wk dwd
% Yewrfafa w8, a e 3T
Faf WA A g W

* il # gfc W S Al W
FH T AT agT § q4T WA §,
fa %1 o=, g, 9@ 7T F TGl
frem g AR frga v a3 wa &
T FTERR Ay R s
| AR 39 ¥ wgEw 3 & fag
s &t o & 1 gErR st
feRx R sEFe Fw qF E AR 9
&1 097 707 91T & gy faear "7
IR F gg@m AT feega A am
IR

grefam 1 & & Fm § aga
TEE T AT § | 39 B @ F & fAg
T FT Tk & FAeal TFRA A7
anfee .

o ¥ § gg wgw wgar g 5
agria gfee & enfom ardfae
¥ & Freafas o g1 %l § | W
W A & fawme o wfa F@r =S
g @ g A o W B & AEA 9
TElAY TadHe aAml AIfge 1| 9l
TaAAE ¥ §9 T & avar §, faard 1w
¥ f5 3@ ¥ O9 w7 T 5% 990 A
ST EETE | AfF Am AR W AT Ay
gwfa & ¥ fag w5 qoF & 0F T
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TFAHZ I AT I | o
ngHz ¥ a8 F7F ge F wo e
FHAMT FE@TE |

Shri Rajeshwar Patel (Hajipur):
The Community Development Minis-
try has produced its 9th Report. As
we all know, it has been in existence
for B years. It came into existence
to organise community development in
the country. We are also aware that
it could not succeed in its objectives.
As a result of the Balwantrai Mehta
Committee’'s investigations, certain
suggestions were made, and adopted
by this Ministry in introducing pan-
chayati raj throughout the country. It
is reported that up to date about 65
per cent of the villages have been
covered, and we have succeeded in
introducing the panchayati raj sy:tem
in almost all the States except West
Bengal where also the necessary
legislation is being contemplated.

The panchayati raj scheme suggest-.
ed by the Balwantrai Mehta Com-
mittee was to utilise the machinery of
blocks for implementation of the
plans, for enlisting the community’s
support in developmental activities in
villages. I have been listening to the
speeehes of hon, Members yesterday
and today; I have also heard refer-
ences made by hon. Members to the
panchayati raj system on the occasion
of the debates on the President's Ad-
dress and the General Budget. It
seems there is still some kind of doubt
in the minds of some Members whe-
ther there should be a thing like
the panchayati raj system in this
country or not. The other day, Shri
H. N. Mukerjee of the Communist
Party said that ‘the mere incantation
of panchayati raj, this mantram, which
is supposed to dispel all our troubles,
is not going to lead us anywhere be-
cause you have not got a really
thought-out policy . . ..

Shri B, 5. Murthy: Does he believe
in incantation?
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Shri Rajeshwar Patel: 1 4o not
know whether he believes in incanta-
tion, but his meaning is very clear,
that he wants this Ministry to take
this activity of panchayati raj a little
more seriously than what they have
done so far.

Shri Mathur also said:

“If panchayati raj has got to be
fitted into parliamentary demo-
cracy as it obtains in Parliament
and the State Legislatures, I do
not see how we can keep politics
out of panchayati raj. It is a self-
deception, and I think the earlier
we get out of it the better.”

There have been other Members who
have suggested that there tchould not
be politics at this lower level of ad-
ministration. The Swatantra Party
has also made such references. I will
not go into these things. Shri Suren-
dranath Dwivedy of the PSP seems to
be very enthusiastic obout panchayati
raj sy tem, but he does not quite
agree with the way things are coming
up. He thinks that the State Govern-
ments are trying to utilise these basic
institutions to their advantage, to the
advantage of their own party, and
things like that

I think I wil] do well to draw the
attention of the House to article 40 of
the Constitution of India, which reads
as follows:

-

“The State shall take steps to
organise village panchayats and
endow them with such powers
annd  authority as may be
necessary to enable them to
function as units of self-govern-
ment."”

These words are very clear and need
no elucidation, and if at all anything
is needed, I shall try to bring befure
the House the real necessity and im-
port of this article.

When the Constitution was being
drafted, our present President, Dr.
Rajendra Prasad, suggested that stepsz
should be taken to organise village

panchayats as units of self-govern-
ment as our base, It was found that
the suggestion was made rather late,
and therefore they could not, because
they had already proceeded with the

business of constitution-making far

enough, introduce this basic and re-
volutionary change in the system they
had decided upon. So, they conten-
ted themselve; with accepting an
amendment of Shri Santhanam which

has been incorporated in the Consti-
tution as article 40. While moving that

amendment, Shri Santhanam said:

“I need not elaborate the neres-
sity for this clause. Many
honourable Members had given

similar amendments for village

panchayats, but they had also
attached to it conditions like self-
sufficiency and other mattefs,

which many of us did not con-’

sider desirable to put into the
directives. What powers should
be given to a village panchayat,
what its area should be and what
its functions should be will vary
from province to province....”

In the end he said:

“What is atfémpted to do here

is to give definite and unequivo-
cal direction that the State shall
take steps to organise panchayats
and shall endow them with neces-
sary powers and authority to en-
able them to function as units of
self-government, That the entire
structure of self-government, of
_independence in thi; country
should be based on organised
village community life js the com-
mon factor of all the amendments
tabled and that factor has been
made the principal basis of this
amendment. I hope it will meet
with unanimous acceptance.”

The hon, Dr. B. R. Ambedkar said:
“Sir, 1 accept the amendment”.

I do not know whether this Ministry
of Community Development ever



4159 Demands

[Shri Rajeshwar Patel]

bothered to be drawn to this provision
of the Constitution and made a real
effort in getting it implemented by
the State Governments. It seems, ag I
stated a few minutes back, that this
idea of panchayati raj was reborn as
4 result of the recommendations made
by the Balwantray Committee. It is
really almost unpardonable that this
Ministry should not have taken steps
nine years back to get this provision
of the Constitution taken up seriously
by the State Governments, However,
even now there seems to be g kind of
doubt in the minds of many hon.
‘Members here and the State Govern-
ments seem to be trying to do some
good by the people of the villages
@nd condescend to give them some
powers. The Constitution-makers were
very clear in their minds that they
wanted a Government from below,
not the type of Government that we
have today. Unfortunately or fortu-
nately we could not help it at that
time because the type of Government
obtaining in the country during the
British regime was a Central Govern-
ment and State Governments and
therefore the same pattern was sort of
followed. Mr. Rau ang other gentle-
men drafting the Constitution realised
‘belatedly that this should have been
provided for in the Constitution from
the very start. Nevertheless, by hav-
ing inserted that provision in the Cen-
stitution they assured themselves and
they thought that the Governments to
follow would take up the matter and
do the needful. Now, whatever time
might have been lost, I think it should
be the endeavour of this Ministry to
see it to that the panchayats in ‘he
villages are organised in the manner
and spirit in which it wag envisaged
in this article of the Constitution.

Some people have been referring to
the desirability and undesirability of
the panchayat system, because they
say that already there are many
factions, caste, community and other
problems facing the villagers, and if
‘we introdue this panchayati raj ~ystem
in the villages, we will be only ad-
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ding to.the trouble of the villages.
Shri U. N, Dhebar and others who
have given serious thought to the
problem and the necesity of stren-
gthening the grass roots, the basic
institutions,
country a democratic way of life, have
realised that it is absolutely necessary
that democracy, our democracy which
at the moment happens to stand on
a pinpoint, should be so organised that
the basic roots of democracy are
firmly established in every village.
In order to achieve this, it is absolu-
tely necessary that a kind of feeling
must be generated in the people of the
villages that whatever they are doing,
they are doing for their own good.
The responsibilities must be given to
them ungrudgingly, it must not be
halting. As I said when I was speak-
ing last on some other occasion, even
if we think that they are notin &
position to take care of themselves, we
do not have the right to deny them
the right to commit suicide.

We have during the last ten or
twelve years of our rule, we must
frankly admit, not done very much
by the people in the villages, and it
is not because of any want of desire
on our part to do the best by them,
but because the circumstances, the
conditions, the form of Government,
have been such that it has not been
possible for this Government to do all
that should have been done, I do not

question the bona fides of the Govern. |,

ment either at the Centre or in the
States, but unfortunately as constitu-
ted they have not been very much
helpful. ‘So, without losing any more
time, we should statutorily create
panchayats and endow all the powers
on this basic insitution,

I have tried to follow the enactments
of the different States regarding the
panchayati raj system, I am sorry to
disagree with most of them, particulr-
ly the one from Maharashtra State
where it is sought to create a strong
panchayat unit at the district level.
With due respect I would draw the at-

which can assure the -
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tention of the framers of the Acts to
the fact that that kind of panchayat
is nothing better than decentralising
power at a slightly lower leyel, which
will again leave the villagers untouch-
ed. As we may have all experienced
during the last election, the villagers
are very clear in their minds that
Swaraj ha; come to the country but
not to them. They have not felt the
sensation of Swaraj because they have
not been allowed even to attend to
local matters, small matters. Even
now the ordinary officials of the village
go about lording over them. As many
hon. Members have narrated their own
experience, the petty officers in the
villages would not do the right thing
by the people unless some bribe or
things like that are made available
to them.

If we want this scheme to succeed,
we must be very clear in our minds
that the panchayats have to be oreani-
sed as units of self-government This
article 40 says, ‘units of self povern-
ment’, There must not be any strings.
Then alone that kind of self-govern-
ing units will be possible in the
villages. ’

The resources must be very clearly
defined and they should not have to
depend upon the goodwill of the
State Government or of the Central
Government to run their administra-
tions. There must be some defined
subjects and they should be supreme
in those fields, I do not think that
government at the lower level will be
successful if the officers were to be
in charge of these units. As the de-
faulting States of the Union can be
taken over by the President, likewise,
we should devise some kind of machi-
nery whereby the defaulting pancha-
yats will be taken over.

Mr. Chairman: The
should conclude now.

Shri Rajeshwar Patel: Sir, a minute
and T will close.

hon. Member

If we want real community life in

this country to come up, if we want -

that the villages should be taken care
539(Ai) LSp—s.
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of, if we want to wipe out unemploy-
ment which is raging in the villages,
if we want illiteracy to be wiped out,
then agriculture, education and sani-
tation are some of the subjects that
could readily be passed on to these
units of self-government which we are
trying to create in the villages.

st yor 37 frd (SWE)
qaafa wEEg, Wit o g
Fewi 7 anEas faww @,
TEEE W W GEEI@r 9T 5w
s i fFrag a7
faamit &Y deETd a8t w0 S W
i1 v s § v fawwnd €
AR fFet aheaad 99 Fromm )
fast &, 9 9T FTE TR TET AT
IFTE | 3F ¥ 77 o3¢ 7 fF frge
7w auf ¥ aopifas fawm grommst
¥ aregw ¥ W AT w1 faew
F FT FTH! T AT & | T9 I91<
&1 arnfos e & gra—ud! wify
g & 3gma & @A a1 %7 a9 w3
FAT g1 &%, F ¥AT B T, A1 g
AT Tl § el a3 @il @t v
£, TOET ®F WY AT §, TAAT wEETET
t R T feaw & w-
Trfas fawre FraT & g oF agw
o= "I agT 497 gg femoan
@I g, W1 39 1T FT FifEm &7 o
@ & ff g8 & arar 1 fageree ansfior
offa ¥ §, 78 g ar 9% | fe |
7 & fs o oewg &7 qfa & fag @
I E ®1 A% A7 9T 9 faam ¥
St sare far @ 91 91 Few SE
T I A g Wl 9% qHAQT AT
2| O ¥ W 99 FT GHF FTHY
TTT gAY AT § WX 7 a6l ¥ oW
TI9AT ®1 FIfET FH ¥ T @
g\ o ifed fF ag oo few g2 aw
i & faer 7 fewmT =y agw arf ¢
s fom g & fod 39 g 1
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s femr wan a1, 9§ IHT W
a7 aF QA g & 1 F < Al AR
¥ graeq ¥ oy &7 ¥ e wHied
FTAT Fgm fow ¥ 7g woez gem fE
7 NFAT 59 2T a% 957 g§ § WK
3T § F41 9 TR FH A HE-
wFATE |

13.35 hre.

[Mg. DEPUTY-SPEARER in the Chair]

.t T 91d 7g & fF amafas faere
WA A0 A ¥ W\ F sufwai
&1 fETar aza faar &, feaar fagame
faar @ w1 fre a<g & S & afww
&7 ¥ 39 Frorar & aggnr faar @ ?
g0 S ag & fF o aeT 7% gfa-
17 X3 F @Y FAT F 97 Iyeew
FCA FT TG 9 FI9TT F ATqH G0
9Y, 9% FI IF TEAT gF T § AR
I3 AT Y fRaar e w7 giaes
g afY | 7 aga w<a Farq Ao &
sqrT ¥ AT g 6 foraet awear
T foar ¥ fraft wifed ot a3 v
fadt § 1T A A a@ N FAE, &
T gfedn—F G gfeewr @
A SET F ATER Y AR W
THC X @AIC® FET F ATEIC QY

N w1 aEfaF faww Freem ¥

9 F I Ry 1 @ e gfee-
®r 31 wdala & @R A
WE 13T FT A7 ¥ T FOT AT &
Fsatsfrfagafme 3
fow o & sy & o faege fw &,
39 ¥ fia faegw fasz & roamerax
& Ty & foreg ariir oaw ¥ #rE
TR G &, T AW AT Y I By
I AE &, T AW ¥ I w
w Ferpft & 1 wefo oge a@
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weaq o¥ fouy ¥ 9g Wl § 1 q8
FHATE OF 4 & 91 HEY ET ¥ FW
FT % AT I 7 famam@ q1q T &

@ I TF |

g0 T, dar 47 g
g 98 ¢ % 39 9151 | Fai TP
qeaT faelt § 1 g9 ¥ gy IWT gET
i qreas ¥ famr faeg gu, <faa i
Mifga safsaal & sqw & qra &
R StE 7 Jeq FHT ¢, I aOF
7@ g@ gfawm, @ sgfemd ot @
FraATHl & AreAw gra & AT AW
4y, g 79 § a0 AH | W A
AEF FY qF, A FFT AF AT
T # g\ g & FEifag €7 &1
43 3@T, § 4 9gd ¥ed § 98 T FEgr
gt g f& fom safenat & fad @@
QISAT 8, 98 I a% AGY TGF AT E ¢
fafea card g gl &1 9 § &
AT FT A § WX T AT
agr 1 G @ AT § |

dadt fiwr oz & f& @ gmr
& st w1 &t @er
A ¥ 7F T A A qun e
ot 9 &+ e 9w —aw
& Qg § | s fawrw wfawRr
(Fre €ro wo) &1 gF o fawdr
1§ I FT T9d I FW E )
gaT oA @37 sarEw § 99 & fod
T T I aE T @ E ) a@
5 Y £ Y g T F AT A
I 7Y el | 3@ aw@ A 9T
T T A1 9 T &S w4, fagwa
SAEET § | FHAE (FTE) T
dar gfewwr g wifed Wik fom
ghesr A & enho @9 R e g
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FAT g 8, AT AT W WA
FTor AR &7 famara ST T AT
rdmafifro @

gafed wrasawar @ 4@ & §
& ™ T =1 a9y == w=Er 99w
& & fror # 17 S T FHEET
F & @ g o & gfeesmr arfi
g ¥ #10 FTX & A @ g, W
ST qread ¥ wgT ¥ 4@ wredvor At ¥
gt =< Tw g1 fr e oF aga
T[T FH TH JI9AT E T R )
wa ¥ fod gy i § qr=t &1 arar-
T | qg Y qgT AEG & T W
AT F g g & &1 fawame
ST TEN FT AwA

91y a1 A 9EEl F wY § Y
fadeT s5m | @ & w1 aw T e
AT 3 & AY gTAitAE Tvq sgaEdr
o 2, 97 99 ¥ wqeq & ar fv o
A § g9raEl #7 SI9AT #7 AF |
T ¥ ¥ fad ag A & fafew
o enfyw E F RN T AW
¥ ag sy qated o w7 fafew
T F WO 93 §Y 37 g=radl &
gareq fear mr wifs fafewr gama
7@ 9 WY g ¥ WOAT oF o
8% | TEiad qgf < T9Eal 1 e
g oy & fgg # foma s
o1 | g9 @ qry Og o aEeEwd fE
Tsq qaT &7 faa-grwar & | e
gaTgEt & fow a ¥ @ g
I ®  wfww fed @ E, q g
FH £ | wrasgFar g9 arq &1 § fF 9
¥ gfuyFic T ITF AR F&EFR
FHAET H1 A7 Fgaor AT geady
dqrgat g wfawiw gl 9§, I
"W fear 9/

_ wwh’a#‘rwmﬁf
W oqamat ¥ owRwd W T
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Tl & weATORT 1 FqRT ¥ ogTEr
wrag fear smq | sfe wat & @@
o o @ § 1 g & ¥ ge e
¥ aTEA T § W § HeaE qga
TRAT FTH FI FHT § W G
&4 ¥ 99 amfas whw &1 g9
FTERY § A g qw A G @ &, Wk
fom &1 aga a=r wregw qamadt o
Lo @ W ow@m e s
YT g7 F gaAl ¥ wrEg oS
a w & FE % A 5 ag damEat
i:aﬁmﬁmm@rqmihg?rm
WG WG &L THT |

eIt 1 agETdr wtafeat (#1-
srqifesn) & gvarg § sag< 98 aa
FEr AT 2 fF 5 F w9 F owEgar
T & FET 9T fFET T FT FH Y
@ 8, wE w fEeT swm @
9z qTfaa 4gf § | 99 1@ ag # A
SsEy wET § 41 Fgr wman g fF oot
T FCwET ¥ °gi 7@ ag & e oA
wwrwaeg ¥ fem W o am
F T | T gER AW HF AT §
¥ OF 1 79 1 A § ) guied ag-
FIfeaT ¥ WX g9raat § i OF @
FrEl # uFevdar AT WEEF fY
T wwa o § | Faw 39§41 5 o
¥ it aetfas Jam dar gl

2, 70 ag W Teifas e d

gom o

T A AR qEHIET F vy
FFgar & 1 aga § WRI T q@TET #
fomgeifan ¥ @ & fFpm ag &
fewd ot & afafedi & oo
(Foez) s & aR www=wE
TEET (TiEfaas geewid) &1 g
¥ 1 T quT AT wEr T4 ) A A
¥ gEgw &1 (Fmmafer wifT)
#t 91T fafiw €9 ¥ w19 F71 =717 wiEee
FEI AMEA . | WX 9 3w # Ffw
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T IeqTRA FFAT § AT Fgwrrar famia
AT ¢ | 98 W7 e ¢ fF awwr
Gt aog@F I Ay 91 w0
=i F 9w & fag S dar- 7 STy
=ifed 1| 99 & fod ¥ 7y fefrew
gaE & {5 g s ¥ qF oF WA o
forar s o agr ¥ AW S FwEr
FT AfEF & ¥ gl @41 gE
Y 97 | AFT IT A2 ATEEA 2
fear @ & wrdr a1 i af oF 99
&1 F9 § FH I sy s foaen
| ¥ i A s &t & dar AR
£ | < AT "reaay ¥ faar s @y
T #H AR F T H g A qE
FC qF7 ¢ | ag fommn svge 41 7
A & W ST F AT fAw ww@ew
a1 99 #f #1% fywma 7@ gnir w117
9 " H agETr @dt g OF T
F1 IoTEA q@T T gH fa@r & F
fFg w& @EET @Y ¥ I oA
| queT #1 g9 fFar o7 awar @
T W F AR &7 G AT OF A=
SFEqT WA & AT q6hdT & | TAT T
AT wafard g1 g at ag g 3w ¥ fag
oF frarer grft, A wrer S agaErd
&1 ¥ faars < T@ 71 T99 ¥4
foFar =1 <@ & 99 1 0 g A
agraar fae o

Shri Mallick (Jaipur): Mr. Deputy
Bpeaker, Sir, I am thankful to you
for giving me an opportunity to
speak in this House. I also take this

opportunity to congratulate our Min-
ister and Deputy Minister. It is wrue
that we have made progress in
different fields of economic activities.
In our vast country, the producticn
has gone up. There has been tremen-
dous progress in the production both
in the industrial and agricultural
fields during the last two Plan periods,
From the bottom of my heart, I can
say that ng other country in the in-
dustry of the world has ever achiev-
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ed so much in a brief span of
fifteen years. Siill the conditions of
the village people had not improved,
as much as the condition of the peo-
ple living in the tocwns. The poorest
in the wvillage are still the most hard
hit. Government should, therefore,
take necessary gteps to ensure, how-
ever, that the poorer sections of
society also benefited proportionately
from the developmental activities.
More attenijon should be given to
the peasants and landless people
especially to persons belonging to
Scheduled Castes and Scheduled
Tribes and also to the States which
are backward and flood-affected State
like Orissa, Seeds, fertilisers and
proper implements should be given
to the agriculturists at the nick of
time. Special attention showld also
be given to the people who have
not come up to the level. Problems
of housing, health, education and
untouchability are still to be tackled
in the rural areas of the society. The
dem:-cratic decentralisation scheme in
the community project areas has
improved the lot of people in Orissa.
Quick efforts had been made to set
up some industries in the rural areas.
The panchayat samitis have been
accepted as the units of planning and
agencies of all development works in
the Blocks. As a major step towards
decentralisation of administration, all
types of primary schools in the
State of  Orissa have  been .
transferred to Panchayat samitis with
effect from September, 1961.

The social objective behind this
programme js in kez2ping with the
objectives of a Socialistic pattern of
Society, which aims at ensuring social
justice to the largest section of the
country’s population living in rural
areas and bettering their standards of
living by creating for them more re-
munerative pursuits and encouraging
them to take up profitable vocations
and enterprises through corporate
forms of organisations.

I am glad to say that our hon, Min-
ister had been to Bhubaneswar, the
capital of Orissa to inaugurate the
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- panchayat sammelan there and he said
that he would help the industries
which have been lccated in the pan-
chayat samities in the State, So, it is
necessary that more funds should be
made available to the State of Orissa.
We have to miake more efforts in the
Third Plan period. It is hoped that
we would make faster and faster pro-
gress in this glorious country.

Dr, Melkote: Sir, for the last two
days I have been very carefully hear-
ing to the various speeches made on
the Demands of this Ministry. May
1 point out to this House that it is for
the first time during the last ten or
twelve years, during the regime of the
Congress Government the villages
have been receiving some attention.
It was conceived that through this
community development and co-
operative movement we wculd be in
a position to revolutionise the life of
the villagers in our country and thus
fulfil the promise that we held out to
these pe-ple during the movement for
Independence. :

It is very easy tp make crilicisms
of the various administrative lapses.
1 was carefully watching to hear what
suggestions would emanate from hon.
Members themselves, But I found
that no suggestions have come forward
so far, As Members of Parliament, I
consider it our duty, as part of the
machinery of the Government itself,
to see that whilst making criticisms,
we offer constructive suggestions to
improve things. It is not only a ques-
ticn of criticism. It is not left to the
Government alone to take wise deci-
sions, It is up to every Member of
Parliament to offer suggestions so
that the Government may also consi-
der those suggestions and take action
wherever it is necessary. It is in that
light that T would like to place before
this House certain salient features in
the development of community pro-
jects and co-operative movement.

It was somewhere in 1951 that the
community development movement
was conceived of and it was imple-
mented actually in 1952, During the
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first two or three years within this
period of about ten years, if I remem-
ber correctly, money was speni in
trying to make the people understand
what exactly we wanted to do, It is
not merely the people but the mem-
bers of the Government's administra-
tive machinery themselves did not
know what they had actually to do.
Then, when we went about working
the details, what did we find? We
were telling the people to go back to
the villages and serve the people if
our economy had to improve, We
found also that in certain developed
countries industries absorbed more
than 60 per cent. of the population
and only 40 per cent. or less were
engaged on land. We found, theres
fore, to our cost that if asked ‘ha peo-

ple to go back to the village:s it
would mean actually that the pupu-
lation would increase in the vJiilages
and thereby hamper all progress. It,
therefore, became necessary to find out
what are the types of people that
should be asked to go back to the
villages in order to serve the villages.
Going back to the villages is one thing.
The other thing is, if you have got to
industrialise, more and more people
have got to go to the towns if you
have got to relieve the unemployment
problem that faces the agriculturists.
India’s poverty. the ever increasing in
population and our dependence on
agriculture are factors which ong has
got to understand, and it is in this
aspect that we face innumerable diffi-

culties because education was lacking
in the villages. Therefore, unless we
dalled upon our educated youngmen

who lived in the urban areas, who
did not know anything of the 1ural

sector, to go to the villages, we could-
not face the problem of trying to edu-

cate our villagers. When we zent our

educated youngmen or other officers
to the villagers, we found that they

could not adjust themselves to the
rural atmosphere for a very long
time. Meanwhile, frictions developed.

The villagers wanted certain things to

be done, but the young educated men

went about teaching what they liked.

These difficulties had to be overcome.
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Meanwhile, expenditure could no! ke
incurred to the extent and desired to
do so. -

I say all these things because I have
been taking a very keen interest in
these matters; I have participated in
a number of seminars on the subjeot,
and have found put what the villagers
wanted, and I have tried to make
suggestions to the Government. It
was in the light of these things that
by c:ns:ant discussion in the seminars
and by constantly reviewing the whole
situation that the Government brought
in various measures. And today, in
1962, we find that we have covered
more than 80 per cent. of the blocks
and we have made various improve-
ments. We are at various stages of
deve]gpment. Roads have been built;
hospitals are being constructed. Edu-
cated young men in the agricultural,
veterinary and medical sectors and
teachers of warious grades—from
matriculaticn to graduation—are get-
ting back to the village zector to
serve the villagers.

But, after all is said and done, it is
not the independent, social workers
who go to the villages. It is again the
officials who are geing to the village
centres and sectors to serve tha in-
teres's of the villagers, But, in the
meanwhile, a change has taken place.
The villagers themselves are getting
educated and are assuming leadership
and are understanding what ought to
be done. It is in this context that the
system of panchayat samitis and zila
parishads have got to be viewed.

I remember that in one of these

meetings the educated officials and
non-officials from the urban arcas
raised an objection with our Chief
Minister, Shri Sanjeeva Reddi, who
happened to be the President of the
Congress at one time.

An Hon, Member: He still
nues to be.

Dr. Melkote: Yes, he stil continues
to be the president.

‘When the village people pleaded that
more and more money ought to be

cdnti—
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made available to the panchayat
samitis, those urban people took
objection ' and said, “How can
these ignorant, illiterate villagers be
given such powers?” To that remark,
Shri Sanjeeva Reddi replied: *“I
myself come from the village sector.
I have ncw handled both power and
money as Chief Minister, and if [ can
do this, coming from the village sec-
tor myself, should we not have con-
fidence in our own villagers who come
from the village sector to rule them-
selves and handle a little more money
and power?” That was a very exhi-
larating experience for me to hear
these words from the Chief Minister
of my State. It is in that context
that development in India has taken
place and is taking place.

As 1 said, it is very easy to make
remarks such as “such and such has
been defective” etc, But what are the
measures to alleviate the defects? It
is ultimately the leadership that has
got to come from village sector. We
have not yet covered all the villages
and we have not been able to crcate
that kind of tempo to the leadership
that is necessary. This takes a wvery
long time., Therefore, unless and until
we are patient enough, it will take a
much longer time to overcome these
things. Though it is necessary to
make criticisms, it must be remem-
bered that constructive suggestions
have to be made as to what should
be done to improve the village sector.
We have to look to these matters in
that light Criticisms may be made
by individuals, of certain things
which may affect them. Sometimes,
criticisms made may affect a larger
population. Maybe there are criti-
cisms of a very general nature which
affect the whole country. So, Acts
have got to be amended; the rules have
got to be modified.

In this connection, I remember that
in 1954 or 1955, when we had the
rural credit societies and land mort-
gage banks and when money was
made available by the Government,
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we found that the people could hard-
ly use the money. It could not be
done, because the amount of property
that these people owned, compared to
the amount of money that they de-
manded, was very meagre. So, rules
had to be modified, and today, we
find that some of the land mortgage
banks, irrespective of the amount of
property, make available to the peo-
ple a certain amount of money and in
the third Plan we are going to extend
this aid possibly to the extent of its. 280
crores. In the past several centuries,
have we ever gpent so much amount
in rural sectcr? Of course, there may
be a question as to where all this
money is flowing, and it may be that
it is not being properly utilised. It
may be a fact. But then a good deal
of that money could be properly uti-
lised if the local leadership comes
forward to criticise itself and its peo-
ple 50 as to improve the situation. It
is not that we alone should gr and
tell the people what they ought to do,
what their difficulties are, how they
have got to work and how the work
is tp be developed.

During the past ten years we have
developed tremendously, and we have
yet to develop tremendously, Even
for roads thousands of crores of rupees
would be necessary. Sinking of wells
needs a similar amount of money. It
is said that for sinking wells and for
the supply of drinking water to the
village sectcr alone, it would need
more than a thousand crores of rupees,
Of course, we are doing these
things, and are trying tp make the
villages self-sufficient, with cottage
industries, etc. Roads are being built;
hospitals are coming up and wells
are being sunk. Of course, all this is
not to our entire satisfaction. We all
agree, Quality and standard have got
to come in. But, by and large, we
have got to give credit to the Minis-
try for taking us ahead in this colos-
sal affair and make the villagers
embark upon this great adventure
with enthusiasm. I, therefore, com-
mend wholeheartedly the Demands for
Grants under this Ministry.
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Shri P. Kunhan (Palghat): Mr.
Deputy-Speaker, Sir, year after yecar,
we have been discussing the work of
community development and have
been putting forward tertain specific
points for consideration. But no
result has been forthcoming in parti-
cular.

The Ministry of Community Deve-
lopmen: is dealing with certain im-
portant subjects which are directly
connected with the ordinary people
for the uplift of their social and eco-
nomic life, Nine years have elapsed.
We have spent large amounts of
money to improve the conditions of
our people particularly in the rural
areas. The Study Group on the wel-
fare of the weaker sectiong in the
village community itself says that the
community development work has not
benefited the deserving rural people.
The report further says that the living
conditions of the ordinary people are
still remaining as they were. If I am
to state the reason, I would say that
most of the schemes and orders of our
officers are a failure not because of
their inefficiency, but lack of practical
knowledge. There is a great gap bet-
ween the top-ranking and the lowest.
Unless and until you are ready to
mingle with the villagers, organise
them and cooperate with them your
Plan will be a failure.

14 hrs

For instance, take agricultural
development.  Agriculturdl produc-
tion continued to be the main task of
the C.D. programme, After 15 years
of independence and ten years of
Plan, we are not self-sufficient and
even now we are depending on im-
ports of foodgrains from foreign coun-
tries, For the last 9 years, we had
spent nearly Rs. 10-94 crores for the
development of agriculture and
Rs, 45'09 crores for irrigation facili-
ties through the C.D. Ministry. But
what is the achievement made so far?
The people are suffering owing to the
lack of foodgrains, The workers are
getting 1} measures of rice per day
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from the fair price shop. How can the
workers and their families manage to
live? This is a very pitiable condi-
tion. The Government are proclaim-
ing day in and day out that we can
solve our food problem within a very
short period, but it is an ufter fallure.

There is another scheme accepted
by the C.D. Ministry, i.e., the so called
Japanese method of cultivation, It 1s
very goad for improving food produe-
tion. But I want to know from the
hon. Minister what is the financial
capacity of the peasants in our coun.
try. There is a scheme for giving
taccavi loans, but it is not distributed
in the proper time. The provision 1s
there, but it is not useful for the peo-
ple who really need help. I would
request the Minister to consider this
matter.

Further, 1 wish to bring to your
notice the activities of the BDOs and
gramsevaks. They should come to
the lowest ranks of peasants and give
advice to them and make them
understand things in a proper way.
Then, it will be more useful for the
achievement of our Plan targets. Un-
less the top-most people are willing
to do it, we will hardly come any-
where near our Plan objective. An-
other pitiable condition is, most ot
‘the C.D. Blocks are spending 50 per
cent, pf the Plan expenditure for the
publications, ie. pamphlets, leaflets,
etc. I am not entirely against their
publications, but I doubt how far it
will affect the rural peasants. If you
give them practical as well as finan-
cial help, the food problem can be
solved in a very short period, So, I
request the Minister to consider this
problem and pay great attention to
the agricultural field.

Coming to the problem of indus-
trialisation in rural areas, there is a
provision made for setting up small-
scale industries and cottage industries
in the rural areas to reduce unem.
ployment. But it is regrettable that
the industrialisation of the rural
areas has not received the attention
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it really deserves. The result of ten
years of planning has been almost
negligible both from the point of
view of creating employment for the
rural communities and raising the
standard of living, particularly of the
economically and socially backward
sections.

The summary of the report for 1861-

62 mentions that some steps have
been taken already in this regard.
I wish to ask the hon. Minister to
what extent it can solve the wun-
employment problem? In my con-
stituency in Palghat in Kerala, the
vast majority of the people are agri-
cultural labourers, They are living
in rural areas. What is the living
condition of these agricultural lab-
ourers? The report of the Second
Enquiry on  Agricultural Labour
in India has mentioned about this.
It says:

“The Report of the Second En-
quiry on Agricultural Labour in
India 1960, examined the con-
ditions of agricultural labourers.
Its finding is that there has not
been any improvement in the
economic condition of this class,
It is stated in the Report that
“the landless agricultural labour
households in 1956-57 accounted
for 57 per cent, of all agricultural
labour households as against 50
per cent. in 1950-51, and that the
proportion of landless households
as also attached-labour households
was slightly higher in Community
Project Areas than in non-com-
munity project areas”. The re-
port also adds that at the all-
India level the average wage-
paid employment of agricultural
labour has shown a slight de-
cline from 200 days in 1950-51 to
197 in 1956-57 for adult men.

As regards the annual per capita’
income of agricutural labourers,
there has been according to the
Report, a deterioration in the-
position. It was Rs, 104 in 1050-
51 and it was 99.4 in 1956-57."
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That is the living condition of the
agricultural labourers. They are
suffering due tg lack of employment.
The number of agricultural labourers
is increasing year after year, but there
is no scheme to give alternative em.
ployment. Se, I request the Minister
to consider this problem very ser-
iously and take necessary steps in
establish some cottage industries in
the rural areas, so that the agricul-
tural labourers will get some benefits.

Shri Parashar (Shivpuri): Sir, I
am thankful to you for giving me this
opportunity to speak. I rise to speak
with a sense of nervousness. I will
say why. Speaking in the midst of
the expert co-operators that I see
sitting arbund me and myself being
a humble worker in the field of co-
operation and considering the im-
portance of the subject before me, 1
am slightly nervous, I do realise that
the subject ‘co-operation’ is the hope
of the toiling masses of my Mother-
land. I know that if there is any
subject which can give relief to the
have.nots, to the down-trodden, it is
this subject, viz., the implementation
of the programme of co-operation
which can bring a little relief to
them.

The tasks before us are so tremen-
dously heavy. Having been working
in the movement I have some practi-
cal experience and I can say with
some authority at my disposal that
the obstacles in the development of
the movement are equally tremend-
ous. But come what may, India has
come to realise that we have to make
this a success. Whatever may be the
obstacles, whatever may be the diffi-
culties, whatever may be our limitat-
ions, our programme of co-operation
has got to be made a success, and un-

less and until we realise that at any ~

cost we have got to make it a success
I think the economy of our country
might suffer a setback. After politi-
cal freedom if there is anything left
to be done at a top priority it is the
economic emancipation of the toiling
masses of this country, and economic
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freedom ar arthic swaraj, whatever
term you may apply to it, to my way
of thinking, can come only if we
systematically and methodically ap-
ply our energy for the implementation
of the programme of co-operation.

Now, Sir, with this background
when I see some defects in the work-
ing from both sides, not only from
my side but also from from that side,
not only from the official side but
also from the non-official side, I
think that a sense of co.ordination, a
sense of co-operation from both sides
will have to be realised and imple-
mented, and the sooner it is done the
better,

Sir, I may quote a few instances.
A colleague of mine just now speak-
ing from the State of Andhra was
giving a true picture. Sometfmes I
come  across such occasions when
highly placed government officials
of the co-operative department try
to treat the non-official worker with
a sense of superiority. Sometimes I
have felt ag if I were living in  the
days when the British people used to
think whether we Indians were able.
to govern our country, or not, whe-
ther we non-officials were able to run
the institution entrusted into our
hands or was likely to be entrusted
into our hands and they tried to judge
our capacity, our capability and our’
qualifications. Then I realise that the
days are far ahead when the cherish-
ed goal of our motherland can be
realised. But, at the same time, I
am conscious of the limitations and
the shortcomings that are prevalent
in the countiry today. What happens?
They also are not very much to be
blamed when we see very highly

‘placed, well-intentioned citizens of

this country eager to serve the co-
operative movement of the country
do not care to pick up even the small
technicality of the subject. Sir, I
feel, though it might appear to be a
very simple one, co-operation is a
highly technical subject. A mistake
here or a lack of knowledge there or
the misunderstanding of a bye.law at
particular  place, however higly
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‘placed he may be, puts him into an
embarrassment and an official of the
<co-operative movement or depart-
ment is not able to accommodate him
-with the result that frustration, bic-
kering, misunderstanding and all that
happens. Then there is a setback in
the development of the movement, in
the better running and in the succes-
sful running of the co-operative soc-
ieties and there are accusations from
‘both the sides,

Therefore, Sir, I would like to com-
mend to the honest, sincere and
enthusiastic workers of the co-oper-
ative movement coming from  both
sidés, official and non-official—as I
feel they are just two wheels of the
chariot*which has to deliver the gozds
of the economic developmen® of cur
«country—to sit together, organise a
conference, organise a congress and
fingd out ways and means how they can
work together, how this misunder-
-glanding can be eradicated and in
‘what time we can realise our goal.

I would like to bring to the notice
-of this House a few facts from the
report just to substantiate my points.
1 have no grievance with anybody,
but when we come to realise the facts
1 feel as if we are groping in the
.dark. On page 3 of the report about
thigs department of co-operation I find
-a mention that the department re-
alises that there are about 70,000 ser-
vice co-operative societies which have
taken up one subject or the other of
the service co-operatives functioning.
1 presume, with the greatest latitude,
that those 70,000 service co-operatives
are working successfully. Now, they
have a programme. 8,000 more are tn
be organised during the current year.
With that the total comes to 78,000.
1 am prepared to add 2,000 more—let
it be 80,000 for purposes of easy cal-
culation. According to our bye-laws
if ten people gather together they can
form a co-operative society, I am
prepared to make the calculation on
the basis of 100 people forming one
.pervice co-operative society. At the

rate of 100 per society, for 80,000
societies it comes to 80,00,000. That
means, Sir, 80,00,000 families would
be served by service co-operatives at
the end of March, 1963. I am pre-
pared, again, to family. Accoiding to
persons in one family. According to
that, only 4 crores of the citizens of
this country will be benefited by the
service co-operative societies at the
end of this current financial year,
Taking into account the factor of de-
velopment ang growth in our popul-
ation, T think for the remaining 40
crores if we have got to take them
into the co-operative fold, perhaps at
the rate of progress that we are mak-
ing, we may have to wait for 100
years more. I would, therefore, re-
quest the Government. ...

Mr. Deputy-Speaker: The hon.
Member must try to conclude now.

8hri Parashar: Sir, I do not want
to add any more eloguence to my
oration,

Mr. Deputy-Speaker: Only 40
minutes are left.

Shri Parashar: Therefore, Sir, my
humble suggestion to the experts of
the co-operative movement is that we
should have a target. A date should
also be fixed for the realisation of the
target. Then we should pin down the
responsibility of running a particular
co-operative society on one particular
person whether he may be an official
or a non-official. With the successful
running of that society  his career
should be linked. In that way, Sir,
we can move forward for the achieve-
ment of the cherished goal of re.
alising a co-operative commonwealth
in this country, and the sooner ‘we
realise it the better it will be for the
economic development of the country.

Shri P. R. Patel (Patan): Mr.
Deputy-Speaker, Sir, this Ministry is
a very important Ministry as it deals
with community development, co-
operation and panchayati raj. India
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lives in the villages and the develop-
ment of villages, the uplift of the
villages is in the charge of this Min-
istry, Whatever 1 say is by way of
suggestions and not criticism; I must
be very clear about that in the very
‘beginning.

Sir, co-.operatives are meant to re-
move exploitation by the middlemen
where it is done. The test of a suc-
cessful co-operative society is that
there is no exploitation by the middle-
men. [ would first of all take labour
co-operatives, I have seen some
labour co-operatives; I do not want
to name them. But the labourers
there get what an ordinary labour
gets and the middlemen make money.
This is only a fraud on the co-opera-
tives. They enlist some labourers,
some 20 or 40 labourers, and in the
name of those labourers they take
up contracts. They earn money and
the distribution is done by way ot
salaries. So, very few of the labour-
ers would get the benefit, That is
why I suggest that a labour co-opera-
tive society should be allowed to
work within a redius of ten miles,
That would be aquite sufficient. It
the labourers living in that erea arc
to be benefited, if they are to get the
benefit of their labour, then the
society should be allowed to work
within a radius of ten miles. I would
even suggest five miles but not more
than ten miles in any case. . The
labour co-operatives get certain pre-
ference and certain concession; in
Government contracts. Since it is the
labour who contribute the work in
that contract, they should be the per.
sons who should be benefited by form-
ing such societies. Instead of thai,
what is obtaining today? A society
is formed and they call it a labour
co-operative, Contracts are taken 100
miles, 200 miles or even 400 miles
away from where the members of the
society are living. Then how can the
members of the society be benefited?
Then what is the difference between
a labour co-operative and an ordinary
contractor’s firm? What is the di®-
erence between Hindustan Construc-
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tion and a co-operative construction
society? Both of them engage lab-
ours, clerks, officers and engineers
and both of them make profits. The
labour is not specially benefited in
either case, Then why call it a
labour co-operative? Is it not a fraud
on co-operatives? So, I would sug-
gest that this may be looked into. I
know that everything depends on the
State Governments. The difficulty is
whatever we say or write, it is the
State Government which has to ‘m-
plement it. We are helpless in  the
matter. All the same, I would say
that the Central Government shouid
use their good offices in seeing to it
that something good is done to the
labour class who are members of such
co.operatives. .

Then I come to cotton co-operatives.
1 have seen some co-operative cotton
ginning factories. We give them ex-
port licences. What for? Export
licences are given to them with a
view to see that those cultivators who
are members of co-operative societies
may be able, in the name of the socicly
to export goods and get more raoa.y.
So the object of a cotton co-operative
is that the agriculturists and culiva.
tor members should be benefited. But
are they functioning in the way they
should? Not at all, at least in the ’
case of some. What do they do? They
get the licence, go to Bombay and
sell the export licence to some mer-
chants for a profit. Of course, an
entry is made that these people
have bought some cotton bales there,
or some seeds there, and sold it to the
firm. To whom does the benefit go?
Are the cultivators benefited in any
way? So, I am of the opinion that
if co-operatives are to be successful,
we have to remove the exploiters, ir-
respective of whether they come from
the right side or left side, whether
they are merchants or exporters or
middle class men. Seo, I would sug-
gest that the hon. Minister should
look into this matter and put a stop
to the exploitation by the unscru.
Fulous people.
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I will not refer to other co-opera-
tives because then I will not have
enough time to refer to other matters
and will have to miss them. I will
now come to panchayat raj. It is a
good thing. When we want to give
life to our democracy, we must build
roots and the roots are in the village
panchayats, If the village panchayats
work democratically, if the people
Jwing in the villages are able to
imbibe democratic principles, if the
spirit of democracy runs in the veins
of every villager, our democracy will
live long and it will be a successful
experiment. I do not think demo-
cracy is safe merely because we have
got Parliament and the Legislative
Assemnblies. So, we have to establish
our village panchayats democratically
so thatedemocracy will ever remain
safe in our country.

There are two opinions in our ecun-
iry on whether political parties
should enter into the working and
the elections to the panchayats or
not. Some people are of the view
that political parties should enter the
panchayat board elections. Others
hoid the view that political parties
should contest only for the taluka and
jilla samitis and not in the panchayat
board elections. I feel that if politi-
oal parties enter into panchayat board
clections it will ruin our panchayat
ideal. So, the politicial parties should
wash away their hands, so far as this
eiection is concerned. At the same
iime, there should be no ban on any
person taking part in the panchayat
elections, But it should be done
openly, They should not play games.
I am of the definite gpinion that poli-
tical parties should not tike pari in
these elections. But we should not
issue any instructions to the people
not tp stand for elections in their in-
dividual capacity. If they stand, let
them stand.

Shri Umanath (Pudukkottai):
What about the Congress?

Shri P. R. Patel:
plies  equally

What I say ap-
to Congress, the
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Swatantra party and other parties.
‘We know that the Swatantra party
has indicated the desire to take part
in that election. I think that is doing
a Jisservice to the whole country and
the panchayat philosophy; they should
not.

So far as community development
is concerned, I think we have made
some progress, some visible progress.
Because, we have dug some wells,
opened some schools here and there,
But I am not satisfied with that. What
I want is that the spirit of com-
munity development should be imbib-
ed in the people. Leadership should
not be imposed; it should be created
from the village level and  should
develop.

Shri D. C. Sharma  (Gurdaspur):
And the Ministers should go.

Shri P. R, Patel: 1 did not say that
the Ministers should go.

What 1 desire is that the customs
ang superstitions in the village should
have changed after the introduction
of community development and  its
functioning all these years. But I
see no change; I see the same cus-
toms, the same superstitions, the same
thinking, women folk covering their
faces in the villages and all those
things. What is the change? So, if
community development could not
bring any change, any evolution or
revolution, it has not fulfilled its pur-
pose. That is all what I have to say
on this.

Shri Basappa (Tiptur): Mr, Deputy-
Bpeaker, the framers of the Consti-
tution deserve great credit for includ-
ing in the Constitution the formation
of panchayats on a sound footing.
The father of the nation had wvery
great faith in our people. So, he was
advocating that the panchayats should
be formed in that spirit. The fram-
ers of the Constitution, being alive
to the importance of this idea, have
included it in the Constitution. Even
the President of India year after year
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in his Address to the Joint Session of
both Houses refers top the Panchayati
raj. He is doing so because it is keep-
ing with the tradition of this country
and also because his faith and anxiety
for rural development is so great that
he feels that by giving self-govern-
ment to the people they will acquit
themselves very well

In this connection I must say a word
about our Prime Minister also because
he has used the word panchayati raj
more than anybody else, When the
Balwantrai Mehta Committee report-
ed on this matter the words used were
“democratic decentralisation”. But
the Prime Minister thought that the
words panchayati raj was better in
keeping with our tradition. because
ths words “democratic decentralisa-
tion" would convey the impression
that something is coming from above,
whereas the key-note of panchayati
raj is development from below.

Sir, the Minister for Community
Development is a very enthusiastic
person and he has carried this idea
of panchayati raj to every nook and
corner of this country. The achieve-
ments at the moment may not be
commensurate with the amount we
have allotted or spent during the
Second Plan and a portion of tha Third
Plan. I notice that nearly Rs. 240
crores were set apart for this in the
Second Plan and about Rs, 294 crores
or 50 in the Third Plan. But there
are certain shortcomings which the
Ministry must take note of and cor-
rect.

Sir, 1 was listen’ng to the first
speaker from the Communist Group,
who was referring to the lack of
achievements in this movement. But
nobndy has said that panchayati raj
is a talisman. It takes a lot of time
for it to take roots. When my hon.
friend spoke about the performance
in Mysore he was referring only to
one or two particular talugs here and
there. Even though my hon. {riend
Mr. Melkote asked him to explain
certain matters, he did not do so. On

VAISAKHA 22, 1884 (SAKA)

for Grants 4186

the other hand, I was happy to note
that Mr, Chakravartti when he spoke
the otner day referred to the Mysore
system and said how the multi-purpose
constituencies would be more condu-
cive to the development of panchayati
raj.

Sir, the whole world is looking to
the development of the panchayati raj
in this country and no half-hearted
measure should be taken either by the
people or by the Government. The
danger is inherent. If we have no
faith and no hope let us give it up.
But once we have taken it up in ac-
cordance with the desire of the Father
of the Nation and in keeping with, the
provisions of our Constitution, we
should put our heart and sgu! into
it. Sometimes it pains me to see that
though the Ministers are active, the
officers below them do not feel the
same way, Sometimes it has pained
me very much that they laugh in their
sleeves when we talk of decentrali-
sation. It is very very unfortunate.
I hope the Minister will take note of
it and see that the officers play their
part because on them depends the
whole success of this scheme, They
have to rouse the enthusiasm of the
people. If this is not done, I think
the movement as a whole may prove
a failure. Therefore, I would appeal
to all the officers to put al] their
efforts to see that this scheme is made
a great success,

Sir, having said this, I would like
to refer to some of the salient features
of this movement. The most import-
ant point for us to see js how far this
movement has benefited the weaker
sections of the population. That is
the test by which we should judge the
success of the movement. The weak-
ness of our economy has been in our
low production. No doubt most of
the States are going ahead with the
plan. For example, in Maharashtra
they want direct election for the zilla
parishad, It is a very good thing.
Even in Andhra Pradesh they have got
a non-official zilla President, whereas
in Mysore, as you know, we have not
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got one as yet. In Rajasthan, I am
told that there is an official direction
from the Government itself that offi-
cers must Ieel as if they have divested
their powers into the hands of local
leaders and they are there only to
guide the people. This kind of spirit
in various Statesg is taking roots and
in Punjab there is a Public Works De-
partment set up to do the work of
the panchayats. Madras also is pro-
ceeding ahead. These are no doubt
indicative of the fact that the various
States are proceeding in the right
direction. Of course, what is wanted
is coordination at various levels bet-
ween the Centre and the States and
eveh among the panchayats, taluk
boards and zilla parishads. There is
hardly 4ny coordination between the
technical and administrative officers
on the one hand and the non-officials
on the other. The BDOs sometimes
do not see eye to eye with the Chair-
man and sometimeg resolutions passed
by taluk boards are kept aside. These
are matters which should be looked
into most carefully. The resources of
these bodies are meagre. If they are
to take deep roots in our country, they
should be helped to increase them.

.On what aspects this movement
should concentrate itself thers are
differences of opinion no doubt. Of
course, we have definitely said in our
Third Five Year Plan that they should
concentrate more on agriculture. But
we cannot forget that in our rural
parts, communications have to be im-
proved. In regard to community deve-
lopment, it is possible to allot priori-
ties. But jn the matter of panchayats,
the whole scheme has to be develop-
ed in an integrated way.

For doing all this we require a num-
ber of trained people. 1 am glad that
the Ministry is giving more attention
towards the development of this aspect
of the movement. But in some places
where training centres are going on I
notice that sometimes people with no
interest at all are invited to Mussorie
and other places, This is very unfor=
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tunate. People who have great faith
in it and who will obtain great en-
couragement from this must be sent
to these places. Old people—excuse
me; I can give details—Deputy Com-
missioners of the age of 55 and 60 are
sometimes invited.

An Hon. Member: At the age of 600
they are out of office.

Shri Basappa: So, people who could
be benefited most by going there must
be encouraged to go there because
there is a lot of criticism that we waste
our money, All these things should
be looked into carefully and the
movement must be put on a sound
footing so that the enthusiasm of the
people may go in the right direction.

Mr. Depuiy-Speaker: Shri Firodia.
The hon. Member was not here when
he was called earlier. The House ex-
pects hon. Members to be present
when called.

Shri Firodia (Ahmednagar): I apo-
logise for that.

Mr. Deputy-Speaker, Sir, I rise to
support the Demands for the Minis-
try of Community Development and
Co-operation. I would have been
happy if more funds were made avail-
able for this Ministry.

We have accepted village as a deve-
lopment unit and the co-operative
movement as an instrument for the
economic progress in rural areas Our
planners have also now accepted the
idea that the Plan will be formulated
from below and not fostered from
above.

Co-operation is mainly a State sub-
ject and much will depend on how the
States react to the schemes sponsored
by the Central Government. It was
really the Nagpur Resolution of the
Congress in 1958 which gave fillip to
the co-operative movement and in
which it was categorically accepted
that co-operation is the only instru-
ment for the economic development of
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the village. The principle of ‘one vil-
lage one society’ was also accepted.
By that time in the history of the co-
operative movement the conception of
service co-operative socie'y was a:-
repted. It was decided to make the
constitution of the society so flexible
ag it would become the instrument of
development in all sections of life.

The seva sahkari society is the base
of the co-operative structure. The
credit movement has expanded bread-
thwise and lengthwise, but we must
find out the depth of the movement.
Have people in general taken to this
movement as their creed or have they
taken to it as a necessity or as a lesser
evil in the present circumstances? In
my opinion there would be a majority
of people who have taken to the co-
operative movement as a necessity and
not through faith,

The eredit movement in Maharash-
tra, Madras and Gujarat has - made
spectacular progress during the last
few years. In Maharashtra one Dis-
trict Central Co-operative Bank which
was established with a share capital of
Rs. 7 lakhs four years ago has collect-
ed about Rs 87 lakhs within a short
span of four years. That district bank
gives, on an average, loan to the agri-
culturists which iz at least three times
the India's average for the whole coun-
try. The whole conception of loan
is changed in Maharashtra. It is not
a mathematical calculation now. Loan-
ing is based on the needs of the farm-
erg of different crops. Crop loan sys-
tem js put into effect Loans in majo-
rity of the cases are given in kind and
not in cash, This facilitate the use of
the loan for the purpose for which it
is sanctioned.

The Reserve Bank and the Govern-
ment must be congratulated for ac-
cepting the recommendations of the
Vaikunth Mehta Committee, thug mak-
ing available a large amount of funds
at concessional rates. In these recom-
mendations the principle of self-reli-
ance is accepted. The co-operative
units would get additional accommoda-
tion only if it also raises locally its
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own resources by way of share capi-
tal and deposits. It is a very healthy
recommendation as it places some res-:
ponsibility on local leadership,

One important aspect of the loan
system is co-ordination between the-
co-operative and the Agriculture De-
partment. We must admit that the-
co-ordination between the Agriculture
Department and the co-operative so=
cieties is not as we really expect..
There are schemes for intensive and
and extensive cultivation. The Agri-
culture Department fixes the targets.
They ask the co-operative societies to
give the loans but after that they do-
not follow the schemes and see that
the advanced loans or the extra loans
which are granted for the intenslve
and extensive schemes are returned
back from the extra yield wifich the
agriculturists get.

One more important recommenda-
tion of the Vaikunth Mehta Commit-
tee is the provision for outright grants
to special bad debt reserves of primary
societies and the banks. This would
really induce the co-operatives to give
credit to weaker sections of the com-
munity who do not have large acreage:
of land and who are on the subsistence
economy level. This is a step in the
right direction in the development of
co-operative movement of this coun-
try,

Our credit structure also should be
changed in the developed area. We
should now really start.the system of
‘budget loans’ which would énabte the
farmer to do more long-range farm.
planning and exercise more latitude ir
daily operations without fear of inadc-
quate funds. Loans ade under such
‘budget loans’ can be made to carry
loan protection insurance on the life
of the borrowing member equal to the:
outstanding loan at all times.

Our progress in long-term loan; is
very slow, Increase of production is
mainly dependent on the efficiency of
the farmer and his methods. Facili-
ties like electricity and irrigation re-
quire large long-term loans !« make:
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the land suitable for irrigated crcps.
"We must provide simple methods for
Eetting these loans.

Development of marketing aad pro-
«essing is as important as the credit
structure. Raising of per acre y.eld
is not going to help the agricalturists
unlesg arrangements are made fu se-
cure the best price for his produce or
.arrangements are made to process the
goods and ensure adequate roturn.
Lately, co-operative sugar [actories
have come up in Maharashira, Tncse
factories are anaged by the cultiva-
tors themselves and there is no inter-
ference from any source. Local iea-
-dership has sprung up., The prucesse
ing units have given stability to tne
creditvmovement also as the loans
taken by the members are returned
automatically by the factories to the
societies. At this stage, though we
have made some progress in this dir-
-ection of establishing co-operative pro-
-cessing units, we must agrea :hat due
:attention is not paid to this important
aspect. We have paid our attenbon to
few commodities, such as, sugarcane,
-cotton, groundnut seed etec. But we
must make an effort to take advantage
of scientific development and try to
put up processing units foy diffcrent
.agricultural commodil.es.

So also we must learn a lesson. from
Japan and utilise the waste products
in sugar factories, We get a lot of
‘bagasse which must be utilised for
establishing co-operative paper fac-
tories. We get large quantities of
molasses which create problems of
storage, Distilleries, acid manufac-
4uring factories and rubber manufac-
turing concerns should be started in
co-operative sector. It is found out
on the contrary that licences for all
these are given in the private sector
and the co-operatives only remain as
suppliers of raw material at the prices
fixed by the private sector people.
4t would not suffice only to have pro-
.cessing units., Co-operation in the
Andustrial field must grow. In these
«days there are so many restrictions
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on establishing new concerns. So
many formalities are required to be
completed. The people in the rural
areas are not able to do them and,
therefore, many feasible schemes are
not taken to final shape. Maharashtra
State has given a lead in this matter
also. The State Co-operative Bank,
the apex institution, has established
a Co-operative Industries Commission
to prepare schemes, arrange for licen- *
ces or collaborations and hand them
over to different suitable institutions
in different regions. I wish to request
the Ministry to give all help, mone-
tary and organisational, to such
institutions, and I will also appeal to
fellow co-operators to start such
institutions in each State, '

The co-operative movement is a
voluntary organisation and interfer-
ence from Government should be the
least. Our Prime Minister is very
critical about this, ] was amazed to
hear in this House that as yet Regis-
trars or their nominees are the Chair-
men of important co-operative orga-
nisations in some States. In thig res-
pect also the Maharashtra State has
given a lead. It is accepfed by Gov-
ernment as a policy not to nominate
any person or official on any co-
operative  organisation. Formerly,
when new co-operatives were estab-
lished, Government used to nominate
the first Board of Directors, but now
as a policy it is accepted to have the
elected board from the very beginning.
It is a bold step. It gives scope for
local leadership to manage their own
affairs without any outside influence.

Mr. Deputiy-Speaker:
Sarojini B. Mahishi,

Shri Firodia: May I have one more
minute?

Mr. Deputy-Speaker: No, I have
given him ten minutes.

Shrimati

Shrimati Sarojini Mahishi (Dharwar
North): Mr, Deputy-Speaker, Sir, 1
am thankful to you for having given
me this opportunity to say a few
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words on the Demands relating to the
Ministry of Community Development;
Panchayati Raj and Co-operation.

We have traversed a long distance
in the history of our society from the
days when there was voluntary social
work and sacrifice to the day of paid
social work. Now there are paid
social workers. And a society which
was used to voluntary social work and
sacrifice may not be in a position to
welcome paid social work at this time.
But we want to progress and achieve
progress at a very great speed, and
accelerate the progress. That is what
we want to achieve, and as a result our
plans and the training of the people
at the same time are running on
parallel lines. We have to see that
plans are introduced and, at the same
time, that our people are also educat-
ed, There is, so to say, a three-legged
race between the plan and the people:
the plan is trying to go ahead of the
people, and the people are lingering
behind. Therefore, we want to edu-
cate the people. We want to see that
the plans are introduced and that the
plans also go to achieve success in the
field.

We have a devolpment programme
with al] the different blocks. It will
now be something like 3,589, includ-
ing the first and the second stage
blocks, besides the 681 per-extension
blocks, along with the welfare exten-
sion projects and the co-ordinated
welfare extension projects. And with
the number of socio-economic units,
there will be a good network of all
the institutions in the whole country.
But the people must be in a position
to appreciate this. The people should
change their outlook. One of the hon,
friends remarked that no change in
the outlook of the people could be
seen during all this period of ten
years. That was how he remarked.
But I would like to differ from him.
“This difference in the change of out-
look cannot be seen all of a sudden.
It cannot be concrete or visible like a
school building or the Bhakra-Nangal
project or the Tungabhadra project.
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There is a change, a revolutionary
change in the outlook of the people,
and slowly they are getting accustom-
ed to this different kind of develop-
mental activity. Otherwise we would
not have been able to see a number
of school buildings, a number of
health units, a number of panchayat
centres and other things.

Besides this material aspect of com-
munity development, I am glad to say
that there is this other aspect, the
cultura] aspect, the educational aspect
and the social aspect also. They are
slowly accustoming themselves to
this new outlook. Those people who
were never accustomed to send their
children to school are now trying to
send their children to school. The
women are trying to get the®advan-
tage of the societies in good number.
They are also making wuse of the
socio-economic units and the craft
classes introduced in the wvillages,
This, of course, is a change and we
hope that a more radical change in
the outlook of the people will be forth-
coming in the near future so that our
people will learn to co-operate with
the organisers, try to help them and
also benefit from these plans.

Many times I have heard the criti-
cism levelled against the officers.’
No doubt, certain officers may not
be inclined towards putting in the
maximum of effort in the implemen-
tation of the plan. But from a con-
crete and specific example we cannot
all of a sudden jump to certain gene-
ral conclusions. There are good offi-
cers also who act as the friend, phi-
losopher and guide of the people,
approach the people with a proper
outlook and try to explain to the
people the benefits that they can get.
The urge should come {from the
people no doubt, but the people
should know what are the benefits
that they can get. Unless they know
what benefits they are going to get,
how can you expect them to place
their demands before the organisers?
Therefore, first of all, let us make
them acquainted with the different
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facilities and amenities that the Gov-
ernment is geing to give them, that
the Plan is going to provide for them,
and then expect the urge and the
demand from the people.

In some places 1 see that the
amounts sanctioned have not been
released and that many a time the
amount that has been sanctioned
lapses on account of the non-imiple-
mentation of the plan and also for
want of proper caution on the part
of the organisers. The other day in
the Consultative Committee I gave an
example about one of the five coir
industry co-operative societies that
have been given to Mysore State.
That Qas not been implemented in
opite of all the necessary formalities
having been complied with, and even
though the ad hoc committee has sub-
mitted the report that the necessary
formalities have been complied with.
There are certain cases where the offi-
cers also stick to red-tapism to which
they have been accustomed for decades
together. Our people also should
change their slavish gutlook. There
is a slavish mentality among them
and the officers are also accustomed
to red-tapism which was once exist-
. ing.

The relation between the people
and the organisers should be modified
and we hope that in course of time
there will be better conventions that
shall be laid down.

We are having a huge experiment
of democracy, and this panchayati raj
is the greatest experiment. However
we may refer to the Directive Prin-
ciples of our State Policy, our Gov-
ernment has ventured to put them
into practice and see that power is
decentralised. From the panchayat to
the Parliament we have got a fine
range of democractic institutions.
Our people are to be trained still even
in the powers that have been given to
the panchayats,

The other day some of the pancha-
vat members complained to me that
even though they can survey a land
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and fix the boundary of the land,
they have not been given the power
to execute the same for which they
require the police force. That is how
they complained. I hope that
gradually they will be getting the
powers and will come to know that
they are in a position to place their
demands before the organisers and
before the Government. That, so to
say,is a milestone in the development
of the democratic system of govern-
ment.

So also in the co-operative move-
ment it has gone a long way in bring-
ing the people nearer and creating
good relations among the people. The
co-operative society is the poor man’s
treasure house, as was remarked by
Shri Rajendra Prasad. But the poor
man should know what facilities and
benefits he is going to get from the
co-operative society. That iz the
difficulty that we are experiencing in
the implementation of this scheme.

There are a good number of co-ope=-
rative societies, credit co-operative
societies, the first of its kind, as
also a number of other co-operative
societies, including the multi-purpose
co-operative societies and the service
co-operative societies. These socie-
ties have come into existence and are
catering to the needs of crores ot
people in the country. Of course we
do appreciate this, but the people and
the co-operative gocieties should also
try to bring a greater and greater
number of beneficiaries into their own
fold. I learn from the report that the
co-operative societies have floated
debentures to the tune of a total sum
of Rs, 4:23 crores and that the out-
standing loang in the names of mem-
bers of co-operative societies during
the year 1960-61 have risen to
15 hrs.

Rs. 49 crores. Of course, the material
progress of society is good. In addi-
tion to that, we should alsp see that
the co-operative societies cultivate a
spirit of wvoluntary service and that
the best that can be got from each
person and the best that can be given
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to each person through the co-ope-
rative is achieved. That principle
should also be put into practice.
Therefore, we say that the Community
development programme is a huge
experiment that is being carried on.
After all, it is an experiment. All of
us are together trying to see that it is
a success. Therefore, whatever defects
there are, whatever drawbacks, what-
ever lacunae, let us try to see that
they are rectified; let us try to see
that we all progress with full co-
operation. Let us try to solve the
difficulties with a sympathetic outlook
so that the villagers may not be
exploited, so that the un-educated
may not be exploited, and the illi-
terate may not be exploited. So long
as there exists a tendency to exploit
the ignorance of the people, no
society, no scheme can be successful.
It depends upon the mutual co-opera-
tion of the organisers and the people.
When the people become conscious of
their duties also, then only we can
achieve success in all these plans.
People are now conscious of their
rights. I am finding that our people
are becoming conscious of their rights:
not of their duties, Many a time, I
may say, not only the villagers, but
even the highly educated people,
sometimes the representatives of the
people also, I am sorry to say, are not
conscious of their duties, All are only
conscious of their rights. When we
become conscious of both rights and
duties, then only all the plans will
succeed.

The Minister of Community Deve-
lopment, Panchayati Raj and Co-
operation (Shri S. K, Dey): Mr.
Deputy-Speaker, Sir, I must at the
outset, confesg that 1 suffer from a
disability—disability of the willager
that he rarely wakes up unless he is
hit. During the past two days, many
things have been said about the
Community development programme,
Parchayati Raj and Co-operation,
many anxieties and misgivings have
been expressed; so also pleasure and
joy over the approach to the solution
of the problems. ‘The ecriticisms
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themselves have been so mild that
they are milder than even my own
personal criticisms of the programme
which I continue to be burning under.
Pasticularly, the hon. Lady Member
who just now spoke before me, has
spoken with such a passionate under-
standing of the problems with which
this programme is faced,—problems to
which solutions have to be found—
that I feel she has almost answered
in the course of 10 minutes all that I
might have liked to say. I do not
wish to lull myself into a sense of
satisfaction or complacency of any
kind. It is necessarv, if we are not
to deceive ourselves today, deceive
posterity, that we have a proper
appreciation of what really is at stake,
what are the problems we are #rying
to grapple with and how those prob-
lems are likely to be faced squarely
and effectively,

Before this House is in a position
to exactly appreciate whether or not
this Ministry is playing its role as is
expected of it effectively or ineffec-
tively or indifferently, it is necessary
for this House to have an appreciation
of their own representative whom
they have made the Minister of this
programme and his understanding of
his responsibilities under this Minis-
try. As far as I see, his Ministry was
expected, to start with, 10 years ago,
to establish a co-ordinated service of
all the developmental functionaries
proceeding from the national level,
right up to the village, being raspon-
sive to the needs of the people, ai] the
developmenta] aspects of villaga life
being represented in that agency,

The next item that was expected of
this Ministry was to build up organi-
sations of people—panchayats, cn-
operatives, voluntary agencies—which
would pulsate with the plans of the
Government for national reconstruc-
tion, which will try to guide the
Government, support the Government
and prod the Government. The next
was to offer facilities for training of
government functionaries, of people,
of their representatives and leadersin
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various walks of life, engaged in
rural reconstruction work, which
were being brought to the surface to
shoulder the new responsibilities. This
Ministry was to ensure, and is to
ensure, that the funds allocated by
this House to the Ministry are utilised
to the maximum advantage af the
people. This Ministry is expected to
ensure that the funds routed by the
various Ministries in the Centre,
through their counterparts in the
States, and channelled through the
National extension service agencies
are, again, put to optimum advantage
of the people. This Ministry has to
epsure that the people at the village
level are conforming to the national
priorisies. If natianal priority is
agriculture, the bulk of the energies
of the people and their organisations
must be devoted to that priority; if it
is family planning, it must be family
planning and so on, whatever the
national priorities are as they are
prescribed by the Planning Commis-
sion with the approval of this House.

The next responsibility of this Min-
istry is to act, as this House decided
some time ago, as the attorney of the
dumb people and mute of the villages.
In other words, if certain programmes
of the Government were not properly
geared for the service of the people,
if adequate funds wer not provided
in the government schemes for the
service of the people in the special
aspects of fheir life which call for
immediate attention, if the people
were suffering under disabilities of
supplies and services which the Gov=
ernment controlled or any one else
controlled” over which this Ministry
could have some influence, this Min-
istry must act as the attorney of the
village people and so to help modify
the programmes and plans of the
Government and the approaches of
the different Ministries and the differ-
ent agencies,

Lastly, this Ministry must be closely
responsive to the impulses as emanat-
ing from the ground, from the village
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people and the impulses that are
generated in the representative insti-
tutions of the people, starting {rom
Parliament down to the press and
other agencies which control or reflect
public opinion. I would, in this back-
ground, try to give as briefly as I
can, within the compass of time avail-
able at my disposal, at the present
moment, an indication of what this
Ministry has tried to do during the
past one year, especially some of the
highlights of performances, what it
proposes to do during the next year,
what are the problems with which it
is grappling, and for which it still has
not found solutions, of which it
wishes to make common cause with
friends in this House, so that this
House may come to the assistance of
the Ministry now, and in the future,
all along, at all levels, from here right
up to the village.

This Ministry, Mr. Deputy-Speaker,
as you know, through the kindness
of the President, has been redesig-
nated in the new Government as the
Ministry of Community Development,
Panchayati Raj and Co-operation.
This is a recognition of the import-
ance, if I may say so, that panchayati
raj has come to acquire in the eyes
of the people in the country and in
the world, Therefore, I shall try to
divide my description of what we
have done and what we propose to
do, under the three heads, commu-
nity development, panchayati raj and
co-operation.

First, I would talk in terms of com-
munity development. The discus-
sions since yesterday will indicate,
when compared in the background of
earlier discussions in this House dur-
ing the past severa] years, that there
is, in the absence of adequate cri-
ticism, if I may use that word, con-

.giderable improvement in the em-

phasis by this Ministry on the subject
of agriculture, which we have been
trying to achieve all these years with
a concentrated effort. As this House
is agware, when we began this pro-
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gramme, there was undue, emphasis,
very naturally, both by the Govern-
ment agencies as also by the people,
on the amenities side of the pro-
gramme. The productive side of the
programme wag not receiving ade-
quate emphasis, and we were being
very strongly criticised all over the
country and also in this House, For
the past several years, we have been
making a concentrated effort, all
along in the Ministry in Delhi and in
the States and at the gram level, al-
most a collective effort by everyone
concerned in collaboration with the
Ministry of Food and Agriculture in
the Centre, to bring about intensive
emphasis in the field of agricultural
production. 1 am talking of agricul-
tural production in the wider sense,
namely animal husbandry, fisheries,
agriculture, fruit gardening, vegetable
gardening, minor irrigation and so
on. This has been brought about.

Of course, only g beginning has
been made, If modern agriculture is
to be introduced all over the country,
we have hardly made a beginning.
The only thing that we have so far
done is to get recognition of the fact
that there is need for improved seeds,
fertilisers, compost and manure and
insecticides. 'These do not constitute
the whole gamut of improved agri-
culture., These represent just the
beginning of modern agriculture, If
agriculture is to be promoted so as
to provide the long overdue protective
food for the nation, such as milk,
eggs, meat, vegetables, fruit ete, in
very large quantities—we are almost
the smallest consumers per capita of
milk, eggs, meat, vegetables and
fruit ete.—if we are to produce these
commodities in adequate quantities, I
would say that we have hardly made
a beginning. We are only conscious
of the problems and the needs of the
programme, We have to struggle for
the next fifteen to twenty years, but,
fortunately, I can claim that at last,
as a result of combined efforts of
the two Ministries and other agencies
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concerned, and because of the ham-
mering, if I may use the word, that
we have been receiving both within
the House and outside....

Shri D. N. Tiwary: That is very
mild.

Shri S. K, Dey:... the recognition
has been achieved of the need for in-
tensive agriculture, and from this, I
think, we can proceed further to the
extent that agricullura] requisites can
be made available for the farmers in-
cluding technical assistance, apart
from supplies in adequate quantities.
The programme of rural industries
has been a very difficult programme,
Today, because of the emphasis plac-
ed, particularly, by the Prime Minis-
ter, on agricultural implemends, for
the past several years...

Shri K. N. Tiwary: May I make
one submission? We would like to
know from the hon. Minister how the
plan has worked, and how far it has
succeeded in its working. 'That is
what we would like to hear from the
hon, Minister. All these things that
the hon, Minister is saying are gal-
ready there in the papers supplied to
us, ang we have been hearing this
again and again, But we would like to
know about the criticism that has been -
brought forward against the Minis-
try, whether it is true, and what
Government think about it.

Mr. Deputy-Speaker: ° The hon.
Minister has just begun his speech.
The hon, Member may please hear him
till the end and if there are any
difficulties or any questions, he can
ask them afterwards.

Shri S. K. Dey: I would answer as
many points as possible. Of course,
it would mnot be possible for me to
quote statistics ad infinitum, because
the statistics are already there in the
report. In support of what I am say-
ing, if any hon. Member of this
House wishes to have the relevant
data, I stand committed to the pro-
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duction of those data and their place-
ment before this Houge any time,

About the rural industries pro-
gramme, because of the Prime Minis-
ter's insistence on the supply of im-
proved agricultural implements, we
are at least trying to tie up produc-
tion of agricultural implements
through small industries in the wil-
lages with supply of these agricul-
tural implements to the villagers.
Similarly, there is an improved pro-
gramme of housing in the villages.

In that also, we require bricks, we

require tiles, we require iron-monger-
ies and wood joineries, For these
4lso, there would be automatic pro-
motion of rural industries. In that
way?® we have tried to build up in
collaboration with the Ministry of
Commerce and Industry in the Centre
an integrated programme of village
industries. You may say that rural
industrialisation which will start with
the provision of improved implements
and tools and supplies to the wil-
lage artisans and the provision of
common facility centres...

Shri P, R. Patel: What is the
achievement up till now? Let us hear
that.

Shri S, K. Dey: We have supplied
quite a substantial quantity of tools
and implements to them. I shall give
the statistics later.

We  started 20 rural industrial
estates in the Second Plan. In the

Third Plan, there is a programme of

300 industrial estates, of which 50...

Shri Parashar: Are they all in the
co-operative sector?

Shri S. K. Dey: They are not all in
the co-operative sector, but artisans
are invited, wherever they are avail-
able, in sufficient number to come
forward and establish industrial co-
operatives in those industrial estates
which will be located in predominant-
ly rural areas.
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In the year 1960-61, already 50
rural industrial estates have been
sanctioned to the States, and these
are in the process of being set up.
These industrial estates are linked up
with the common facility centre for
improved tools and implements to
the artisans, Naturally, in the course
of the year, this House will have
ample opportunities of asking me
questions from period to period as to
the progress of these schemes. Partly,
this Ministry is responsible, and
partly it is the Commerce and Indus-
try Ministry which is responsible.
Between the two Ministries, we
should be able to allay the anxieties
and the curiosity of the hon, Mem-
bers.

Considerable anxiety has been ex-
pressed about the weaker sections of
the community, such as the tribal
people, the Scheduleq Castes and
others. I shall come to this question
a little later. As the moment, I shall
deal only with the tribal people.

In the Second Five Year Plan, we
had 42 tribal development blocks
which were implemented in collabo-
ration with the Home Ministry. In
the Thirg Five Year Plan, we are
expecting to implement 328 tribal
development blocks covering almost
the entire tribal population in the
country. Of these, 35 tribal develop-
ment blocks have already been al-
lotted in 1961-62 and by the end of
1965-66, all the tribal development
blocks will have been allotted. In
this, we have Rs. 10 lakhs provided
by the Home Ministry and Rs. 12
lakhs by the Community Develop-
ment Ministry. This is apart from the
funds provided by the various Minis-
tries at the Centre for common pro-
grammes.

We have started a minimum pro-
gramme for women and children.
This was an extremely difficult pro-
gramme, I have shared my anxieties
over this matter with the House
every year. I have explained it fo
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the House over the budget grants.
This is one field where it is nut pos-
sible to let loose a large number of
women workers without creating
many problems, Therefore, we
wanted tp have adequate numbers of
trained women workers. To start
with, it was almost impossible to get
women workers except in States like
West Bengal and Kerala, and per-
haps Madras, where there was con-
siderable education amongst women.
But I am very happy to tell the
House that today almost in every
State there has been an improvement.
Even in States where women never
come out of the purdah, they have
begun to send their girls in increas-
ing numbers to new schools that are
being set up, even co-educational
schools, and we have already begun
to have educated girls out of the
'schools established during the past
five, six, seven or eight vears, to this
extent that abput more than half of
the number of women workers that
we require in our projects have al-
ready been placed in position, The
position is improving from year to
year because larger numbers of edu-
cated women workers are fortheom-
ing. Also the women’s programme
is becoming more popular. It has
acquired a new dignity; it has lost
the sense of stigma that it used to
suffer from at one time in the eyes of
their menfolk, thanks to the pioneer-
ing effort of the Central Social Wel-
fare Board and its dynamic Chairman,
In spite of all the criticisms levelled
on the work of the women’s pro-
grammes, she and her Board have
certainly popularised the idea of the,
women's programmes. That is in a
large degree responsible for the easy
acceptance of the women’s pro-
gramme in the willages, wherever
there are trained women leaders
available or forthcoming. Already 8
States in India have appointed, after
many years of effort on our part,
" State leve! officers to supervise and
guide women workers at the field
level and to give this programme the
push that it called for,
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Similarly we wanted—this House
wanted and the Prime Minister
wanted—that the school should be the
community centre, and that school
teachers should begin to talk in terms
of the community development pro-
gramme and radiate it both amongst
the children and amongst the people
in surrounding villages, At last, we
have now a programme under imple-
mentation under which school
teachers are receiving special training
in community development co-bpera-
tion and panchayati raj in the
teachers’ training colleges. Special
teachers for these teachers’ training
colleges have been trained by the
Ministry in the social educational or-
ganisers' training centre in these
three subjects so that they could, in
turn, train the school teachgrs who
receive training in those teachers’
training colleges. A large number of
teachers have already been trained
in the country; they have been orient-
ed to this new programme of co-
operation, panchayat and community
development.

As regards training of non-officials,
many hon. friends during the discus-
sion yesterday and today have said
that people whp are working in this
programme, government officers of
others, do not have the proper ap-
proach and attitude. You cannot
create proper approach and attitude
except through training and educa-
tion. Therefore, we aré placing very
high importance in this scheme of
community development, panchayat
and co-operation on the subject of
training in eduecation to all function-
aries including the people, For this
purpose, particularly for the training
of non-officials, we have thrown open
all the training centres, starting from
the apex training centre at Mussoorie
out to the gram sevak training centre
at the village level, to train non-
official members of various institu-
tions and also the people. Simi-
larly, we have started 100 pan-
chayati raj training centres; these



4207 Demands

[Shri S. K. Dey]

are to be run exclusively by non-
official * institutions like the Sarva
Seva Sangh, Gandhi Smarak Nidhi,
Akhil Bharat Sarva Seva Sangh,
Bharat Sewak Samaj and Rama-
krishna Mission. Wherever there are
distinguished institutions, distinguish-
ed through public service, they have
been requested, implored, to take
up the responsibility of starting pan-
chayati raj training centres for train-
ing all functionaries in panchayati raj
institutions. At the apex level, the
Ministry has entrusted the responsibi-
lity to the Al] India Panchayati Raj
Parishag headed by Shri Jaya
Prakash Narain to conduct a training
programme in a new jnstitution which
they are trying to set up for the
training of the . trainers in these
panchayati raj training centres. If
these 100 panchayati raj training cen-
tres prove to be the success we hope
they will be, there should be more
training centres started till we have
an adequate number to train every-
body we want to train in panchayati
raj.

We have started an expanded nutri-
tion programme. As the House is
aware, vast tracts of the country have

' been used primarily to consumption of
cereals. There is very little balanced
nutrition worth talking of, Vegetables,
fish, meat and eggs are almost con-
spicuous by their absence in the diet
of the vast majority of our people.,
Even if they are vegetarians—and
they are in a large number—they
should have plenty of milk, eggs—
not eggs—vegetables and fruit.

Shri A. S. Saigal (Janjgir): Eggs is
also a vegetarian food.

Shri 8. K. Dey: Everybody does not
admit it. I wish it was. For this
purpose, the Government of Orissa
started a pioneering programme in col-
laboration with FAO. Having been
encouraged by the success achieved
in Orissa and Madras, we have now
taken up an expanded programme of
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nutrition in all States of India. A
good start has been made in Andhra
Pradesh, U.P. and Madras. We are
encouraging fisheries, poultry, horti-
culture, a school-feeding programme
and programme of feeding expectant
and nursing mothers. Encouraged by
our work, the UNICEF has been good
enough to offer to the Miinstry an
assistance of $ 3% million for taking
up a still more expanded programme
of improved nutrition.

So we are taking up this progranmme
in 100 blocks tostart within an inten-
sive way. Each of the blocks will be
given a sum of Rs. 3 lakhs for under-
taking on an intensive scale a pro-
gamme of horticulture, fisheries and
poultry.

Then we are setting up this National
Institute of Community Development
and Research. We had that centre
at Mussoorie, and that is now going
to be transferred to Hyderabad, the
centre of the country, because many
friends felt it was too far up in the
air to have intimate contact with the
s0il of India. Also, it was felt that it
was too far off from the centre of
India. Therefore, we are shifting this
centre to Hyderabad in the midst of
other trining institutions.

Shri P. R. Patel: May I ask one
question? Why was Mussoorie select-
ed and who was responsible for select-
ing Mussoorie, and who are the per-
sons responsible for changing it to
Hyderabad now?

Shri 5. K. Dey: Mussoorie had to
be selected because of all the places
that we looked for in India, that was
the only place which offered us ready
premises with which we could make-
a start.

Shri P. R, Patel: Only for that
you selected it? .

Shri S. K. Dey: We had to select
it because we had no ready premises,
and we would have had to wait for
two years.
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Shri Parashar: Was a search made
for premises in Madhya Pradesh?

Shri 8. E. Dey: Yes.

Shri P. R. Patel: There are in
Shivpuri large buildings still wvacant.

Shri S, K. Dey: Anyway, there is
a comprehensive programme which is
now under implementation for train-
ing of youth leaders. Last year a
camp was held at Taradevi of repre-
sentatives of the States and various
organisations in the coutry dealing
with the youth programmes. As a
result of that camp, certain pro-
grammes followed. These were fol-
lowed by camps at the State level and
from the State we are now going
down organising camps of youth for
training them. This programme also
promises to take roots in the near
future. Already State-level camps
have been held in eight States, and
personnel have been employed for
looking after the youth programme.

For the next year, I have already
mentioned certain programmes we
have taken up, namely training of the
trainers for the All-India Panchayat
Parishad for all the trainers of the
training centres. We propose to take
up an expanded, modified nutrition
programme. We propose to expand
our training programme in general.
We have already started supplying
basic and cultural literature in large
guantities, produced in very small
volumes, distributing them to every
village panchayat library. A begin-
ning has been made, and during the
Third Plan we are hoping that ade-
quate quantity of basic literature
decided upon between the Education
Ministry, our Ministry and the Infor-
mation Ministry with the assistance of
non-official representatives of the peo-
ple, will be available, We shall be able
to supply a nucleus of good books in
the regional language to each village
library in the country. There will
also be a more intensive adult literacy
programme., In the past this pro-
gramme was being undertaken only
by the Community Development
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agency. Now with the decision of the
Education Ministry to make the school
the community centre and the focus of
the community development program-
me, the school teacher and the school
children also will come into the:
picture.

Many friends, Shri Lahri Singh for
instance and others, complained about
the acute shortage of drinking water
supply in many jof the villages. I
would like to mention that till the
end of last year the Community
Development Miinstry, through the
community development funds, pro-
vided about 2,10,000 new wells and
renovated about 3,39,000 old wells,
There is now a proposal to spend
Rs. 35 crores through the Planning
Commission on a programme exclu-
sively for drinking water supply to the
villages. There is also a programme
of national rural water supply under
the Health Ministry, and of course,
there are funds, limited though, with
the Community Development Minis-
try, all of which are being pooled to
ensure that the Prime Minister's
mandate to have at least one posi-
tive source of potable water in every
village is satisfied by the end of the
Third Plan. I am quite sure that
when the Budget Grants of the Plan-
ning Commission as also of the Health
Ministry are discussed on the floor of
the House, the two organisations will
be able to give a good account of what
is expected to be done by them in
this common programme of ensuring
that every village shall have potable
water supply by the end of the Third
Plan,

There is also an intensified train-
ing programme for women workers.
In the Gram Sevika training contres
and in the training for mukhiya
sevikas run under the Community De-
velopment Ministry, special wings are
being opened for training of women
leaders who are coming to this office
as a result of the programmes that
are gradually being worked out.
Apart from this, we also propose to
follow with advantage our previous
experience with farmers and others -
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of taking out both youth leaders and
women leaders on regional tours, so
that they have also a Bharat darshan
or an amsik ‘Bharat darshan, where
they can see what their counterparts
elsewhere are doing, and for that pur-
pose we are trying to collect from
the States, experiences in women’s
programme and youth programme, so
that these touring parties can be taken
to these areas, and in that way all-
India experieces can be pooled and the
tempo as well as the character of the
programme can be raised vertically.

Now I come to the real serious pro-
‘blems which we are facing, for which
<we do not find easy answers that the
Ministry can by itself work out. The
first, is the problem of the weaker
sections of the community. Through-
out history, this House will appreciate,
this has been the biggest problem:
how to prevent the strong man from
riding the weak. We are facing
.exactly the same problem. Govern-
ment send out commonly agreed pro-
grammes, they send out financial
resources, technical resources. What
is the guarantee that all these
resources will be utilised for uplifting
the weaker sections of the community,
that the stronger sections of the com-
munity will not divert the bulk of
these resources which are meant for
the others? We appointed last year,
as the House is aware, a committee
uander no less distinguished a person
that Shri Jaya Prakash Narayan and
others of 'his choice who joined him
in studying this guestion. Unfortu-
nately for my immediate need, the
committee went a little further than
their original terms of reference. They
almost tackled ang dealt with the
whole problem of India so far as this
weaker sections is concerned, and
went for beyond the terms of refer-
ence of the Ministry of Community
Development. Therefore, this pro-
blem had to be remitted to the Plan-
ning Commission, and they are trying
to work out various segments of the
recommendations through the con-
cerned Ministries in the Government
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of Indid. But while the bigger deci-
sion is being taken, we have taken
certain steps, and I would like to tell
the House what those steps are, so
that if not today, at a later date,
either through the Consultative Com-
mittee or through other means it will
be possible for this House to tell our
Ministry what it can, situated as it
is in Delhi and the programme being
vested in the State Governments—
now the programme is being increas-
ingly vested in people’'s own institu-
tions down below—can in the circum-
stances really do to do more for the
weaker sections of the community
actively. One thing we have realised,
that if the weaker section of the
village community is to be assisted, it
cannot be done by a mandate from
the top. The top government has to
make common cause with the bottom
government, at the village level, at
the block level, and at the district
level. Therefore, we have said that
at the village panchayat, at the block
panchayat and the zila parishad, there
should be a functional sub-committee
to assist the weaker sections of the
community. They should be held res-
ponsible for ensuring that the assist-
ance specially ear-marked for utilisa-
tion by the weaker sections of the
community should be utilised by
them only and that the community,
whether at the village level or the
block level or at the district level or
otherwise should go out of its way to
see that it creates opportunities for
the absorption of the weaker sections
of the community in gainful occupa-
tion so that they can earn a decent
living.

We have tried to see that schemes
like poultry, loans to artisans etc. are
specially ear-marked out of the pro-
jects for Scheduled Class people in
particular, There is always stress on
utilisation of funds from the Com-
munity Development Ministry for
schemes of community benefit and not
for individual benefitt We have even
tried to ensure that the State Gov-
ernments provide conditions in which
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the cooperative societies are in a
position to offer loans to small holders
of land, who are mostly the weaker
sections of the community in the
willage, without any mortgage up to
the extent of Rs. 500. Quite a number
of States have already accepted this
and, in fact, this is already wunder
implementation.

There is also increased provision in
the Minjstry of Home Affairs, here
and also in the States, through the
State Welfare Committees to provide
subsidised housing to the weaker
sections of the community. I realise
that all these summed up do not
touch the fringe of the problem,
because 25 to 30 per cent of the people
in the villages are living at subsistence
level or below. Therefore, a perma-
nent solution of their problem will
be through rural industrialisation.

The House will be aware that in
that behalf also, the Planning Com-
mission has appointed a sub-committee
with the Deputy Chairman of the
Planning Commission as its Chairman
and representatives of the warious
organisations like the Khadi Commis-
sion as its members. Shri Jaya
Prakash Narayan and others who are
members of the Committee are look-
ing into the question, not of village
industries but of rural industrialisa-
tion.

There is a fundamental difference
between village industries and rural
industries. We are trying to ensure
that as against the current gravita-
tional pull of industrial development
in big cities, we create, through
government assistance, a pull in the
reverse direction so that industries
begin to be created or begin to be
pulled in the direction of villages on
a decentralised scale—cooperatives to
some extent as my hon. friend Shri
Parashar was eager to ensure. I hope,
through the National Cooperative
Union of which he is a member, he
will try to promote the particular
climate for the growth of cooperative
industrial enterprises in various parts
of the country.
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Shri Parashar: .I say full coopera-
tion is assured.

Shri S. K. Dey: Then the block as
the unit of administration. This is a
problem which is almost like a hardy
annual which we have to face for the
past 10 years. When we say that the
block should be the unit for planning
and development for all activities of
government, when we specify that all
assistance of government should be
routed through the panchayati raj
institutions, it cuts at the very root
of arbitrariness on the part of politi-
cal functionaries in government or
government servants.

It is not an easy matter overnight
to cut across that sense of arbitrafi-
ness which has grown over centuries
in the people and in institutions.
There is always a resistance on the
part of many recaloitrants—and they
are not necessarily confined to gov-
ernment servants alone. In fact, they
are much less confined to government
servants than elsewhere. That is a
problem which I cannot solve, as a
Minister, from here. It requires very
competent public opinion so that that
public opinion itself ensures that the
agreed decision to creat the block as
the unit for planning and develop-
ment is actually honoured in practice.

Then, the voluntary non-official
institutions. We are, of course, going
ahead creating panchayati raj insti-
tutions. There will be 2,50,000 pan-
chayats in the course of the next year
or a year and a half; and there will
be panchayat samitis functioning all
over. In a general way, panchayati
raj is the extension of the gowvern-
ment that now functions at the
Centre and in the States. Extension
of the government institutions up to
the village level does not necessarily
mean a permanent extension of demo-
cracy. Permanent extension of demo-
cracy can only be ensured if there is
the largest volume of devolution, not
from a higher government agency to
a lower government agency but to the
largest number of voluntary associa-
tions of people, whether they be
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youth clubs, women’s clubs or agri-
culturists and farmers clubs or
otherwise.

15.47 hrs.
[MR. SPEARER in the Chair]

That, again, is not easy for a gov-
ernment organisation to establish., If
voluntary organisations are to be
established, it is necessary that non-
official voluntary institutions of the
people without any political motive
behind them should go out of their
way from the big cities, to which they
are largely confined, to the far-flung
550,000 villages and promote a climate
for the organisation of voluntary ins-
titutions at the village level and above
without necessarily imposing a com-
pulsory condition of their affiliation
to the All-India body. Because, the
moment there comes this gquestion of
the affiliation of these to an All-India
body, then, there are other competi-
tors and politics comes in. That is
the problem. This is so far as com-
munity development is concerned.

Now, I come to the question of pan-
chayati raj., My hon. friend, Shri
Rajeshwar Patel, General Secretary
of the All India Panchayat Praishad
has mentioned that the Ministry is not
quite serious about panchayati raj.
If the Ministry is not quite serious
about panchayati raj, I do not know
who is serious. (Interruption).
Nobody can press this Ministry to go
out and establish panchayati raj all
over the country. In fact, if I may
use that expression—I do not know
whether it is parliamentary or not—I
may say that this Ministry made
itself almost a nuisance, going all over
the country and trying to push the
scheme of panchayati raj at a pace
which many people have branded as
too excessive.

We have already had 9 States in
India which have implemented the
programme of panchayati raj. They
are; Andhra, Assam, Madras, Maha-
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rashtra, Mysore, Orissa, Punjab, Rajas-
than and U.P. In Bihar, Gujarat and
Madhya Pradesh legislation has been
finalised. In the course of this year all
these three States will have implement.
ed the programme of panchayati raj.
West Bengal has taken up legislation;
the draft has been completed and I
have the assurance of the Chief
Minister and the Minister in charge
of panchayat raj that in the July
session of the State legislature, the
draft legislation will be before the
legislature. I have been told by the
Prime Minister of Jammu and Kash-
mir that he is appointing a committee
to look into the implementation of the
panchayati raj in several advanced
States and gaining from their experi-
ence devise a pattern of legislation that
can serve the special needs of that
State in the context in which they
function. This committee will be in
operation wvery soon. Then comes
Kerala. I am told that they have
begun to draft the legislation.

My hon. friend Shri A, C. Guha
mentioned that we should have Cent-
ral legislation on panchayati raj so
that there is uniformity. This is a
question that has been discussed quite
often in this House, In the first place
we must recognise that panchayats is
a subject within the jurisdiction of the
State; it is not a Central subject.

Shri P. R, Patel: What happened
to Maharashtra legislation?

Shri S. K. Dey: First class. It
is the zilla parishads legislation. In
the first place under the Constitution
T am not authorised to bring legisla-
tion on panchayats in this House.

Shri A. C. Goha (Barasat): There
are ways; it can be done with the
approval of the State Governments.

Shri S. K. Dey: I am quite certain
that they would not like the idea.
Secondly there is one other question;
we must understand it. If the hon.
Member tries to bring in that legisla-



4217 Demands

tion here, he will try to find the lowest
.common denominator of what is imple-
mentable. So, this legislation will be
guided by the weakest State. Now,
having left the initiative to the State
Governments, there is automatic
pressure from the forward States on
the weaker States without any initia-
tive from my side, for moving for-

ward. In fact I would say that it is -

one of the greatest advantages that
we have. Having left the discretion
and the option to the State Govern-
ments to go ahead as fast and as pro-
gressively as they wanted, the only
responsibility that the Central Minis-
try can effectively discharge in this
behalf will be to pool the experience
of the States and find out what is
happening and place that pooled
experience available at the disposal
of all the States so that each State
can take steps emulating the example
of the forward States. In fact instead
of States trying to vie with each other
in saying things against each other as
.used to be the custom at one time,
already the States are vying with each
other in emulating their good exam-
ples. Particularly, in matters of pan-
chayati raj and sahakari samaj I would
like to leave these matters with them.
The informal consultative committees
have grown into an institution today.
According to my report last year
there have been 28 meetings of the
State consultative committees which
means that almost every State will
have had two meetings of the consul-
tative committee. So far as our Par-
liament is concerned, we have had at
least eight or ten meetings and that
way both the Members of Parliament
as well as of the State legislatures
are having an opportunity for exchan-
ging effectively their experiences on
the common programme and reinforce
each other’s understanding of the
grass root functions of this vital
programme.

Sir, this House will be very happy
to learn that the Committee which
was appointed by the Law Ministry
for going into the gquestion of nyaya
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panchayat, again a very vital subject,
has at last submitted its report and I
am quite sure that the Law Ministry
‘will be able to give greater details
of what that committee had
recommended. Once that recommen-
dation with which our Ministry was
very closely associated begins to be
implemented on the ground many of
the complaints and misgivings expres-
sed and ventilated by friends here and
elsewhere will have been allayed.
Shri K. N. Tiwary had made particu-
lar mention that the ordinary wikas
panchayat must not be burdened with
the responsibility of the nyaya pan-
chayat work. That is precisely the
recommendation of this committee and
we wish to see that the vikas pah-
chayat functions completely indepen-
dent of the nyaya panchayat. in fact
the levels are going to be different.
But further details in this behalf can
be supplied by the Law Ministry.

Shri Jashvant Mehta (Bhavnagar):
What is the attitude of the Govern-
ment to the Law Commission’s report
on this?

Shri S, K. Dey: That is still under
examination. I think the attitude of
the Government should be wvery
favourable. In any case I have no
doubt about it that we are very deter-
mined to have nyaya panchayats
established in this country which can
really administer nyaya instead of
anyaya. As this House is perhaps
aware at the instance of the Planning
Commission no less distinguished a
person than Shri V., T. K., the ex-
Deputy Chairman of the Planning
Commission undertook during the past
2ight months a special study of the
district administration in the light of
the panchayati raj programme and
the upsets this programme is causing
to the existing conventional structure
of the administrative apparatus. Shri
V. T. K. has been in very close colla-
boration of the representatives of the
State Government and the represen-
tatives of the Central Ministries
including the Ministry of Community
Development. He is just in the final
stage of his report. I am expecting
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that he will be ready to submit his
report to the Government or probably
to the Planning Commission or that
it will come to the House in any case,
not very long from now. Once this
study is available with us, we propose
to take this up in right earnest with
the State Governments ang bring
about such administrative reforms as
the present stage of development in
panchayat raj calls for. Once that
happens many of the problems venti-
lated by friends here during this
debate, points such as the need for
the appointment of a special collector
tn look after the development pro-
gramme as was made by my hon.
friend Shri A, S. Saigal will have
been met.

Many friends outside and here
mentioned that there is corruption at
the ground level. 1 would place
before this House my own experience
of two months of intensive electioneer-
ing, shorn of all official armour, left
only with my daughter and a broken
down jeep travelling from willage to
village which I did not know. The
first point that I wanted to know from
every village that I visited was
whether there was any corruption
among the wvillage level workers.

Shri P. R. Patel: Didn't they know
that you were a Minister?

16 hrs. . .

Shri S. K. Dey: They of course
knew it, but it did not matter. During
the elections, the hon. Member knows
that the Minister works under a
greater disability.

Some Hon. Members: No, no.

Shri Radhelal Vyas: But they knew
that he is also a worker.

Shri S. K. Dey: Anyway, that is my
experience, and I am quite sure that
there are 500 other hon. friends in
this House; they will be able to ex-
change their experience.
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Mr. Speaker: The Minister should
not suffer any disability here.

Shri S, K. Dey: Except for com-
plaints here and there of indifference
on the part of either the extension
officers or sometimes the Gram
Sewaks, I did not come across one
single case of pronounced corruption
against any single employee.

Shri Bhagwat Jha Azad (Bhagal-
pur): For God’s sake, do not under-
estimate it so much,

Shri S, K. Dey: I do not wish to
say much; I would only say that in
the community development pro-
gramme, with the responsibilities
now vested in the representatives of
the people, the Government employee
is subjected to so many fires from all
directions that it is almost impossible
for him to get away with anything
unless he makes common cause with
his senior counterpart, namely, the
representative who is in charge of the
institution.

An Hon. Member: What about the
officers?

Shri Bhagwat Jha Azad: It is they
who fire!

Mr. Speaker: If he is surrounded
by so many fires, he might not be
afraid of any!

Shri 5. K. Dey: The Law Minister
is the chairman of the committee, at
the instance of the Home Ministry
which is going into the question of
the future pattern of administration
in the Centrally-administered terri.
tories such as Himachal Pradesh, Tri-
pura, Manipur, etc, Once his report
is out and simultaneously the studies
that are being currently made of the
administrative pattern for Delhi, we
hope that we shall be able to intro-
duce in the Centrally-administered
territories the system of Panchayati



4221 Demands

Raj, particularly at the higher tiers,
of which this House can feel proud.

As far as the panchayats in all these
territories are concerned, the pancha-
yats either have been established or
are in the process of being established,
A complaint was made that— it was
made by Shri Shree Narayan Das—
the Gram Sewak is not acting at the
base of the Panchayati Raj. We also
know that many of our representa-
tives in the Panchayati Raj institu-
tions are not functioning institu-
tionally. They are functioning also as
individuals, arrogating to themselves
the authority that normally should
belong to others.

Shri Raghunath Singh (Varanasi):
There is a second conference also
going on here.

Mr. Speaker: Order, order,

Shri S. K. Dey: In order to examine
this question threadbare and arrive
at certain methods and procedures
which ecan ensure that the Gram
Sewak can really become the base of
the Panchayati Raj institution and
that the Sarpanch, the Pradhan and
the president of the Zila Parishad can
actually function as heads of institu-
tions functioning on behalf of the
institutions, we are appointing a study
team, and I think it will be in posi-
tion in the course of the next few
days.

Many hon. friends have complained
against elections. There have been
two extreme views, with all the rami-
fications in between. One extreme
view is there should be no election,
or rather, there should be no election
on the basis of parties. The other
extreme is, party-based elections
should be there. So, one is com-
pletely party-based, and the other is
completely partyless, and in between
there are of course many ramifica-
tions. If there is no genuine unity
at the village level, if the people are
not enlightened enough to distinguish
between good and bad people, those
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who can serve them and who will
exploit them, I do not see how you
can have a unanimous election and
solve it. If that unity is not there,
and even if there is an understanding
between the political parties that
they should not fight an election on
the basis of parties, I do not see how
in actual practice it can be imple-
mented. This is the dilemma I am
placed under. I find that if political
parties go to the villages in the exist-
ing context, they add to the further
atomisation of the village. If, on the
other hand, they do not go there at
all and there is ignorance, then the-
existing Dadhas of the village come
in. What is the way out of it? I do*
not know.

Shri P. R. Patel: Is it not possible
that the political party leaders may
go to the villages and explain to them

. the democratic way in all these:

things?

Shri S. K. Dey: I am coming to all
this.

Shri Nambiar (Tiruchirapalli): He
has already gone and got the votes!

Mr. Speaker: Order, order. The"
hon. Minister should be allowed to
go on.

Shri 5. K. Dey: In order to find out
what is the best system, what is the
best method in which elections should
be fought or the representatives
should be elected to these institutions
which we are creating, we propose to
set up a high-level team of people
who know about it, as soon as most
of the States in the country have
had some experience of elections with:
the newly-created Panchayati Raj
institutions—and it should come
sometime before the middle of next
year or so. Once we remit this studv
to this team, we would like to leave
it to experts and the people who have-
the necessary experience and wisdom
to go through it and tell us what
should be done. I do not wish to
come to any ad hoc¢ decisions on it
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nor do I wish to make any ad hoc
recommendations because it is fraught
“with very serious dangers both ways.

Regarding resources and finances to
-the Panchayati Raj .institutions, we
rare very fully alive to it. There is
~very little point in creating new
institutions of people and endow them
‘with responsibilities without the
. necessary resources. States have gone
ahead on their own and created
resources in varying measures. Some
‘States such as Maharashtra are there,
Maharashtra has gone out of its way
to ensure that hundred per cent of
the revenue shall be transferred to
‘the Panchayati Raj institutions. Some
-others have done only six per cent or
five ‘per cent, and some others have
‘not done any.

Shri P. R. Patel: I think Gujarat
“has ensured 100 per cent, but....

Shri 8. K. Dey: It is going ahead.

Mr. Speaker: Order, order. It is
~doing much more here!

Shri 8. K. Dey: It has still to
implement this programme, We pro-
pose to have a much more systematic
study of this difficult subject of
resources for Panchayati Raj institu-
tions, because if it is done indiseri-
minately, it may create more difficul-
ties than it can solve. So, sooner or
later, perhaps sooner than later, we
shall have this question studied
threadbare. I hope this will allay the
anxiety expressed in this behalf by
my hon. friends, Shri A. C. Guha,
"Shri Yadav, Shri Shree Narayan Das
.and Shri Rajeshwar Patel.

Then, Shri Venkatasubbaiah men-
tioned that the responsibilities of
Zila Parishads must be carefully de-
fined. I agree with him that, as things
-stand today, both in Andhra Pradesh
-and Rajasthan, which were the pio-
neer States in Panchayatj Raj, the
responsibility of the Zila Parishad is
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in a fluid state, Andhra Pradesh nas
already decided on an ad hoc pattern
to give specific responsibilities to the
Zila Parishads and to appoint senior
officers to serve as secretaries of the
Zila Parishads and on the same lines,
the State Government of Rajasthan is
also proceeding.

I mentioned earlier the problems
about voluntary organisations, We
must get voluntary organisalions as-
sisting us to propagate the 1dea of
Panchayati Raj and the concept of it.
It is here that we require the assist-
ance even of political parties. The
political election now iz another five
years off. During this period, so far
as this House is concerned, it is com-
mitted to the concept of panchayati
raj and its implementation as we un-
derstand the panchayati raj pro-
gramme,

Shri D. C. Sharma: Does the hon.
Minister of Parliamentary Affairs be-
lieve in panchayati raj?

Shri S. K. Dey: I am quite sure
I could not implement the programme
without his belief If the panchayati
raj programme s to be implemented
properly, it is of the utmost import=-
ance that I secure—the Ministry and
the Minister—the utmost assistance
from all the voluntary institutions in
the country, including the wolitical
parties, particularly in matters of edu-
cation, in the philosophy and physics
of panchayati raj.

Shri Basappa had mentioned that
officers are apathetic to the panchayati
raj programme, I would like to say
that if the panchayati raj programme
is being implemented today, the
major burden of drafting the legisla-
tion, of drafting the rules of business,
implementing the programme and sup-
ervising the programme during the
initia] teething period, the brunt of
all these burdens has been and is be-
ing borne today and will continue to
be borne by the officers. I do not say
there are no exceptions; there are
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plenty of exceptions, but they are not
confined to Government officers.

Coming to the question of cocpcra-
tion, we have in the Ministry’s annual
report given an indication of the im-

provement, particularly in membership *

and in credit offered. In fact, in the
last 10 years, starting from 1950-51,
there has been an increase nearly ten-
fold in the number of members of co-
operative societies and in credit offer=
ed. Even in distribution of supplies,
about 75 per cent of the fertilisers
in the country today are being distri-
buted by the village cooperatives.
Village cooperatives are taking up in-
creasingly the responsibility for the
distribution of seeds, kerozene, salt
and other commodities which are in
short-supply, particularly in areas dis-
tant from rail or road communications,

‘The House is already aware that
about 15 per cent ‘of the sugar in the
country today is being produced in the
cooperative sector. By the end of the
third Five Year Plan, another 10 per
cent will come into the cooperative
sector, which will mean that at least
25 per cent of the total sugar produc-
ed in the country shall be in the co-
operative sector, and it cannot but
have a significant impact on the rest
of the sugar factoriez in the ecountry.
In order to ensure that these coope-
rat've sugar factories get a very high
degree of technical skill in manage-
ment and supervision, we have pro-

' moted an all-India National Coopera-
tive Sugar Syndicate. That syndicate
has already begun to build up a tech-
nical organisation of its own, It is
already beginning to think in terms of
processing and forging spare parts for
sugar manufacturing units and other
assistance which they can offer. I
have no doubt whatsoever that this
part'cular sector of our cooperative
activity will give a very outstanding
account of itself, thanks to the leader-
ship that Maharashtra has offered in
this behalf.

In the marketing of cotton, there has
been nofable progress in Gujarat and
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Karnatak. In the linking of credit
with marketing, there has been pro-
gress with regard to wheat in western
U.P., sugarcane in Maharashtra, cotton
in Gujarat and paddy in Jammu and
Kashmir, The intention is that pro-
cessing and marketing will be linked
up with the service cooperative and
the credit that it offers. These are
the two sectors which have been al-
most conspicuous by their weaknesg in
most of the States in India. It is only
in the last five years that a significant
effort began to be made in the direc-
tion of building up something of a
marketing and processing sector, but
even here, except for sugar and some=
thing of cotton, we are almost at the
beginn'mg. .

In regard to giving taccavi Joan
through cooperatives, a beginning has
already been made in Madras, Maha-
rashtra and M.P. Here also, the Plan-
ning Commission has appointed a com=
mittee with an adviser of the Plan-
ning Commission as the Chairman to
look into this question and find out
what difficulties the State Govern-
ments are experiencing and how those
difficulties can be met and how taccavi
loans or any loans for that matter, can
be channelised through the cooperative
institution, rather than having two
agencies functioning at the same time,
one the Government and the other {he
cooperatives, adding to the confusion.

Training and education in coopera-
tion is again a subject of very high
importance. It was felt tHat if co-
operation is to be a people’s movement,
training and education must be con-
ducted by the organisation of the co-
operative  institutions themselves.
Therefore, last year we took a decision
of transferring the entire responsibility
of training and education both of offi-
cials and non-officials, to the National
Cooperative Union at the Centre and
to the State co-operative unions. This
decision of the Ministers' conference
is in the process of implementaton.

There have been a lot of complaints
by Shri Sarjoo Pandey, Shrimati
Subhadra Joshi and Shri Guha about
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difficulties in cooperative laws. Here
again, simplification was urged. Be-
cause of the urging on the Ministry
by the Parliament and elsewhere, we
can claim that Maharashtra, M.P,
Punjab, Jammu and Kashmir, Madras
and Gujarat have already enacted new
laws. New laws are also being draft-
ed in the other States, but let me uiter

- a word of warning. The enactmert of
legislation does not mean easing ol co=
operative procedure. Easing of co-
operative procedure ultimately will be
achieved if there is a vital coopera-
tive non-official movement in the coun-
try, which can provide the leadership
to the people, If that is not there, all
,the legislation in the world is not go-
ing to affect anything,

If the gramdan and bhoodan vil-
lages, a sum of Rs. 1 crore has been
made specially available for giving as-
sistance to these villages. We are go-
ing to discuss this matter on the 25th
June in a special meeting of the Sarva
Seva Sangh and representatives of the
States and our Ministry.

We know there is a weakness in the
marketing and processing sector
Therefore, so far as the Central Min-
istry is concerned, we are trying to
place the highest emphasis on the de-
velopment of this sector, But again,
we are completely at the disposal of
the State Governments and the State
Governments again are completely at
the disposal, so far as cooperation is
concerned, of public opinion, If there
is not an alert and dominant public
opinion asking for a vital cooperative
movement in the State, the State Gov-
ernment despite its best desires to the
contrary is not in a position to imple-
ment the cooperative programme, be-
cause according to the mandate of
the'r legislators and public opinion
outside, they get compelled to open
up new factories, open bridges, roads,
etc., at the expense of the cooperative
movement. In fact, in quite a number
of States, particularly in the eastern
region, we find that despite all the
offer that we can make from our side,
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from the Ministry—and we did make
a special offer of a crore of rupees
apart from the normal assistance which
accrues to the State Government ac-
cording to normal procedures—they
are not in a position to avail of this
assistance. So it is a hard world
against which the Ministry 1s hitting
its head, is dashing against, Here
again, I cannot say that the State Min-
ister can do very much, It is the
public opinion which should ask of
the Minister and then the Minister
can respond, just as if I get a proper,
collective organised hammering on a
particular deficiency from this Heuse
I am in a position to use it as a lever
to get the thing going. But if there is
no public pressure . ..

Shri Bhagwat Jha Azad: As if all
the hammering you got was not
enough,

Shri Kamalnayan Bajaj (Wardha):
Please tell us how much pressure you
want,

Shri S. K. Dey: Now, Sir, we are
trying in the package programme dis-
tricts where intensive agriculture is
being implemented on behalf of Lhe
Ministry of Food and Agriculiure the
special programme of full financing
to the agriculturists. We expec{ to
collect considerable experience about
the implications of full financing, apart
from processing and marketing which
we have no doubt will be of enormous
advantage to the rest of the country.

Similarly, we are trying lo diversify
co-operative activities including con-
sumers co-operatives, labour construc-
tion co-operatives, printing press co-
operatives, rickshaw pullers co-opera-
tives and labour co-operatives, There
has been considerable activity in these
various fields, and in the coming year
we hope we shal] be able to make a
significant dent in all these secturs.
Therefore, the intention is that the co-
operat've movement in the country
shou'd not be confined merely to agri-
culture. It should spread into all
fields of economic activity, industries,
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transport, labour, printing, business
and consumer goods.

The Finance Minister had mention-
ed that he would be prepared to give
special assistance for promoting the
growth of consumers co-operatives,
particularly for government servants.
We have almost finalised between the
Home Ministry and our Ministry a
scheme for establishment of a consum-
ers co-operative society as a pilot en-
terprise in Delhi and which we shall
also recommend to the other States
particularly for all the government
employees wherever they are work-
ing, whether they are working in the
railways or in the secretariat.

>

Now I come to co-operative farm-
ing, Here again, we wanted to do this
co-operative farming because we knew
thig is the only programme which can
give relief and assistance to the small
holders and the weaker sections of the
community. But many sections of the
people in the country do not wish this
thing to happen, and therefore there
has been a continual vendetta against
this programme in spite of the assur-
ances that we can give starting from
the Prime Minister down to the gram
sevak on the floor of thig House and
elsewhere, that this movement shall
not be forced by coercion and it shall
be entirely wvoluntary. Anyway, in
spite of the opposition, we have begun
to do something and I am hoping that
by the end of the next financial year
when I come here for the budget grant
again, if I do, I shall be able to give
an account on the co-operative farm-
ing programme of which ihis House
can be mighty proud. Even today we
have already made a significant . . .

Shri Kamalnayan Bajaj: May we
know if the “ifs” and “buts” in your
speech have any significance?

Shri S. K. Dey: It is significant.
We have already started 255 societies
in the pilot project. In the non-pilet
project areas there have been 454 so-
cieties. There are 32,000 acres of land
pooled and 4273 members in these 255

VAISAKHA 22, 1884 (SAKA)

for Grants 4230

pilot societies and 9,960 members in
the 454 non-pilot societies with an
acreage of 62,000, We have had also
definite indication of an increase in the
yield. I shall be very happy to sub-
mit to this House a list of the suc-
cessful co-operative farms in this
country, which hon. Members at their
discietion and at their leisure can visit
ang tell me something about as to
what they think of them,

An Hon. Member: What are they?

Shri S. K. Dey: I will submit a
list. 1 have only six more minutes

now.

Shri Bhagwat Jha Azad: You have
spoken only for 1% hours. .

Shri S. K. Dey: I have already said
that in the Plan outlay we had Rs. 70
crores plus some special funds being
given by the Planning Commission for
taking up co-operative farming pro-
gramme and other special schemes.
But, under the stress of competing
priorities, in the absence of an alert
and determined public opinion, it is
the co-operative programme in 2
number of States which beccmes the
first martyr for a cut. It is there,
again, 1 have to appeal to this House
and through them to the members of
the State legislatures and other re-
presentatives of the people te create
a necessaly climate.

Sir, with this I come-to the end of
my description of what I wanted to
say about co-operation, gbout commu=
nity development and panchayati raj.
Naturally, we cannot say everything
about it. I would like to say that
this House has been critical for all
the past ten years that the community
development programme is working
but the community is not there. I
plead, Sir, in a very large degree it
is correct. But the community is ulti-
mately the sum total of the individual
families, and if the individual families
have suffered a complete disruption
through history the present is a victim
of the past, and you canno! ccrrect
what has been done, the wreckage of
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thousands of years of the past, just
by the creation of a Ministry and
allotment of a few hundred crores of
rupees. If the community is to be
the extension of the family, it ig ne-
cessary that these three institutions—
the village panchayat, the village co-
operative and the village school as the
centre of the community—must grow
again to be the three vital institutions
and activise life in the wvillage. This
cannot happen easily by giving a push
to the co-operative programme,
by giving a push to the pan-
chayati raj programme with its integ-
rated system from the village upwards,
We have created a churning in the
Indian Ocean and as a result of this
churning lot of filth is coming up here
and thgre. It was inevitable,

= TgAy fag 0 vEd § gga W
ar s ey

Shri §. K, Dey: What was lying
there was bound to come up first.
With it amrit is also coming,

Shri D. N. Tiwary: As a result of
these efforts and this churning, may
I know how much more wealth you
have been able to put in the village
and what part of indebtedress you
have been able to remove?

Shri S. K. Dey: Sir, that question
naturally, I . cannot answer. The
Mahalanobig Committee is looking into
this question as to the actual increase
in the real income of the people both
in the rural areas as also in the urban
greas I do not presume that at any
time. today or in the future, the pan-
chayati raj institution is gcing to es-
tablish the kingdom of God on earth.
That cannot happen. The panchayati
raj institution, the sahakari samaj and
the school as community centre can
create a climate in the ccuntry in
which in the battle between good and
evil and in the Kurukshetrz that will
continue to rise, the good will always
triumph over evil. If that climaie can
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be created by this institution, I am
quite content and I am quite
sure, the House will also be con-
tent. If Panchayat Raj was to bring
a complete eradication of evil for all
times to come, in all humility I would
say that God will be without employ-
ment, and nobody wishes to be unem.
ployed. For the creation of this pub-
lic opinion which must be enlightened,
which must be determined and which
must be also organised to support the
good against evil, I need the utmost
assistance of every single representa-
tive of the people, wherever he or
she is, Therefore, the apbpeal that I
made six years ago to this House and
as a result of which I received con-
siderable assistance, and to which is
attributable to a large degree what
we really achieved in the direction of
a people's programme from a Govern-
ment programme, it is necessary that
this House particularly gives me the
same assistance in educsting public
opinion. It is only free people who
can give education in freedom. A
Government servant i1s not politicaily
free t0 preach political freedom to
the peop'e down below. A Jovern=
ment servant certain]y can create con-
ditions in which the representatives
of the people, voluntary organisations
or others can be enabled to impart
education to the people. It is in this
that 1 require the assistance of this
House. Ultimately. thus House will
appreciate that what Lok Sabha is, or
i= going to be, shall be determined by
the 2,50.000 gram sevaks. there 1s no
escape from it, If the 2,350,000 gram
sevaks are based on solid ground, this
House is based on solid ground, un-
shakeable. If this does not happen,
this House will continue lo be based
on Jamuna sand.

In order to enable the Ministry and
the Members of this IZouse to ex-
change ideas with each other on this
vital subject of political education and
their combined participation in this
vital programme, the Ministry pro-
poses to hold a study camp of the
Members of Parliament at the end of
thig session in which I wculd invite all



4233 Demands

Members of this House, as well as
Rajya Sabha, to come and participate
and tell us, in the iight of what I
have said.

Shri Inderajit Gupta: Will it be neld
in Mussorie?

Shri S. K. Dey: At Delhi in Vigyan
PBhavan for two or threc days, In that
study circle we can discuss all aspects
of this question, all the implications
of how we can meet them, We can
slso discuss freely whether this Min-
ietry hag discharged the functions that
f had specified earlier, which I under-
stood to be its responsibilities.

1 would certainly now like to thank
you for giving me this time to unbur-
den my heart before this House for
what‘ever it is worth,

Shri Hari Vishnu KEamath: It is
worth a great deal

Shri S. K. Dey: This Ministry will
always look up to this Fouse for dir-
ectives. I claim credit on behalf of
the officers working in the Ministry
and also in the fields, hundreds of
thousands of them, that they have been
very responsible like a barometer to
every change in the poiiticai directive
that is issued to them from Parlia-
ment and also the State Legislature.
I am quite sure when we meet for the
next budget grant we shall be able
to talk plenty more about what we
have really achieved in the field of
Panchayat Raj,

Mr, Speaker: Should I put any cut
motion separately to the vote of the
House? I find that no hon. Member
wants any particular cut motion to be
put separately, So, I will put all of
them together.

All the cut motions were put “and
negatived.

Mr, Speaker: The question is:

“That the respective sums noct
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
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will come in course of payment
during the year ending the 3lst
day of March, 1963, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos, 6, T and 113 relat-
ing to the Ministry of Commu-
nity Development and Co-opera-
tion.”

The motion was adopted.

[The motions for Demands for
Grantg which were adopted by the Lok
Sabha are reproduced below—Ed.]

Demanp No, 6—MmvistRY oF CpM-
MUNITY DEVELOPMENT AND
Co-OPERATION

“That, a sum not exceeding
Rs. 2421,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘Ministry of Community
Develepment and Co-operation’.”

DeEmAND No. 7—ComMMUNITY DEVELOP-
MENT PROJECTS, NATIONAL EXTENSION
SERVICE AND CO-OPERATION

“That a sum not exceeding
Rs, 2,82,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Community Develop-
ment Projects, Naticnal Extension
Service and Co-operation’.”

Demanp No, 113—CAPITAL QUTLAY OF
THE MmvisTRY oF COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

““That a sum not exceeding
Rs, 2,56,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
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pect of ‘Capital Outlay of the
Ministry of Community Develop-
ment and Co-operation’.”

MINISTRY OF EXTERNAL AFFAIRS

Mr. Speaker: The House will now
take up discussion and voting on
Demand Nos, 16 to 22 and 116 relating
to the Ministry of External Affairs,
for which seven hours have been
allotted, Hon. Members desirous of
moving cut motions may hand over
at the Table within fifteen Minutes
the numbers of the selected cut
motions, As hon, Members are
alfeady aware, the time limit for
speeches ig normally fifteen minutes,
excepting leaders of groups, who may
take from twenty tg thirty minutes

DEMAND No, 16—TRIBAL AREAS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,16,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in respect
of "Tribal Areas’.”

Demanp No, 17—Naca Hmis—
TUENSANG AREA

Mr. Speaker: Motion moved:

“That a sum not -exceeding
Rs. 3,16,81,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963 in
respect of Naga Hills—Tuensang
Area'”

DEMAND No. 18—EXTERNAL AFFAmS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 10,99,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1963, in res-
pect of ‘External Affairs'.”

DEMAND No, 19—STATE OF PONDICEERRY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,33,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in res-
pect of ‘State of Pondicherry’.”

DEMAND No. 20—DADRA AND NAGAR
HAVELTI AREA

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 19,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in eourse of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Dadra and Nagar
Haveli Area'.”

DEMAND No. 21—Goa, DAMAN AND
Do

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 3,95,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963. in
respect of ‘Goa, Daman and Diu'"”

Demano No. 22—OtHER REVENUN
EXPENDITURE OF THE MINISTRY OF
EXTERNAL AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,60,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963, in respect
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of 'Other revenue expenditure of
the Ministry of External Affairs.”

DEMAND No, 116—CaPITAL OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS

Mr, Speaker: Motion moved;

“That a sum not exceeding
Rs. 67,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come jn course of pay-
ment during the year ending the
31st day of March, 1963, in respect
of ‘Capital Outlay of the Ministry
of External Affairs’.”

Shri Indrajit Gupta (Calcutta—
South West): Mr. Speaker, I think no
consideration of external affairs in the
present situation can be taken wup
without a reference to what the hon.
Leader of this House had on several
occasions tp say in recent days and
that is a reference to the over-
shadowing danger which comes from
the series of nuclear tests which are
now taking place and under the
shadow of which the whole world is
at the moment apprehensively consi-
dering what to do. At Geneva talks
are going on. interminable it seems,
and resolutions, alternative resolu-
tions, amendments to resolutions are
being put forward how to halt nuclear
tests as well as to bring about some
initial stages of disarmament, but in
the meanwhile we read in the papers
that. in the present series of tests, the
eighth test has taken place, probably
only yesterday, and there seems no
possible way at the moment of bring-
ing these things to a halt, '

Here I have to make a reference
once again to a matter which was
raised in thjs House, I think more than
once, but which was not been dealt
with to our satisfaction. Disarma-
ment conferences are very good, no
doubt. and it is also a matter of much
gratification that India and a number
of neutral countries are being includ-
ed, or are actively participating, in
the present disarmament talks. But
there was a hope or a feeling among
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the vast masses of people in all the
countries of the world that, apart
from relying simply on these disarma=-
ment conferences, which have noi ins-
pired very much confidence in the
past, if we can find some other way,
some other method, by which it could
be put a stop to, by which a tem-
porary halt could be effected, so that
humanity can get a breathing space
while the talks went c¢n, I ihink
everybody would have welcomed it
and heaved a sigh of relief. It is in
that connection that I must refer once
again to the appeal which was direct-
ed to our Government amongs other
grvernments by Earl Russel. I know
there was perhaps some lack of clarity*
in the beginning as to what exactly
was the implication of that appeal—
it was raised here and certain remarks
and comments were made—but I
think we, as the leading country of
the neutral and non-aligned countries,
do have a certain responsibility,
moral responsibility if nothing else,
to take this appeal a little more
seriously, We all know, now it has
become clear after the matter has
been further clarified, the suggestion
of Earl Russel was that all the neutral
countries by some means, whether
official or nom-official. should take the
initiative to carry out a certain peace-
ful action which might act as a brake
to these tests.

It is a well-known fact that mno
major nuclear power which carries
out this kind of testing is able to do
so without making a clear declaration
before all the countries of the world
that it is going to carry out the tests
in such-as-such an area from such-
f 4d-such a date. Thereforz, they
appeal to all countries and all powers
concerned to see to it that that area
is kept free from any ships or per-
sonnel or anybody during that period.
Testing cannot be carried out if it is
known that certain persons, whether
they be on land or in ships or in other
way, are within that testing area dur-
ing the period that has been notified.
I think it was purely from this angle
that Earl Russell made his guggestion
T do not know what exactly we conld
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have done or couid not have done,
but jt was never discussed on that
plane, That is my complaint, Our
country, not only as a country but as
a nation, has a long tradition of non-
violent and peaceful satyagrahe and
sp on in other fields which has given
us, no doubt, a certain moral stature
in the world, It was primarily for
this reason that it was addressed to
the neutral countries of whom it was
well-known that India was the most
influential and the leading power, All
that was meant was that we might
explore some possibilities of sending
some volunteers by ship or by some
. 0ther means jnto that area, whether
it was done officially or unofficiaily,
is pot the main point, which would
have acted as a challenge and would
actually have tested the bona fides, if
I may say so, of these nuclear testing
powers, particularly in the present
case of the United States of America.
But I think I must say that the
failure to react a little more positive-
ly to this proposal, however Utopian
it may have sounded to start with, is
—something which may not be re-
corded perhaps later on in history

books—I dp not know, but certainly,"

I think, an opportunity was present=
ed which, if properly seized, might
have aroused a big wave of oublic
opinion throughout the world and
would have aroused a great deal of
support too, I think. But for reasons
best known to the Government we
have not taken that initiative, If we
had acted, I do not doubt that cer-
tain other uncommitted or non-
aligned friendly countries might also
have acquired the confidence to act
along with us,

Now we have nothing to fall back
on except the disarmament talks I
hope when the hon. Prime Minister
speaks he will tell us a little more
elaborately or concretely exactly at
what stage these talks are now, par-
ticularly with reference to the role
that we are playlng there. It is not
very easy to discern from the ordinary
press reports, We see something. We
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see certain proposals, compromise pro-
posals if you like, that are being put
forward by India and certain ctaer
countries from time to time, We also
find, at least from my reading of the
papers I find that of the major nuclear
powers the Soviet Union seemg to
have accepted practically everyone of
those compromise proposals which
have been advanced so far on behalf
of India, If I am wrong, I am liable
to correction, But the press report
says that. I would like to know frome
the hon. Prime Minister what exactly
is holding up further progress. We
know that there is a gulf of difference
perhaps in the respective stands of
the United States Government and
the Soviet Union on various issues
connected with testing. But on the
compromise proposals which are being
put forward what is the stand that
the warious countries have taken up,
what stands in the way and who
stands in the way? We would like tor
know that because it is necessary to
confine these things, I believe, not
only to the conference hall or the
conference room where these talks
are taking place but these issues must
be clarified and made into popular
issues which would arouse public
opinion on a big scale in all cruntries
because this is a matter which con-
cerns everybodv irrespective of poli-
tical creeds and personality.

Coming to matters nearer home, in
the course of the last year and since
we last debated the Grants for this
Ministry, of course the most welcome
and the most inspiring and outstand-
ing feature has been the liberation of
Goa and its reunion with our mother-
land, I do not wish to dilate on this
except to say that it js with some
regret that I have to make just one
reference to the fact that we know
very well that at the time we went
into Goa and immediately after there
were people in the world who tock
violent objection to our action, Many
recriminations and abuses and all
sorts of violent criticism were hurled
against ug particularly by the Western
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Powers or by certain spokesmen or
people in those Western countries. By
and large the hon, Prime Minister as
the spokesman of the Government and
of the country. over a long series of
statements and speeches was able, I
think, to establish effectively our case
and to silence ‘that kind of criticism
at least for the time being. We had
a gpectacle for some time which, to
tell you the truth, made some of us
squirm, if I may say so—the spectacle
of certain Indians, I must say even
pesple who are perhaps our accredit-
ed representatives in certain countries
and who speak in the name of India
abroad, seeming to be rather over-
come by this barrage of hostile pro-
paganda against us because we had
decided to take what we considered to
be a long overdue step. We have re-
ports of how certain staff of our
embassies abroad including that in
Washington was thrown into a veri-
table sort of panic trying to explain
away what we had done, as if it was
something which we had to apologis2
about. T have no time to go into
that now, but I hope that phase is
over and it will never coma back.
That is why I have to make this re-
ference. 1 earnestly request the hon.
Prime Minister, through you, nct to
misunderstand what T am sayinz. It
is no‘hing personal that I wish to
make a reference to a news report
which has appeared only very recent-
ly, on the 26th of last month. 1 wish
with all my heart that jt is a wrong
and an incorrect report and, if so, I
would request that it be refu‘ed or
corrected. T do not know if it is torn
out of its context. We have no means
of kn-wing, We only see what comes
out in the press. This is a speech re=
ported to have been made in Toronto,
Canada, at a lecture meeting by
Shrimati Indira Gandhi. I know she
is not a member of the Government.
But the fact remains that she s a
person of sufficient political eminence
and a sufficiently high status in the
ruling party of this country to give
credence to her views abroad as some-
thing which is not flying against the
official viewpoint of this country and
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this country’s government. 1 do not
wish to misrepresent her. It is a very
short statement which has appearea
and I will read the whole of it out.
This report says: ’

“Mrs, Gandhi said: Newspapers
here calleq it an invazion.”

She is referring to the action in Goa..
It continues:

“If you enter a room in your
own house:, are you guilty of
housebreaking?”

Very good. Then she says:

“She said the Government of
India took the action after the
Goan liberation movement. > o

I wish to under line the words ‘after:
the Goan ‘liberation movement’

“. ...had threatened to seek
Communist help”.

1T do not know what it means. Then.
it says:

“The Portuguese in Goa had be-
come ‘triggerhappy’, and the Com-
munists were exploiting the tense
situation, she said.

She said she was asked to lead
personally 5000 Indian civilians
who wanted to march into the
Portuguese enclave to help the
Goans' freedom movement. 1
hedged. My position would have
been an embarrassment to the
Indian Government’,

She was then told that if she
could not help the liberation move-
ment, the Communist Party would

The Indian Army’s entry into
Goa. Mrs Gandhi added. was also
found necessary as the, liberation
movement inside the colony had
taken a violent turn and there was
a fear that it might end in the
massacre of the Portuguese.”

I have made clear....
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Shri Raghunath Singh. What is the
‘name of the paper?

Shri Indrajit Gupta: This is the
Statesman’s report of the 26th of last
month.

I know that this is a thine which
we need not take official cognisance
of because the speaker is not a
member of the Government. But what
would be the effect on public opinion
abroad if this is a correct representa-
tion of what she has said? What stands
out from the statement is that there
were two overriding reasons which
compelled wus at that particular
moment to act. One was some fear
that if the Government did not act the
Commuynists would act and thefors
the leser evil was accepted. The second
thing which stands out is that the
Portuguese were in danger of being
massacred. Therefore we had to eo
in to cee that violence did not take
place. I do not wish to dilate on these
points. T would humbly request the
hon_ Prime Minister to enlichten us
as to whether this is the correct way
of putting our case abroad even after
so many months, when, by and large,
those people who shouted and ful-
minated against us had to keeo auiet,
they know that it i- an accomplished
fact mothing can be done and India's
position cannot be challenged. I do
not think that any prominent person
from this country is well advised to
make this kind of statement abroad

Now, Sir, regarding Kashmir a great
many things have been said in recent
days in thi: House. It is a matter of
deep concern to everybody here when
we know of, what I might say, a dell-
berate plan and a deliberate offen-ive
which seems to be launched at the
moment by Pakistan on many fronts.
It has so many aspects, not only raising
up a discussion in the Security
Council, not only the threats which
are emanating from various quarters
indicating that some sort of action.
military action, will be resorted to if
the UN. fails to satisfy Pakistan not
only that—but also this latest move
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which is causing distress to everybody
this reported rapprochement between
Pakistan and China that they are
going to discuss that part of the
Kashmir border which is under the
occupation of Pakistan. I think it has
been made abundantly clear by every-
bodv in this country without excep-
tion that we do not consider that any
power or any government, be it China
or anybody else, has got the right to
discuss with Pakistan this border
which is a part of Kashmir, which we
consider to be under the illegal oc-
cupation of Pakistan, and we there-
fore do not consider that Pakistan has
any locus s‘andi whatsoever to nego-
tiate or that border with any other
country, Therefore, the country must
stand uniteq on this issue, Of course
there is —I do not know whether
there is a glimmer of hope, the Prime
Minister referred to it the other day—
this provision in the communique
which has appeared that this wouid
be only a provisional agreement pen-
ding the solution of this dispute bet-
ween India and Pakistan. Neverthe-
less, it is an attitude which betrays
some sort of equivocation on the
question of Kashmir. And therefore,
on this question, as on other aspects of
the Paki tani offensive, I hope that
everybody will stand united and firm
in seeing that the integrity of the
whole of Kashmir is properly defend-
ed and upheld.

Then there is the question of our
nwn border with China, The report
of the Ministry has unfortunately
been supplied to us only today. I am
told by the Publications Counter that
it was made available very late last
evening to some Members who were
fortunate enough to take delivery of it
from the'Counter, though I myself was
tald when I enquired yesterday—be-
cause I was going to speak and I en-
quired—I was told that it would not
be available before today. And actual-
ly it has come into my possession only
today. It could have been easily sup-
plied to Members, I think, early this
morning along with their other
papers. Anyhow, for some reason or
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other it was not. Nevertheless, I had
a quick glance through it, and in that
section relating to China the report
says, surveying the last year that has
passed, that the relations have worsen.
ed. Now, Sir, I do not think that
worsening of relation; is welcomed
by anybody, should not be. I will no
. doubt be followed by certain cther
friends on this side of the House who
may even tend to suggest that a
worsening is all to the good, because
it might help some people to advocate
a more militant line. I am sure we
are going to hear all these criticisms
here, that the Government i carrying
nut a policy of appeasement, of weak-
ness and of wvacillation and <hould
take a much stronger line and so on
and so forth. We have heard it in the
course of the whole North Bombay
election, which was a pointer. But I
will just remind you of the approach
which was taken on this question just
a year ago by the Prime Minister when
he was speaking on these very Grants
for his Ministry last year, on the 1st
of April. May I, Sir, with your per-
mission quote one or two sentences
from what he said then? He said:
“We have tried to avoid, in so
far as we can, taking any steps
which may create unbridgeable
chasms between these two coun-
tries. We have to look as I said
in this dvnamic of history not only
to the present but to the future;
and the future of two countnes
who are neighbours to each other
like India and China, two coun-
tries with vast populations, is of
the highest importance to both
these countries and to the world.
So we have tried to steer a middle
course between our strong resent-
ment and the steps we actually
take in this connection, and not al-
low ourselves merely in anger to
do something which may create
further problems and difficulties™.
Now ,Sir, this is what the Prime
Minister said last year, and I think
this is the only possible and same
approach which can be taken We
have to remember that this is the one
.case of a dispute in which we are un-
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for tunately having to deal with a
countrv which has been illegally ex-
cluded from membership of the
United Nations, If it had not been, if
it had been allowed to enter the U.N.—
a cause for which our Government has
verv consistently  struggled and
praiseworthily struggle, despite its
border dispute with China—if it had
been a member of the United Nation:,
many other ways might have been
open to us for a resolution of this
border dispute. But facts are facts.
The People's Republic of China is
kept out of the United Naticns despite
our protests despite our attempts.
our attempts. Therefore, when we
are involved in 3 border dispute with'
a neighbouring country, which is at
the same time not a member op the
United Nations—which has not got
that privilege which Pakistan has or
which Portuga] had—thepn there are
only two alternativeg left. One is to
go to war which whenever it is sug-
gested, the other friends on this side
say, *“No, we never advocated war™;
and the only other approach, I sub-
mit, by anq large is the approach which
the Government of India has been fol-
lowing: that is an approach of try-
ing to ring about some sort of bi-partite
settlement while at the same time
strengthening our own defence pre-
parations. What is the other way, I
do not understand. There is no other
way open to us—going to the Security
Council or raising it in the General
Assembly of United Nations or getting
a resolution passed against China or
something. It cannot be done. Per-
haps the United States of America
and its satellites are regrettine now
the fact that they have so strenuously
excluded China from the TUnited
Nations all these years; perhaps they
are regretting now, because they per-
haps feel that if they had been in a
position to use the TUnited Nations
machinery, they could have used it
today against China. But they can-
not do it now and the are caught in
a

What are we to do? We are a peace-
loving people, a nation which has ‘ex-
pounded a certain policy. We have
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never called for a war either with
Pakistan or with any other neigh.
bouring country. But we have a dis-
pute here and that dispute has to be
solved. And therefore, I would like
the Prime Minister to tell us, apart
from what we know already, whether
the Government is applying its mind
to any possible steps, however re-
mote or slender they may seem at the
moment as practical possibilities, in
this direction.

T am provoked to ask this question
simply because I find the Prime
Minister himself. in his monthly Press
Conference on the 21st March last,
was asked a number of questions, and
he thas stated there that, in his opi-
nion, if hoth parties would agree
mutually to some sort of arbitration,
then that could not be ruled out. I
am not supporting this view, because
it is not at all clear to me what is
meant by it. But the Prime Minister
has said something in his official Press
Conference. Of course, arbitration
presumes that there will be agreement
hetween the two contending parties
on the terms and conditions of the
arbitration. But nevertheless the
point is that an idea has been mooted,
bas been thrown out. I do not know
what sort of reception it has had else-
where or whether there is any pro-
posal to follow it up at all. So we
would like to be enlightened about
this to sorhe extent,

17 hrs,

Then, one other part of our terri-
tory 1 would like to mention, that is
Pondicherry. Let us not forget that
the de jure transfer has yet to take
place, and I do not know for how
many years more we shall have to
wait. I would like to know what the
Position is now. I am tempted to think
that it has some connection with the
question of our attitude to the Algerian
Provisional Government. Because,
the Government which is involved, the
Government of France, is the same
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Government which is holding up and
delaying the de jure transfer of Pon-
dicherry. Our Government, I believe,
has adhered so far to the view that
if we do not recognise formally the
the Provisional Government of Algeria
it might put us in a better position to
intercede with the French Govern-"
ment both on behalf of the Algerians
and perhaps also to expedite this little
remaining matter of ours regarding
Pondicherry. I would like to ask the
Prime Minister, what is the position
now. Now, the Provisional Algerian
Government has been set up with the
“agreement of the French Government
itself. Through the Evian Agreement
this Government is installed and reco-
gnised and treated with by the Govern-
ment of President De Gaulle himself.
Yet we are alone—not alone perhaps;
we are certainly an exception to many
other countries, about 34 countries
which have recognised this Govern-
ment. We still stand aloof. I would
like to know what is the position of
the Government. At a time when
every attempt is being made to sabot-
age the Evian Agreement which
would bring this whole unfortunate
tragedy of Algeria to a close, we-
stand aloof, But, the very Govern-
ment which was carrying on this was
in Algeria against the Algerians has
itself been brought to a position when
it has to recognise this Government.

I have not much time left. There-
fore, T would just mention one or
two other problems which should en-
gage the attention of our Govern-
ment. I refer, first of all, to the
threat of war which also seems to be
looming large on the eastern or south-
eastern periphery of our country. That
is to say, in South Vietnam and Laos.
We know the developments which are
taking place there. But, we have a
specific role to play since we are in the
International Commission for Super-
vision and the Armistic Commission.
We are Chairman in one case. I have
no time to quote. I will refer the
Ministry only to the latest issue of
the Time magazine—the very latest.
There are geveral pages in this which
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will give you a very clear picture, a
very frank admission of the extent to
which open military intervention by
the U.S. Government is taing place,
This is their own journal; this is not
a communist paper or anybody else’s
paper. Just read the admissions in
this, packed with facts and figures
which clearly show that the United
States is openly and nakedly involved
and has established a military head-
quarters there and is carrying on
large-scale military operations.

Regarding the Congo, I have sim-
ply to ask one question. We had
forewarned that this thing would
come to pass one day. We are prac-
ticallv alone, if I may say so, hold-
ing the daby of the United Nations.
S0 man other countries which had
substantial contingent there have
pulled out long ago. I am not saying
that we should pull out tomorrow I
am asking the Government to re-
consider and re-assess what is the
position, and in which direction the
Congo is being taken. What has hap-
pened to the implementation of the
Security Council Resolution of 21st
February, 1961, in whose defence; to
uphold which our military contingent
was sent there? Has the Congo been
integrated territorially? Has Katanga
and the regime of Mr. Tshombe been
brought to heel? Have the foreign
merceneries been expelled? Has Mr.
Lumumba’s murder been probed into?
These were the terms of the Security
Council Resolution on whose basis we
sent 6000 or 7000 men to face all
manner of risks there. Shri B. K.
Nehru, our Ambassador in Washing-
ton has only 3 or 4 days ago, I find,
expressed his great concern to the
Secretary of State of the United
States Government at the very slow,
tardy progress which is being made
bv the United Nations in achieving
its aims in the Congo But, who is
facing the music? Every time some-
thing happens there, it is our troops,
because nobody else is left. We are
alone, It is no doubt a very gallant
gesture. We should estimate whether
we are really making any progress in
the direction we sought to go, and if
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not, why should we not make a bold
re-assessment,

Another point which I would plead
with the Government—we plead
every year for it, but it does not seem
to have had any effect—is it consis-
tent with their own policy of non-
alignment opn the question of attitude
to the two Germanys? I find from
the report which has been circulated
that in the last year, we have estab-
lished Consular missions in both the
Koreas—both North Korea and South
Korea. That is verv good. We treat
them equally. We have some sort of
an equidistant or equal relationship
with the two halves of Vietnam. That
is to say, those countries which have
been partitioned for some reason or
other, the India Government treats
both of them on an equal footing.
Why is it only in the case of the
German Democratic Republic, with
whom we are building up trade rela-
tions and commercial relations and
from whom we are taking technical
assistance to set up factories and
plants in our countrv, we recognise
Western Germany, but refuse to re-
cognise the German Democratic Re-
publir? J= this consistent with non-
alignment? Is it not alignment very
much, alignment on one side?

1 would just like to mention one or
two points about the administrative
gide, it I may say so, of this Ministry.
That is a point on which I'am afraid,
even in general terms, I cannot agree
with the Government. Because, I
find that there has really been no ap-
preciable improvement, if I may say
so, in the quality of our work abroad
despite all that has been said in this
report. 1 do not say that al] indivi-
duals who represent us abroad or all
our staff abroad are a bunch of incom-
petents or nincomoops. There are ex-
ceptions everywhere. But, by and
large, can it be disputed that these
high-ranking personnel of the Foreign
service cadre, who man most of our
leading Embassies. are not function-
ing in a way which will enable then
to give proper expression to this policy
of non-alignment, of peace, of anti-
colonialism, which our Government
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professes and carries out and in which
we are prepared to support them
fully? The Foreign service cadre, I
am talking about the higher echelons
of it, I submit, have no proper under-
standing and no proper, if I may say
so, passion. That passion which is
required, the passion which the Prime
Minister often displays is totally lack-
ing among these gentlemen. I would
say that they do not understand what
non-alignment is. Their whole edu-
cation, their social upbringing if I
may say so, their outlook is such that
they are very much aligned to the
West. This, on certain occasions, does
land us in very embarrassing posi-
tions.

Similarly with the quality of our
delegationg to the United Nations. A
paper like the Statesman has, from
its special correspondent at the
United Nations, published only a few
days ago, a despatch which is a very
humiliating thing. He lays there that
a majority of the people who compose
our delegations te the United Nations
creats a most unfavourable impres-
sion; they are not properly briefed;
they are un-educated, some of them
most ill-educated people. They do
not know what they are supposed to
do in the various Committees to which
they are attached. They do not bother
even to be briefed properly. Some of
them are accused by a paper like the
Statesman of exercising a sort of a
superior or supercilious attitude to-
wards the delegations coming there
particularly from Africa and the
Latin American countries which has
put us in a very bad odour. All these
things, I suggest, must be looked into
more seriously.

A minor matter, Foreign Affairs
Recard is supposed to be a monthly
bulletin produced by the External
Publicity Division. It is said in this
report which has been given to us
today that it appears monthly and it is
very useful, 1 find from the Parlia-
ment Library that there is no issue
available after November, 1961. This
is supposed to be a monthly record. I
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do not know—the hon, Minister of
State is shaking her head—it is cer-
tainly not supplied to the Lok Sabha
Library.

Mr. Speaker: The hon. Member has.
to conclude now,

Shri Indrajit Gupta: I would sug-
gest that these matters be given more
serious attention. For example, I am
told, I am surprised to be told if it is
correct, that the Press Attaches who
are working in our Foreign Legations
and Embassies are still kept on a tem-
porary basis. They are not made per-
manent up till today. They function
on a temporary basis. They have not
got even pension benefits, facilities
which other people in government ser-
vice have. They have no provision
for pension or old age benefits. These
are people who are supposed to work
abroad in publicising our stand and
our policies abroad and keep in close
touch with public opinion in these
countries. This is not the way of
functioning, I think these personnel
should be properly graded and edu-
cated. There is nobody who cannot
be educated to do a thing. If those
people who are lower down like Press
Attaches—humble people like that—
have got genuine grievances, they
should be looked into and remedied.

I hope all these points which I have
raised will receive due attention of
the Minister.

Shri Nath Pai (Rajapur): I wish
that it was announced by the Prime
Minister or on his behalf that the
House would be having an opportunity
to discuss the international situation
separately from the discussion of the
Demands of his Ministry, because this
is the only occasion when we can
take into consideration the working of
this Ministry, and naturally we. will
be handicapped because of this being
the only occasion some of us would
like to say something about the way
the Ministry, that is, the administra=
tive side of the External Affairs Min-
istry, is functioning.
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Perhaps the best comment on the
way this Ministry is functioning is
offered by the Report they have pub-
lished. 1 was a little more lucky that
my hon. friend Shri Indrajit Gupta,
and I got a copy of the Report which
I tried to study in the night. Actually
it does not take a whole night to read
the Report.

1 think we have a very dynamic
foreign policy. But this Report fails
to reflect even in a very modest way,
even in a remote way, either the
dynamism of the individual who em-
bodies the foreign policy, formulates
the foreign policy, or the dynamics
that promote and guide, that are
underlying that foreign policy.

I will be very brief about it and
will try to draw the attention of the
House to certain aspects of this
Report. Let us open up page 17. As
regards Goa, this is what it has to
say:

“These remnants of Portuguese
colonial rule in India were re-
united with India on 20th Decem-
ber 1961,

I think here was a day worth living
many times, a day which we thought
was our sheer luck that we were
allowed to witness. But how is it
reflected in the External Affairs Min-
istry’s Report? On that day this was
what happened—which I read out. So
casually managed, so insipid and so
uninspiring. There is nothing that
the world could know from it about
the agony of the country, how long
we had been patient, how long we had
been trying every possible means to
persuade the Portuguege not to force
us to use, of course, what is the
sovereign right of every nation. You
will not see any word about these in
the Report. It was a kind of a minor
operation like a vaccination that was
carried out! In such insipid and cold
language is the liberation of Goa
mentioned in this Report.
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But there are better spefimens to
come, Here is Nepal on page 2I..
These are the words:

“Relations between India and
Nepal have, however, continued
to be close and friendly”.

What shall we say about this? Does.
it in any way reflect the present rela-
tions between our two countries? Does
it show the concern the mnation is
feeling over a clear deterioration in.
the relations between two great neigh-
bours? Nothing of the kind. This is-
just an insipid catalogue, But how
insipid it can be is provided further-
in the Report. Right now everybody:
is concerned about it and we are mak-
ing every effort to bring about an im-
provement in our relations with
Nepal. But obviously those whqp com-
posed this Report are not much.
aware of this fact, because this is how
Nepal is dismissed:

“A Ramlila troupe performed in
Kathmandu during Diwali and
was much appreciated”.

Here we are very eager, Very anxious,.
very concerned, doing everything to
improve this relationship. But here
are these gentlemen telling wus that
a Ramlila troupe performegd in
Kathmandu. And the chapter on
Nepal ends.

Now let us go to something even
more serious and grave—our relation-
ship with Pakistan. Not a day passes.
without causing some aniety to those
who think .about the well-being of
this country, as to what Pakistan has
to say. We never know what that
totalitarian regime may be intending
towards our country. Such iz the
present delicate condition of the rela=
tions between the two countries. But
this is how the External Affairs Min-
istry’s Report ends on this on page 31:

“The Indian High Commission
in Karachi also arranged a con-
cert of dance and music at the
Rivoli Theatre in Karachi in aid
of these victims”,
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‘'The report on Pakistan is dismissed
“with a reference to a dance recital!

Now let us go to China, which to
‘the Prime Minister symbolises the
-greatest single problem with which
India is confronted, and perhaps will be
-confronted for a hundred years more.
"These were his words on 8th Decem-
ber in this House, but how are those
who are trying to reflect this in the
written cold word trying to see it is
reflected, to see that it is properly
‘mirrored? There are gsome good
-chapters in it to which I will be refer-
‘ring, but here is again an anti-climax:

+ “Offers from the Governments
of Madhya Pradesh and Orissa to
prowide land for the resettlement
.of Tibetan refugees in agricultural
-colonies are being considered.”,

This is how the report on China ends.
‘We can go through page after page
and only express our regret and
‘lament that this kind of working
does not give any kind of idea at to
‘what are the dynamies, what are the
‘ideals, what are the goals and objec-
-tives the foreign policy of this country
is placing before itself. I think I
would very much ilke to recommend
“to the senior official; of the Foreign
Ministry to read a book called The
Ugly American. It is a book which
perhaps the Foreign Ministry of every
country should read. It is a satire.
Perhaps the Indian diplomats need to
‘read it more than any other diplomat.
I think that those of us who have to
go abroad now and then get an im-
pression that our Embassies abroad
are creating the image of an ugly
Indian by the way they function,

We will take a very simple example,
-Goa. I think never wag India right as
on the issue of Goa, but what hap-
pens? Precisely in the capitals where
due to misunderstanding, due of
~-course to determined hostility in some
-cases, but mainly because of the
Jlamentable failure of the Indian mis-

sions, whose principal job is to inter-
pret what we are trying to do, we
were totally misunderstood, It was the
wrong foot that was put forward in
those countries. All kinds of excuses
were given. The issue was never
clinched by telling those people: what
would England have done if Hitler
had occupied a part of Portsmouth;
what would France have done if a
part of her land was occupied; how
dig France react when Hitler really
occupied her territory; and that is
what iz precisely we are trying to do.
We could have told the Americans:
supposing New York was in perennial
occupation of a foreign Power, what
would you have done; that is what we
did. But never wag it done, Apologies
were given. Again and again the
sickening, stupid story of a bullet
being fired on a merchant ship was
repeated, and they were told that
there was firing across the border, Did
we neeqd this kind of propaganda to
convince the world that we were try-
ing to save our self-respect and
honour and exercise our basic right in
thig country? No. We never had the
courage, nor the imagination, but the
worst thing was how the Embassies
functioned there,

I would like to ask some questions
of the Government regarding the
functioning of the Ministry again
here. 1 think people remember and try
to implement even when they become
Ministers what they very significantly
criticiseq when they haq the privilege
of sitting on back benches. One such
very charming and intelligent young
man now and then used to participate
in the debates in the House. He has
now been promoted to Deputy Min-
istership. He gave gome testimony
before the Estimates Committee. It is
worth while studying it, and I should
like to know what has been done with
regard to that. Certain questions were
asked regarding these missions and
their functioning, How do we cate-
gorise them? It is very interesting.
Posts in the Ministry are categorised,
that means ambassadorial posts and
missions, not according to the impor-
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tance, not according to the territory,
but according to the climatic condi=-
tions, A, B, C, D, E. The best is A and
accordingly it goes down, and who
goes there? Category A iz of course
Western Europe, and I think the
Soviet Union too is included. I think
she will be satizfied to know that.
Where the climate is not very incle-
ment, where the gtandards of living
and creature comforts are of the
highest order, these are A category,
and who goes there? I think for fi.ty
years we shall have to send idealists
to try to undo the kind of work that
Catherine Mayos have been doing for
centuries regarding this country and
try to reflect, try to express, try to
convey the urge that inspires India,
the tremendou; tasks that face India
and the mammoth effort this country
is putting forth to be on its own legs.
Nothing of the kind you will ever find
being reflected in any of these Embas-
sies. I know, of course, and I would
readily agree with my hon. friend
Shri Indrajit Gupta, that there are
exceptions and exceptions, and some
of them we have seen trying to work
in this dedicated spirit, buy they are
few ang far between. It is a kind of
patronage to be distributed that you
want to go to Western Europe, but who
will be going? Well, the senior civil
servants. This is a kind of reward. He
ha; been toiling somewhere, so this is
the reward, because there everything
that creature comfort and modern
technology can afford is available. I
would like to ask of the Prime Min-
ister: is not Africa of vital interest?
Is Asia not of vital interest to wus?
And, I would like to know how many
of the civil servants have been put in
charge of the Missions in South East
Asia and in Africa. There is one single
exception in the case of Ghana where
a genior Civil Servant has bzen sent
as the Head of the Mission, And, I am
told he too will be going. Then we
can study the entire missions. We
should see the number of Civil Ser-
vantg in Western Europe and also see
who is manning the Missions in
Eastern Asia ang in South East Asia.
They are young men; scme of them
are very brilliant and dedicated; some
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of them have caught the spirit of the
foreign policy, the spirit of this
country; but they are few and far bet-
wean, I think this area ig of wital
importance to us, those countries
which surround us immediately; and
the be:t talents will have to be sent
there. But who will be bothering
about these? After all, the weather in
Saigon or the weather in the capital of
Vietnam is not so good as the salu-
brious air in London or in Paris or
Stockholm or in Copenhagen There,
of course, these gentlemen must go as
reward for their services.

There is another thing. I do not
know what kind of control i; exes-
cised on the Heads of these Missions.
Other countries have Inspectorates of
Foreign Affairs which consist of very
senior Ambassadors who hawe retired
from service and also Civil Servants,
those career diplomats who have
retired from Civil Service and who
have no axe to grind, who have no
cousins to promote or to connive at
his follies. And this Inspectorate goes
and check; what the Embassies are
doing. They stay there ang find out
things.

Of course, a reply will be given that
Shri Nath Pai should read the report
more carefully, We also have an
Inspectorate, What does that Inspec-
torate go and do? It goes and investir
gates into such matters of vital impor-
tance to the country, what zhould be
the kitchen provision for an Embassy
and whether Class A should get so
many spoong and whether Class B
should get so many knives and forks.
This is what it goes and looks into.
These are minor things that can be
the job of a minor auditor who can look
into these. We do not want our money
to be wasted like this. What should
the Inspectoraie look into? It shouid
look into how these Miss ons function,
how they discharge their duties and
whether they are exerting to the
utmost. This is the shocking state of
affiirs. Some of those who might have
had an opportunity of going abroad
might have been shocked at seeing
the contrast between the  dedicatd
manner in which the Chiefs of other
Embassies function and the indifferent
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and casual manner in which the Heads
of the Indian Missions function abroad.

I would like to ask one more ques.
tion. Do we take Africa seriously or
not. In how many of these newly
liberated countries have we tried td
send our best men. I know our Prime
Minister did not have a very happy
experience when he tried to send
political leaders, immediately after
independence, as our Ambassadors.
That i; no reason why we should
come exclusively to rely upon people
to whom career comes before any-
thing else. It will be far from me....

Shri Hanumanthaiva (Bangalore
City): The senior politicians who
were appointed have a tale of their
own to tell, It is the Civil Servants
that bréught them to that embarrass-
ing condition as a matter of duty so
thag those post; may be reserved to
them exclusively.

8hri Nath Pai: I think we should
give credence to this which it deserves
ag it comes from a wvery senior
member of the ruling party. This only
practically confirms what I have been
trying to siy. He hag put it succinetly
and cogently which I was trying to
put in my own language all this time.
I hope the Prime Minister would try
to do something about it.

But, I will now come to my imme-
diate national interest, the countries
which were once near and dear to us.
What is happening there? I think I
had occasion to try to point out how
the tremendous Chinese genius {for
dedicated effort, for ingenuity and
their wvitality with their gingle-
mindednes; and strength pushed us
from the stage of Asia. We should
look to the new trade offensive which
they have launched against India in
Burma, Indone:ia and In Nepal We
sit down and try to tell gomebody how
they should behave. If today we feel
exercised, and concerned about the
fact that a road will be constructed
between Lhasa ani Khatmandu, who
is responsible for that? Is it only the
pres:nt regim= whose callousness is
responsible? Who can deny that every
country has a right to have any kind
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of relationship with another country”
We simply respect the sovereign right
of the Nepalese, ang their right to
pursue the steps which in their wis-
dom they think fit to pursue. But,
certainly, this ig a geparture from the
policy which Khatmandu used to
pursue; and who is responsible for
this? They drew a lesson from the
kind of policy we were following. We
were pot attaching that kind of
importance to these countries which
we ought to have bestowed on them.
We took them for granted for too long.
It is no use saying ‘mo,no,” and angrily
brushing aside our criticism. We did
all that. We can bring too many facts
here. Unforfunately paucity of time
makes it very difficulty—I would like
to ask him, therefore, whether any-
thing is being done with regard to
this. One ig afraid, precious little. We
should take into consideration the
myriad fronts through which China is
trying to attack. May I assure my
friend Shri Indrajit Gupta that I ame
not trying to ging as he accuses me,
a hate hymn against China. But there
is such a thing like realism in inter-
national affairs. He has tried to quote
the Prime Minister's speech earlier. I
will be quoting another. I wish that
he had brought himself up to date. He
feels particularly concerned regarding
the jllegal exclusion of China from the
United Nations, I wish he had felt half
as concerned regarding the illegal
Chinese occupation of his motherland
sbout which he did not reflect in this
discussion . . . (Interruptions.)

Mr. Speaker, Chinese moves need to
be watched. The Prime Minister has
said something which Shri Indrajit
Gupta should remember also, There is
a Chinese tendency that every time
China comes under a Central Govern-
ment—today they have a real central
government, ap able government and
I think, in a military sense a mighty
government—the Chinese had always
throughout their history shown a ten-
dency to expand, to spill over the
borders. Thag is precizely whs! has
happened. But I am not so much im-
ma:diately worried about any military
clash between China and us because
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the old leadership of the high com-
mand of the Chinese are marshalg and
generals; they are hard boiled; they
know what the houte march is. I do
not think they will be tempted into
any military adventure. But their
policies are something different
Keeping us engaged on our long bor-
der they are trying to push us out
from the stage of Asia where it was
the Government of India and it was
this Prime Minister who had intro-
duced modern China to the people of
Asia and to the people of the world
With their diplomatic onslaught, diplo«
matic offensive sedulously, adroitly
and skilfully, with that master strata-
gem which they alone can bring in
peace of day, the Chinese are pursu-
ing that policy. There is no bombast.
They are keeping us engaged on
another front and are trying to pursue
their policy. Are we aware of this?
Are we trying to do something about
this so that we are not pushed out by
China from this?

Today Nepal thinks it useful to
reach an agreement with China. ]
think we are principally to blame
because the small nations as we have
been repeatedly warning the Prime
Minister drew their lesson: if the
Government of India cannot defend
her own territory against Chinese,
what use is the assurance given by the
Prime Minister that an attack against
Nepal will be regarded as an attack
against India? That promise needed
firming, needed bones on which it
could have stayed. No, it was like
rubber. Because of that the small na-
tions gradually began to draw their
lesson thinking that if India cannot
face China, what is the use of our
trying to put up a bolg face? It will
be Don Quixote., They feel like that
and we are responsible for it.

There is another aspect of this
foreign policy which is assuming sin.
ister proportjons, and sinister under-
tones for us. There is an unholy
alliance, What the Prime Minister said
yesterday may perhaps be diplomatu-
cally correct. But I only wonder if it
was enough for the House to be satis-
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fied with that kind of a cryptic re-
mark: Government doeg not sound
its guspicions. You need pot sound
Only we will be demanding
whether there are policies which are
adequate to these well based suspi-
cions. There is a kind of an alliance
which is not accidental betwe:zn the
Government 6f China and the Govern-
ment of Pakistan, But such an un-
holy alliance the world has known
before. 1 hope my communist friends
will not be angry with me. China is
not hesitating to come to terms with
a totalitarian regime which otherwise
would have been condemned as a fas-
cist regime, It has all the tendencies
of a fascist regime; there is no sha-
dow of doubt. To spite India, to hurt
India and get India in a corner, Chind
is not hesitating to reach an agree-
ment. There is something sign'flcant.
The Chinese again are the most polite
people, They know what good man-
ners are, We are perhaps the people
who may make some kind of a mis-
take sometimes in the field of man-
ners but they mnever do. Therefore,
something sinister happened. The day
the UN was debating in the Security
Council the Kashm'r issue the Chinese
broke all requirements of protoco] and
all the accepted decencies of protocol
to see to it that the note sent to the
Prime Minister of India was published
and the content was known.

Simultaneously we hear that we
have reached an agreement to demar-
cate the border in China, in Ladakh
and in those areas of which Pakistan
is in illegal occupation. ' And then
comes a news item—which we hive
tried to raise here but which could
not be raised because of ‘echnical rea-
sons—the threat by Mr. Khurshid, the
alleged President of the so-cal'ed Azad
Kashmir Governmen*, that they will
seek the aid from China, to have an
Aloerian tvpe of liberation movement
of Kashmir—apart from the fact that
this is a sland2r on the brave and
hernic Ale-rians who are fightine on
their own for the liberation of their
coun'ry.

There is a meaning, there is a pur-
pose, behind this new kind of alliance
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that is growing bstween them, Can
we be supinely indifferent about this?
I have one kind wo:d, niaetheless,
having expressed our anxieties. One
is noticing one firming of the post,
and it is tha! that I would like you to
note. It is regarding the firming of
thzse two posts about which a note
was sent and which we raised in the
House. The Prime M:nister sa.d that
if anytody trizs to demolish, to scut-
tle, to remove these posts, we shall
resist. I think that th's new kind
of firming of the will is the true policy
of the Government of India. These
news notes exchanged be ween the
two Governments are gradually re-
fecting this policy,

Even this otherwise deplorably dis-
apponting report carries, 1 think,
some good passages on tnis aspect of
it. May I assure Shri Indrajit Gupta
that nobody ever wanted a war with
China because it is the height of folly.
But you do not prevent aggression by
saying all the time in the face of the
aggressor, “We do not want war, we
do not want war.” What if he wants
it? A war can be unilaterally im-
posed on a peaceful nation too. So,
the polcy towards China cannot be,
“We do not want war.” We want the
Chinese to vacate the aggression. If
you do not want war, we would push
you out from every single inch of our
territory, which you have illegally
occupied.” This is how we should try
to react.

Tak'ng into consideration all these,
I feel that the new words which we
have found—and it was a wonderful,
thrill'ng experien~e for us, aftr being
continuously ridiculed by the Prime
Minister in thizs House by saying,
“What shall I do? What do you want
mz to do"—to use the precise language
which we always wanted him to use—
arz welcome, namely, that “we shall
tell China that aggression shall not b2
suffered on bended kness, supplicating
to you that peace b~ g'ven unto us,

" but we shall resist with such might as
we have at our disposal any kind of

MAY 12, 1962

[

for Grants 4:€4

encroachment on the terrilory of our
country.” We, therefore, congratulate
the Government on the fact that this
new policy has found expression in
the policies of the Government of
India.

There are some other aspects which
I would like to refer to. Here again,
the difficulty hag been that we have
like other things in this country, a
supremely fine foreign policy. I know
my party has been deliberately mis-
represenied with regard to the foreign
policy. I think he will perhaps recall
that we had a hand, when he was
still a young popular idol of India, in
formulating the basis of that foreign
policy, when for the first t:me in 1936,
he created a Foreign Affairs Section
in the All-India Congress Committee,
Whenever we have criticised it, it
wag not the basis of our foreign policy.
It was the deviation from that fore'gn
policy. It was the falling off the rigid
adherence from that policy that we
have criticised. We never challenged
the soundness of that foreign policy,
because it is the policy which any
Government of India which bears at
heart the interests of the country will
be always following.

Having said this, may I say that this
fine foreign policy of course lacks the
adequate machinery. That means, our
foreign policy reflects the statemen-
ship of a very high degree barring
occasional lapses like Hungary, ete.,
But genuinely, basically, it is a very
sound policy, but diplomacy does not
go hand in hand with our foreign
policy.

Here, in this connection, I would
like to say one word. I should very
much like to offer my felicitations to
Shri V., K. Krishna Menon—perhaps
very unusual from this quarter—
(laughter). and the hon. Member
is already laughing—I hope the laugh-
ter is genuine—for the very able way
the handled the Kashmir issue, but
this time, also, by very rigidly ad-
hering, 1 think, to the brief that the
Government of India had given him.



4265 Demands

But his very able advocacy and pre-
sentation of that brief definitely de-
serve perhaps applause from all of
us. And we, who have always been
very eager to find merit even in
those with whom we have most dis-
agreed, take this opportunity to offer
him our felici.ations on the way he
had handled this question.

Having said about this, I woulg like
to tell my hon. friend Shri lndrajit
Gupta and perhaps some others that
in discussing international affairs it
will not be useful to lose the perspec-
tive and to be oblivious. of new
changes. I think both in Washington
and in Moscow, winds of change have
bzgun to blow, The Russia of 1962
under Mr. Khruschev is not the same
as the USSR of 1953 when the al-
mighty Stalin ruled supremely over
the country. But it is equally true,
as the Prime Minister said, that the
United States under this Harvard ide-
alist is not the same as the United
States a little earlier that we used to
know, In all our approaches, parti-
cularly those who are eager to see
that the foreign policy of this country
is faithfully implemented and respect-
ed will have to bear this in mind.

Concerned as we feel, as we are
discussing today the international
situation in such little time as we
have, perhaps another cloud charged
with all kinds of dangerous elements
is settling on the world, because in
the meanwhile perhaps the ninth or
tenth—I have lost count—atomic test
will have been carr'ed out. 1 think
the efforts the Government of India
are mak'ng in this regard perhaps will
bear fruit. In spite of the shouting
that is being done from Moscow at
Washington and from Washington at
Moscow. I think the areas of agree-
ment are developing and expanding.
One is notizing that.

Having seriously expressed my
many apprehensions regarding some
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aspects of the policy of the presznt
Government, I should also Lke to
express our appreciation of the etfort
that our Government is making to
bring sanity, to try to prevail that
nothing wili be gained by this insane
race, but everything perhaps is to be
gained by reaching even a modus
operandi for the time being.

I should like to tell our Prime Min-
ister that somehow the way we have

" acted with regard to Algeria has not

done any credit to one of the basic
princ'ples of our foreign policy. I
had occcasion to plead with him when
he proceeded to Belgrads for the con-
ference, which I think was mainly"
saved because of the part he played,
that he announced the recognitich of
the Provisional Government of Alge-
rian people. But all kinds of excuszs
were given. Perhaps he was very
worried that France may take it amiss,
that France may misunderstand us.
But then, we were taken a back. We
were worried that France would be
misunderstanding ug if we recognise
the Algerian Government, And, what
happened?  Within a few months,
France herself startsd negotiations
with the same Government. I think
we have lo:t something, if not all,
of our s'anding among the people of
Africa, who are struggling for reedom
by the way we have behaved towards
Algeria.

After all, it is not the legalistic thing
that we are interested in. There may
be this Government in Tunis; there
is this executive committee in Algiers.
Are these issues ever solved in this
legalistic manner? 1 think this is a
political matter and we need to be
among the first nations to welcome
heroic people. I do not think in mod-
ern history, anybody has made such
great sacrifice as the Algerian pzople
at the altar of freedom and India
should have been the first to show
her appreciation by being the first to
recognise this country, But some-
how, in the mind of a man, who has
been always the first to take a lang-
term perspective of history and the
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meaning of things, the legalistic con-
siderations on this occasion weighed
more heavily than the imperative
mezessity that before anything else,
before even protocol, comes our frat-

‘ernity with those who fight for free-

dom, since we have still been remem-
bering the lashes of slavery on our
back.

1 am sure his Missions, his friends
and his own personal knowledge
must have been telling him that the
agony of the Algerians today, when
they are going through the second
phase of their ordeal, facing the
OAS murderers, is not so much that
they are being called upon to give
this toll, but that even in this hour
of agony, the Government of India
continues to stand by and watch,
because the mew Government will
come in July, Discard this legalistic
formality; dispense with it; do away
with it and say, we welcome you,
we salute you, we receive you; al.
ways we were with you in spirit, so
that when we see the consummation
of your goal, we rejolce with you. I
hope that this wishy-washy policy
‘based on a legalistic approach to this
vital issue will be abandoned by the
Prime Minister and we shall be trying
to make good what we have lost.

I also hope fervently that the Prime
Minister will give consideration to
some of the criticisms I have made
regarding the functioning of his Min-
Istry, regarding categorisation, which
was motivated by a single considera-
tion and anxiety that out posts abroad
carry something of his own dynamism,
something of his own idealism and we
‘have never seen a remote echo. It
was in this spirit that the criticisms
were offéred and I hope théy will be
understood and replied to in this
spirit.

Mr. Speaker: Hon, Members may
now move their cut motions relating
to the Demands under the Ministry of
External Affairs subject to their being
stherwise admissible,
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Economic welfare of tribal people in
the Third Five Year Plan

Shri Sivamurthi Swamy: I beg to
TNOVE:

That the Demand under the
hea Tribal Areas be reduced by
Rs. 100. (1)

Need for liberal policy to honour the
tribale people’s tradition

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
hea Tribal Areas be reduced by
Rs. 100. (2).

Need to infuse national spirit among
Nagas by respecting their legitimate
traditional conventions

Shri Sivamurthi Swamy: 1 beg to

move:

That the Demand under the
head Naga Hill; Tuensang Area
be reduced by Rs, 100. (4),

Need for stromg action against anti-
Indian activities among some mis-
lead Nagas in the area.

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
head Naga Hill; Tuensang Area
be reduced by Rs, 100. (5).

Plight of the overseag Indians in
Burma, Malaya and Ceylon
Shri Umanath: 1 beg to move:
That the Demand under the

headg External Affairs be reduced
by Rs. 100. (6).

Heavy expenditure of our embassies
in foreign couniries.

Shri Sivamurthi Swamy: I beg to
move:

That the Demand under the
heag External Affairs be reduced
by Rs. 100. (29).
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Need to channelise foreign trade
through our embassies

Shri Sivamurthi Swamy: I beg to
move:

That the demand under the head
External Affairs be reduced by
Rs. 100. (30).

Failure to liberate the Chinese and
Pakistan occupied territory omn the
Indian border,

Shri Sivamurthi Swamy: 1 beg to
move:

That the demand under the head
External Affairs be reduced by
Rs. 160, (31).

Failure to afford legitimate protection

of the rights of Indian nationals ir -

Pakistan territories.

Shri Tridib Kumar Chaudhuri: I
beg to move:

That the demand under the head
External Affairs be reduced by
Rs. 100, (33).

Need to expedite settlement of the
question of people of Indian origin
in Ceylon.

Shri Koya: I beg to move:

That the demand under the head
External Affairs be reduced by
Rs. 100. (43).

Need of removing the hardships ex-
perienced by Indians in Burma par-
ticularly regarding remitiance of
money.

Shri Koya: 1 beg to move:

That the demand under the head
External Affairs be reduced by
Rs. 100. (44).

Failure to exrpdite the de jure frams.
fer of State of Pondicherry to India

Shri Umanath: I beg to move:
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That the demand under the head
State of Pondicherry be reduced
by Rs. 100. (34),

Status and administration of the State
of Pondicherry

Shri Tridib Kumar Chagdhuri: [
beg to move:

That the demand under the
head State of Pondicherry be
reduced by Rs. 100. (36),

Need for de jure transfer of Pondi.
cherry without further delay.

8hri Koya: [ beg to move:

2
That the demand under the head
State of Pondicherry be reduced
by Rs. 100. (56).

Need for amalgamating Mahe with
Kerala State |
Bhri Koya: I beg to move:
That the demand under the head

State of Pondicherry be reduced
by Rs. 100. (57),

Need to abolish collection of tolls on
traffic in Mahe.

Bhri Eoya: I beg te move:

That the demand under the head
State of Pondicherry be reduced
by Rs. 100. (58).

Need for inclusion of Goa in the State
of Mysore

Shri Sivamurthi Swamy: I beg to
move:

That the demand under the head
Goa, Daman and Dia be reduced
by Rs. 100. (38).
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:Need for respomsible and demoeratic
administration in Goa, Daman and
Diu,

Shri Sivamurthi Swamy: I beg to
move: —

That the demand under the head
Goa, Daman and Diu be reduced
by Rs. 100. (39),

\Present administrative set up of Goa,
y ‘Daman and Diu

Shri Tridib Eumar Chaudhuri: I
beg to move:

That the demand under the head
Goa, Daman and Diu be reduced
by Rs. 100. (40).

‘Weed to remove the difficu’ties ex-
perienced by Haj pilgrims to Saudi
Arabia.

Shri Eoya: I beg to move:

That the demand under the head
Other Revenue Expenditure of the
Ministry of External Affairs be
reduced by Rs. 100. (60).

Mr_Speaker: These cut motions are
asow before the House,
o wifarg Ir| (F=AYL) @ AT
&, W I 9T g7 § 9wy gI—
|/ A W A AqE F—IT A
G T A TG W gAT | AT A
q gmd &ifws Aaifc ¥ fagral &
at @ada fen, o e & 33
Hal F1 97 F gL T3 WETA F
Ty § 33 T8 $L IF OF g7
G ATH I FAIFAT T H g
orar 731 Far a1 fw S 33w Sifw
TaY F9 F WA TIA FETE A
T I R, 39 ¥ fagral &1 qAdq
I g A AT A9 T &7 G g
51 T

ot ava ot ¢ F A A E

Tomfagam: ... s
BT NI IT & 0A F I3T Qrane qgi
am qgl | )
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gl @% gl duws AfF oW
T g, A AT § 37 99 F a7 A
gA4F @I g M 77 fara w3 A
§3 Feu ¥ fag g7 aq wtr faan
T | I A FAIT FT q9 § a7 IO
7z 8 fF zmd §few Aif wesw
gegfa & fagrai & sqmT T4 € |
A depfa wrw g gfaar w7
a9 § quar depfval § ¥ 0w 0
ST W 3 €, forar & derfa aa Fgadr
At snar g—ra, fag, I 8t
qATA | AT &1 & @ At g | {94,
T4 AR qAF F1 X ¥ AT § A
# A9 ¥ wgr =g g 5 afz wa ga
T AT H 1T AT A5T T Hi A
gegfa & 9 FoaT I0E, AT T WA
g0 AT A7 937 ¥ @egd o av 93 ¥
w98 Iy & a9 F AT |
B wrst T F wrAw Hqepfr S 75
% i fEd I Frawa @
gfrar &1 Gar 2w &, faw &Y 997
gegfa 1 9O g4 WA F WIAE
sraw # A feard T d 0

ag #epfa Wi § & =
fagrat ax—uw ae #R gaa afgE
Tt AP F OF AT €7 F gaTd IT g4
fagrai T gATL AT Ta@T W grd
F|ATAT & TE—ATY F WA <
A frdfr—a 39 & qf ot g
difgw Af7 o< o o) A@fgw ¥
fagral oC 991 W@r & | Wy 3§ fs
£ fag g4 fesdr a8 asTar Sy
g Ao F e A QA H
FZ T & | UF T O FACHT T &

IR A FT NI T AR TF F

gy & gz A g7 a9 A
& Lqr wf 1 w<d & oX @3 W
dara w3 § | ghar 7 A Tar wi
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78 g1 % a9 OF # 97 A gfa
ZEC FT AT | T8 7@ F9F Hr g Ay
faeequrar & f& a1 mfw &1 &
STt & WY AAT LTS AT AT ATl F
e g SEAAT & oA ¥ o9Ee
T FT WG 2@ | FHT GATG ITATIAT
T HT FTET AT, T ZATD ST
©F AT 9T | W1 3 A1 &, 31 ad
& famrw, gfen & faure o3 aa
a9 T E fF AW §1 aen W
fegl fagrl & &) @war &, ot 58
qr &7 i3 Aif & fegrat ¥ @
[ @EAT & 1| AT gaAT S<1 AhAdr fqwT
& cqar At T W A gt & 3
| AToT Ay T & q1ET 1 A AW
AT F 99 TWT & Ao &y
fed @r &Fd T |

frgefsor ft gy ffa =
@R ST 7 TS § | 9T 6 F A
& ¥ o acw Freaese<er & &7a T
t 2R guE a7 W 51T IgoT aw &
TR 1 A g s
frered. For &1 =t w%ar, 99 o% &
% g gt T Rl 9d 1 g R
BRT ¥ g &7 waer faar | gfrm &
fans HT 7 ST 2F dav o
T a7 &1 &.F1 F0 §, 757 79 31
T g @ i awdT s g s §
TR gfa g g @R

TR 93 WEAHEr 1 a9 HF T 1
T At ¥ gaTq A AT &7 ey oAt
fo agen s v & 1 et P e
§T g9 & gargT aua {war-g | wier oY
WImsr oI s@ & 1 g @ aw
T a5 A1y @2 @ i wi W wesiia
¥ Fawar g & aravE, fow & wE
7 5g5 & aw (obEw & @ g,
1 9% §E ST W A G @ |
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I faxmw & i Sone 9w # =
W] Aifa F faeg wosrfaar & wgar
TWEHHT KT F @ & | o am F
& g faufe orf g€ 3, o7 & o
@ o s @

st fe d § w & firdea fean 2,
eI on & TEaAar #T ZH 7 @aT
g frm g aR A i g sw a1
AT FCT § | A famary g fF A
wrfegrl a1 wea & fawra g 72 @Y
& 9 ¥ wewifan F: e §
T FT ZA0 1 IY F€ e 737 qET

T H AT HISAT BT AT H5A
afefeafa # mfw ad @y #1 a7
FEATIITL | 3T qOF &1 a9 g
foram s A S # oama w4
s, &Y, 9F% 19 7 & faEm f
5 a1 Ft ghogm Sfw s, gfa-
grax @ #3F f5 s F wram
Tt 7 mfv oo @7 #1 S g
fiFT, 39 ¥ a2 wae WO @i A
forar o @ 4r

arAE wR faaeam %t feafa aga
TE R g O IR A g § frardm
¥ werf t gY awdY & 1| Ty @l A
mw.ﬁaw-rmmnaw
T e

o9 3 fF waT F o g ¥
foFm go & G gl #1 freemmr £
e &t w2 ¥ aw g 7 fpar
A T & [ FgwT W e
¥ famm g fF fm as v =@
ara g i "ed W@ §, 96 9T wiae
# A 7o 9= g Aifa #1 a6
T gRT )

W9 TE 10 § W9T qeier At &
" # %3 g, faw d.99, afeam
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1 v wr & 1 oy Amam w2, foid
# e ¥ vy # o 39 Far M@,
FHOCAAF FA R ATT TN T &
G IRATE fF O F mag ¥
I @ g4 fFar, wifeT 99 ¥ ufas g0
A FT FT FHT 4 | |T AUAH F
AT T8t ATH | AT I 7o
AT I A9 arada gE 1 I W
qF q1F a%ae feen fow & S
qrEl AR A A=, SHI W, qaw
391 | WE A% afs gw ¥ ag wnm
Y fF Ao A AR gy A
T a9 § A AN T W WY A
Fraw @R W wE Al @ @ ¥
st TR ames Isgd, wma
AW AG Tar g

o Arqarf ;. TS TeawgHr w3
ark & daré 91 @ § 1 AT W W
A1 it A # g o sfend
dar g1 @ & | 7 @ w Frod w1 faw
o &, wrew wdf A geE ¥ AT
2@ A

¥ro MR TW . TATHRSHT AT
QAT FT 19 AMq9E "R 1 fFar
21 i nawed A& Far @
g | da ¥ ag wg @ g e S
qIT g wfed ar 3Ew A ALE
qETST TFAAT FAT & | A F qH
# aoft 91 3@ P IAY IAF AW
¥ @ wEw g fr 3T awe A
Sl Fr g aa s

st aad : fod & @
LU

o Tifey o : T F G ¥
aﬁqﬁﬁ'ﬂ,mw*ﬁmaw
quEF< WX J%! 9§ T G gt
afson, megt s @ A

MAY 12, 1962

for Grants 4276

T A U E | AT N aw
weT WY w1 e e s £ i Ao
¥ urq gara weeew A€ AT gArdt
aul ¥ F FT @1 1 A9 F wICO-
faorsr ogt W@, 399 gWTL N9 oA
# aft dof ww gE W gw s
FA § FF Wit ¥ F¢ 9ET 959 wear
adron freemm 1 qf SEer aga &
aug diar § Wk afs 3@ waw ¥

gy WER i ol § Al e

7% § @ 5§ # $9 & "oy g,
T X ww F Az 1 AETUS e
ECIC R e i GG i ]
Tt g€ @ Iy g feert fergq &
o 37 qral &1 w41 A e
TWRT A FOFF WG AT |
g o & Ig sl & aw
A geE I@T AT AT g, IR
sirare fox @ g & &1 T
fod faes Tl &1 &1 T3 Wl
oY g, 9 FHASH F WAA
woda At F1d @A W
fazae wmar § 5 e & Wi gEne
AT TECY 1§ & F W R X Wy
% GTET TAARGHT F L ET A & A%
AT wgraefaae ¥ a8t A1 /% g
THTT WA T I7 & qra=ra giq ¥ 418,
FIATRAT GG W A9 § 1L AN
ST A1 wEey 99 Aaweal ¥
gz 4, 99 & ofr FgAET g qAAT
§ g3 wrmEEr  weHt g 1 gEfad
w1 fawarw & f ag g @ 21

AT o ST W FT F7 wey
& dagm w0 & AT 3 wd Ard
eI ¥ & faeg wpr g or A A
THAFHAIT G WA § | AT g
FaTs TEl AEA | qg 7w A 2 | A
¥ 97 ¥ qF OF WK ¥ Gq9T F4Q@ G
T g T s fEd e ®
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T T @§ T g, I I 0% OF
e AFT @A | e Faum i g
YW FAT 7 €Oz 9wy FT & @
A = g § #1 ToawgHT T
IE AL § | HHEL Fgr AT ¢ fF gw
I Jt 7 37 § AfFT 39 F F-
=q ¥ qfrora o) #3 (Tar F1 g
IR AT RI9T ¢ 1 2w A JIqoT #Y
1 oF "y f& Tar o7t w7
afawg o g, A IWH g A FT @A
WA I IR G, A T R G T
FIE T AGH KT A1 FFAT | T HH
Forar g & it &t & fean 1 gafed s
T §F FHC gH WA "TFAT TG F7 @
F—HTHRT AT 3 FHr w1 o AE—
FfeT 9 F o\ A g W= §,

I FT T ARG 1 ¥ G s gArdy -

9 A B A T T G
At I 1 ag wawa @l ¢ 5wl ady
ol 1 Wi gw 3w @ &) 9T A
wmm qF faear 3, fom awg & wo
WA 7w ger oA TR S A
T AT ¥ T g, W ST W
T FTEET | WY F §F w1 ot gt
ST & are Y =/

qifsEaTa § aeaeq |/ {1 A 've
ifa & Fi FT Y wR  ATY QA
ST § W FEar I g ¢ fwE
W g A1 % | AT gw g@ A A}
wer g R EfF v AW o
sfaareg s ¢ o HER a1 IAa-
Hug ® v F1E |[9T AGH g "qwAT |
a7 foar 7@ o qwar | e 9@
-39 WY F3, g7 7 e Fg fean § fe @i
% FITHIT & TEAE § q5 WI@AW B
TR W17 TH AT BE G G T |

# T wngan g F geI A o
Ty § Auw, DT A afesE, 99
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T & weaeq i gAY wor 9y fegfa
5 & 9gw 99 I famw woagm
g% ot 59 & Tl vy g feafa g o
¥ frEm g fFama & ot a7
AT Tqor 1T 1 5 oY FTT oy
AWM ITF T FT WT 9K
qifeear =ity FedT gw A Ag X
AT

] 7 ¢H 477 F1 WOAF 7 F7 AT
T wa # F o Sgem agar g
f garsr d3faw Aifa &1 & a20 90
AAGF @I E | IH AN T AW
fad w2 g1 7 s ag Afq et wesfa
AT AT A7 & Fagradl & 7@ 941 8 )
ZUTR T WIS 9 AR} §, TR qUH A
AT HT qFT AN qF AGN £ | UE A
FEAEM T A IT AT AT B
FTOT WRGAT F W gfrar F g
&7 T g1 g 1 oy famw g fE
feAifer ag Afa  gfen sfawfes
FAAAT AT TGF & ) AT FF AT A
AT Y AHHT 9T 3, w9 0 GHAT
T ¥ 1 g & 3T WO amwd
T g1 AR g ¥ faas A
F %1 094 £33 § | I AT T IHFT
TEaq {Y ¥Fa9 O Iafa @
won afer gfrr % ag g= mfa
wqfra /Y T Age W FT F

3T Rl ¥ W F §F gA_9 A
AT F A FT AAGT F@TE |
Shri D. C, Sharma: Mr. Deputy-

Speaker, Sir, the debate so far has
proceeded along three lines.

Shri Nath Pai: Only three speakers
have spoken; so only three lines.

Shri D, C. Sharma: In the first
place, some of the hon, Members of
this House have voiced their criticism
or their discontent about the working
ard the functioning of our forelgnm
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missions abrogd. Some of them have
also criticised the formation of the
delegations which we have sent to the
Unitzd Nations; and one Member has
gone so far as to say that some of
the Members of the delegations have
not been educated.

Shri Indrajit Gupta: “Educated”
means educated in that field.

Shri D. C. Sharma: It has also been
said that our propaganda has not
been all that is claimed to be and
that it requires improvement.

J think before I proceed with the
other problems that have been poszd
in this debate I would like to say
something about the foreign missions,
about our delegations and also about
our foreign publicity abroad. I do
not think I have visited as many
countries as some of my friends have
visited, But I have also been to some
of the countries of the world, and I
can say without fear of contradiction
that our foreign missions abroad,
within the financial limits at their
disposal, are giving an excellent
account of themselves. And the heads
of our missions and the personnel of
Jour missions in almest all the great
countries of the worldq are such as
command not only the respect of
their own countrymen but also the
confidence of the people amongst
whom they work. I believe our
foreign policy would have been a very
very tame affair if our foreign mis-
sions had not given a very good
account of themselves. After all, the
enunciation of the foreign policy
rests with Delhi; but the implemen-
tation of that policy rests with those
missions, and I believe that imple-
mentation is as important as enuncia-
tion. Taking that in view, T would
say that our foreign missions abroad
have served their country very well,
they have boen doing a very good
job, and as we gain more experience,
as we have more wealth and more
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money 1 think our foreign missions
will also gain in strength and other
things,

Now, Sir, so far as the delegations
to the United Nations are concerned,
I am surprised to hear something
uncharitable said about them, It is
because I have found the heads of so
many States coming to Delhi and giv-
ing high words of praisz to the diplo-
matic activities indulged in by our
foreign delegations to the U.N., Only
during the last session the President
of Argentina came to our country,
and it was in the Central Hall of this
very Parliament that he said that he
was simply amazed to see the diplo-
matic functioning of our delegations
atl the U.N,, that the kind of function-
ing is such as would do credit to any
country which has been independent
for a number of years and which has
had experience of foreign affairs for
a long time,

Shri Hari Vishnu Kamath: My
friend should lead a delegation to the
U.N. next time,

Mr. Depuiy-Speaker: The hon.
Member may continue his speech on
Monday. Now we will proceed to the
half-an-hour discussion.

18 hrs,

HOOGHLY PILOTS' STRIKE*

Shri Indrajit Gupta (Calcutta—South
West): Mr, Deputy-Speaker, this crisis
which is gripping the Calcutta port
is still continuing and I have raised
this discussion in the hope that it may
assist in bringing about an early
solution and settlement. A statement
was laid in responsz to a Calling
Attention Notice the other day, on
the 3rd of May. I wish just to make
a few points regarding that statement
on the lines of which, I find, subse-
quent statements have been issued
by th= Chairman of the Calcutta Port

*Half-an-Hour Discussion.
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Commissioners and also have appear-
ed in the press. Because, it is my
contention that these statements are
hampering a settlement due to the
fact that the real issues are being
clouded and confused unnecessarily,
The matter is simple in my opinion
and could be settled.

The old Bengal Pilot service, as is
well known, was for many many
years under the Government of India
and the State Government, It was
not under the Calcutta Port Commis-
sioners. Never have we heard that
because it was not under the Calcutta
Port Commissioners, the work of the

pilots in navigating ships on the °

Hooghly was ever prejudiced in any
way. That has worked for years to-
gether. In 1948, this service was
transferred from the Government to
the Calcutta Port Commissioners. The
crux of the point at the moment is,
what was the basis on which these
pilots agreed to go over from govern-
ment service to the Calcutta Port
Commissioners. It was only when
they were satisfied on certain points
that they agreed Otherwise, there
was no power which could compel
them, That is embodied in what has
been referred to from the beginning
of this controversy as this assurance.
You can call it what you like. That is
the assurance was given to them in
1948 by the then Chairman of Port
Commissioners. I know the existence
of that assurance was first of all very
doggedly denied, that no such thing
had been given, no such record exist-
ed, nothing was there in the files of
the Port Commissioners and no such
assurance could ever have been given.
Then, they came to the second posi-
tion, that even if it had been given,
it could not be binding for all time
to come, ete. ete. Now, the position
has changeq somewhat, I am having
to po fast. Otherwise, I would have
cited quite a lot of facts. Now it is
acceptad because the pilots ultimately
produced the document. The present
Chairman, I do not blame him very
much because he is a new incumbent
to this post, I do not know who is
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advising him—I do actually know—
I am afraid he is just having to trot
out history of which he has no first-
hand knowledge, himself. He cannot
have any because he has just taken
over. This document has been pro-
duced. Nobody now has the courage
to say that it is a forgery or a wreng
document or something We must
remember we are dealing wiih Pilot
officers who are in the range of
emoluments running into Rs. <2000.
They are not just ordinary people,
As regards their skill and high techni-
cal proficiency required of them,
everybody knows what the position
is. The present President or Chair-
man of their association is a gentle-
man who has worked for 29 years in
the port as a pilot. He is one of the
most highly skilled and experiznced
of those men. Are these the sbrt of
officers who just for the sake of an
imaginary whim would resort to
steps like that?

Now, an assurance was given. If
the Minister likes, I am prepared lo
show him a photostat copy.

The Minister of Transport and
Communications (Shri Jagjivan Ram):
I have got a copy.

Shri Indrajit GuPta; There it has
been clearly stated that the terms
which had been suggested by the
pilots as the condition for their
transfer included the following—! am
compelled to read this; otherwise the
issue will never be clarified—

“Alterations in their terms and
conditions of servicz, when cnce
settled, shall not be made so as
to adversely affect the then exist-
ing incumbents. Any general or
all-round reductions in  pay,
emoluments, allowances, privileges
ete. affecting all services under
the Port Commissioners shall be
so effected as to bear on all ser-
vices proportionat2ly so as to
leave the relative position of the
pi'ot services vis.a-vis the oter
services the sxme as it was before
such reductions”.
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Similarly, as regards increases—it. has
been said in the same paragraph—
these should be so effected as to leave
the relative position of the pilot
services unaffected, That is to say—
this is what I understand this to mean
in plain language—that the differen-
tials which exist between their pay
and emoluments when they were
transfarred to the Port Commissioners
vis-a-vis the officers of the other
marine services, would be main-
tained.

Shri Jagjivan Ram: Will the hon.
Member kindly read the heading of
the minute which he has got?

.

Shri Indrajit Gupta: This is a
memorandum which was  submitted
by them.

Shri Jagjivan Ram: I am referring
to the heading of the photostat copy.

Shri Indrajit Gupta: I have not got
the heading,

Shri Jagjivan Ram: That is very
important.

Shri Indrajit Gupta: ‘Very impor-
tant' means that a story is being put
out that this is not a correct docu-
ment.

The Chairman of the Port Commis-
eioners, in the meeting with the rep-
resentatives of the Hooghly Pilot
Service Association on the Tth April
was asked by the Port Pilotage Offi-
cer:

“Does the Chairman believe
that 40 well-placed officers would
resort to sending forged or suspi-
cious documents”......

this is from the minutes. The Chair=
man says:

“Yes, I have told the PPO, and
I would repeat, that I could never
believe a body of officials like
that would resort to submitting
forged documents”.
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He then patiently examined the
documents and said that he would
study them in greater detail etc.

My point is this. What 1 have
quoted had been itemised as 4K’ in
their memorandum. When the minute
was signed by the Chairman, it was
stated:

“Item 4K—this was accepted in
principlt”,

1 would like to know this. If it was
not acccpted, what was there forcing
these people to come over to the
Calcutta Port Commissioners? They
came on the basis of this assurance
only. Now there is a story being put.
out in the press to influence the pub-
lic, as though suddenly after so many
years they have taken it into their
head to start some agitation about
something. But the facts of the mat-
ter are that within three years of
this assurance being given, in 1951, it
was violated straight off by the Cal-
cutta Port Commissioners who revis-
ed the pay scales of all the other
marine services; set up a committee
to do that, excluded the pilots alone
from that, did not even consult them.
Even at that stage itself the pilots
would have been morally justified in
resigning, in 1951, because the assu-
rance given in 1948 had been violated
within three years, But they did not
do anything of the kind. They did
not take such a step at that time. In
fact, from 1951 to 1962, they have
been properly, through proper chan-
nel, putting up their grievances on
these points and representing the
matter. It is not something which
has developed overnight—suddenly.

The position now is this. Though
in their memorandum they said that
pay, emoluments, allowances, privi-
leges ete. all should be maintained,
what is the position of the pilots to-
day? This is important to note since
this dispute began recently. They
have even gone so far as to say that
they are prepared to interpret this
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thing as referring only to basic pay,
because they say, "We are prepared to
.accept that officers of other marine
'services doing different types of work
may have different types of emolu-
ments by way of allowances, special
allowances and things like that We
do not want all that to be dragged
in, But at least as respects the basic
salaries, that assurance which was
given that the differentials would be
maitained, should be maintained’.

I am very keen on this point because
it should not be put out in the press
and publicly that they are behaving
in a very unreasonable manner. But
the Chairman has issued a statement
"in Calcutta yesterday, printed in to-
day’s Statesman, in which he has used
‘language with which we are very
familiar, which we saw at the time of
the Central Government employees'
strike too, though, I think, on second
thoughts, every one realises this policy
does not necessarily pay:

“We do not propose to open the
door for negotiations which has
been shut by the pilots them-
selves,”

I am here to suggest that it has not
been shut by them. The door is
open, and they are prepared, and they
have said it through their association
that if there is any reason because of
which the Government or the Port
Commissioners find it impossible or
impracticable or difficult to adhere to
the assurance given, whatever the
reason may be, that they are prepared,
without asking for ~one maya paisa
increase in their existing emoluments,
to return to work, provided they are
allowed to go back to Government
service. They do not want to work
under the Calcutta Port Commissioners
for the simple reason that their
éxperience during these ten years
has taught them that the Calcutta
Port Commiss oners—to put it I
wou'd not say mildly—have been
Playing ducks and drakes with them.
They want to go back, and they do

VAISAKHA 22, 1884 (SAKA)

Pilots" Strike 4286

not want a single naya paisa extra.
What is the difficulty?

In gpite of the publicity that ships
are moving and so on, I thnk we
know that nothing much will happen
like that. Some ships may move but
some ships will also run aground if,
inexperienced people are employed,
and you cannot train these pilots
overnight to navigate on the Hooghly.
I would submit that in order to sup-
press the.r demands, a certain wvery
risky step is also being taken. If one
of these ships Tuns aground in the
wrong place, I do not know, some
very serious consequences will fo.low
for the port. So, whether you are
going to proceed on that line or ,
whether you are going to say that
the door to negotiation is open ig, 1
believe, the responsib lity bof the Port
authorities and the Government,
because the only peint I find which
the Minister of Shipping said in his
statement the other day on this
demand of the pilots that they are
prepared to go back to the Govern-
ment without a s'ngle pie increase
was that it could not be done because
they had been tranferred to the
Calcutta Port Commissioners by an
Act, and they would have to bring in
a new Act If you have to bring in a
new Act, do it, what is the difficulty?
Let it take six months but would you
be prepared to do that if the pilota
say that if you gwve an assurance
that legislation would be introduced
even if it takes six months to do it.
they would go back to work within
twelve hours and work normally? I
do not understand what the attitude
is that this deadlock should continue.
because here an amazing statement has
been made—it seems I ‘am amus'ng the
Ministers very much. The Chairman
is saying that according to his inter-
pretation of the pilots’ last communi-
cation to him, they now laid most
emphasis on pay ‘ncrease and did
not mention anything about ‘he
pilot service being reverted to the
Union Government. I say it with full
sense of responsibility that this is a.
gross distortion of the pllots’ stand.
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If ou want to test their bona fides,
why do you not agree to their rever-
sion? Then they will be exposed
before the public, They will go back
tomorrow, 1 am telling you, without'a
single pie increase provided you give
them the assurance that they will be
taken back in Government service and
not kept under the Calcutta Port
‘Commissioners, however long a time
vou take to bring the legislation.

But what happeneq instead? First,
the Lokur Committee is trotted out
it made it quite clear that it was not
within its terms of reference at all
to go into that question whether an
assurance had been given or not, The
‘Guha Roy Committee, the report of

which is here with me, toock the
evidence of the Port Commissioners
who said that they knew nothing

about the assurance. So, Guha Roy
has said that he could not say anything
when the Chairman himself said that
he knew nothing about the assurance.
Then he says at the end that even if
it be said that Shri N. M. Ayyar did
give the assurance, the assurance on
‘which they bage their claim, guch an
assurance is far from being legally
b nding on the Commissioners and the
Pilot Service Association can hardly
‘base its claim bn it. 1 want to know
who is responsible for this? Why
were they not told at that time that
it would not be legally binding? 1If
they had been told, they would not
have agreed.

Therefore I submit that the position
is now becoming so cr'tical that I do
not think the strike, if you call it a
strike, can be broken by these means
that are being employed. In fact,
further damage will be done to this
port if all sorts of inexperienced
people are brought along, or some of
these people are forced to go in for
this thing.

An excuse is being trotted out that
the Assistant Harbour Masters are
also saying that they must be given an
increase, and therefore there would
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be terrible repercussion on the marine
services if this demand is conceded.
But in that case, why not separte the
Pilots from the other Marine Scrvices
in terms of the assurance? What was
offered to them by the special sub-
committee?

I will talk about senior pilots. They

get Rs. 1400)- . . .

Mr. Deputy-Speaker: The hon.
Member must conclude because 4
other Members have given notice.

Shri Indrajit Gupta: They were
getting Rs, 1400 basic salary plus an
average of Rs. 600 as nmight
allowance; that is, Rs, 2000/-. Now
they have been offered Rs. 1400 plus
Rs. 450 only as consolidated salary;
that is Rs. 1850 which is what the
Assistant Harbour Masters are be ng
given as an increase. Let them have
an increase, we ‘do not mind. But
then this parity is a violation of the
assurance to the Pilots.

If you do not like the assurance
then state it clearly. Give them also
freedom to go away. They want to
continue to work. Therefore, I will
only say that th's crisis is too seribus
to be dealt with only by securing
debating points over each other. -We
want something to be done within a
day or two so that the matter can be
settled.

Shri Hari Vishnu EKamath
(Hoshangabad): I will ask only one
question. I want to know the latest

position with regard to the strike,
particularly in regard to the fo'lowring
matters: The nature of talks which
have been held so far between tihe
Government, on the one hand, ana
other organisation on the other. With
whom were the talks held and on
what particular aspects of the matter?
Further, inasmuch according to press
reports, the Hooghly Pilots’ Association
has categorically stated that the junior
Minister, Shri Raj Bahadur, made a
statement in Parliament without even

-~
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considering' the communications gent
by them to the Government of India.
I would like to know which demands
and grievances of the Pilots, Govern-
ment considerg impossible of
consideration or approval.

Shri S. C. Samanta (Tamluk): The
statement that was laid on the Table
of the House on 30th April last says
that their main grievance is that their
emoluments and avenues of promo-
tion are not on a par with those of
their counterparts in the cadre of
Assistant Harbour Masters, Now, I
hear that their grievance is other-
wise. They want their services to be
transferred to the Centre.

Mr. Deputy-Speaker: You ought to
put a question.

Shri S. C. Samanta: May I know
what is the difficulty in transférring
their services to the Central Gowvern-
ment and why their services were
transferred to the Port Commis-
sioners?

Shri B. K, Das (Contai): I want to
know whether at any time the
assurance about which we are talking
was brought before the Government
and whether, before this, Government
took any decision on that matter or
whether the sub-committee appointed
under the chairmanship of the Vice-
Chairman of the Port Commissioners
also took into consideration this
assurance and what was the decision

of the Government or the Vice-
Chairman’s committee?
Shrimati Renu Chakravartty

(Barrackpore): As has been stated in
the statement itself, is it a fact that
the Pilots claimed—and the fact
seems to be borne out by the reporis
in the Press—that their position vis-a
vig the other marine services in the
port has radically deteriorated since
1948 and that it is contrary to a
specific assurance given by Mr. Ayyar.
They go on to say that the new
Chairman has turned it down. If that
is so, why has he not accepted this
small demand of the pilots?

539 (Ai) LSD—T.
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~k
Dr, Melkote (Hyderabad): I want
to put one question.

Mr, Deputy.-Speaker: He must have
given notice.

The Minister of Shipping in the
Ministry of Transport and Communj -
cations (Shri Raj Bahadur): Mr.
Deputy-Speaker, Sir, my friend, Shri
Indrajit Gupta hag stated that this is
a very simple matter and can very
easily be solved. He said the imple-
mentation of the assurance is simple.
Perhaps, he meang to imply that the
transfer back of these pilots to the
Central Government service is also not
difficult. An Act can be passed .by
this House and this could be done. 1
wish all these things were as, simple
as he imagines them to be. But, they
are not.

He has based his main rgument
on the assurance alleged to have been
given by the then Chairman Shri
N. M. Ayyar. My worthy senior
colleague very rightly and apily
wanted to know that is the heading or
the title given to that assugance? I
may read out the title of the minutes
that were sent along with a letter
which was supposed to contain this
assurance:

“M nutes of the informal dis-
cussions of the representatives bof
the Indian Members of the
Bengal Pilot Service, held on the
23rq January, 1948."

The minutes were supposed to have
been forwarded under a letter dated
the 27th January, 1948. I ghall be
brief,

Shri Indrajit Gupta: Is it signed at
the bottom by Shri Ayyar or not?

Shri Raj Bahadur: He seems to be
the under the impression that we are
doubting the bona fides and hold that
it is a forged document. We have
never said so. That is not the basis
of the cases of the Port Commissioners.
In fact what they have said has been
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fully examined by Justice Guha Roy
and T ghall quote one or two sentences
from his report on page 62 and follow-
ing pages—

“It is further the contention of
the Port Commissioners that even
on the assumption that such an
assurance was given by the Chair-
man to the Association, it could
not bind the Commissioners,
because under Sections 32 and 34
of the Calcutta Port Act all ques-
tions relating to the service of
Class 1 Officers of the Port, ie.
«Officers of the Port, ie. Officers
on scales of pay the maximum of
whigh is Rs, 1,000 or above could
only be decided by the Commis-
sioners in a meeting subject to the
approval of the Central Govern-
ment.

So, the Chairman himself was not
competent. (Interruptions.)

Shri Indrajit Gapta: Why did they
not inform the Pilots that the Com-
missioners do not approve?

Shri Raj Bahadur: I will give a

little background. ‘The document
.itself says that these are merely
minutes of an informal discussion.

Shri Guha Roy also refers to this fact.
So, it is obvious that what the
Chairman was doing was merely to
negotiate the terms and conditions of
the shervice with the representatives
of the pilots. After this informal
meeting of January 23rd the minutes
of which were passed on to the pi'ots.
the real formal meeting was held
vnder the chairmanship of the then
Secretarv to the ‘Transport Ministry
Shri Sukthankar at that time on the
15th and 16th March. At that meeting
the following were present: Shri
Sukthankar. Shri N M. Ayvar and
other top-ranking officers of the Port
and 12 pilot officer« including the
present port pilot officer Shri B, S.
Pavry and Mr. B. K. Rozdon. an office
bearer of the Hooghly Pilots’ Associa-
tion. All the terms and conditions on
which they were being taken over
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were explained to them and the
previous discussions were also pre-
sumbaly taken into account. All
these 12 pilots accepted the terms and
conditions given by the Government
for the transfer and signified their
consent. Mr, Pavry signed that parti-
cular document on behalf of the
pilots. The document was given to
them on the 15th and since they
wanted time to study they were given
one day and they returned to the
meeting on the 16th March. The
officers present ‘'on the 16th stated
that “the terms were acceptable to
them angd that they would be willing
to work under the Commissioner on
these terms. 'They raised certain
minor points and Shri Sukthankar
promised to have them examined.”
That is how Mr. Pavry writes:

“I agree that the above is a correct
record 'of the conclusions reached at
the meeting . . .”

So much is being made of that
assurance of Shri N M. Ayyar. What
was that assurance? All those minutes
sent by him were simply the result of
informal discussions or exploratory
discussions and negotiations between
the pilots and the Port authorities.

Shri Indrajit Gupta: What were the
final terms?

Shri Raj Bahadur: They give the
details of the allowances and emolu-
ments and other things in the minutes
of the meeting of March 15th and 16th

Shri Indrajit Gupta: Nothing about

. the differentials?

Shri Raj Bahadur: Nothing: There
is no question, If there was anything
given by way of an assurances in that
informal meeting, Shri Ayyar on the
one hand as the author of the
assurance and the others mnamely.
The pilots on the other hand whn were
the recipients of the assurance would
have most certainly raised it at the
formal meeting on March 15th and
16th.
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What is the position today? Out of
the lot that have now resigned—we
regret very much that they have
resigned—how many are the people
who belong to the pre-1948 period?
Hardly two or three, All the rest
have been recruited by the Port
Comm'ssioners on new terms.  So,
how do they stand? It is said it is
very simple. Shri Gupta asked why
not give them the differential in
emoluments demanded by them. The
question is, Differential on what
basis? All the points have been
exam'ned in detail and 1 do not want
to repeat all that has been stated in
the past; because that will mean
taking much time of the House which
1 do not want to.

But the fact of the matter is this.
1f you want to compare the difficulties,
the ardousness and the delicate nature
of the work which is carried out by
the pilots or by the Assistant Harbour
Masters. it will be very difficult to
say which is less difficult and which is
more difficult. The only thing is,
the Assistant Harbour Masters have
got to take the vessel in a portion of
the channel where there is congestion.
where there are a large numbe= of
ships waiting. On the other hand,
the pilots have got to work for longer
periods, but the channel through
which they go—I mentioned all this in
the statement—is much less congested
and there are fewer ships there, Their
work is spread over a larger number
of hours. In case of the Asstt
Harbour Masters it requires all the
concentrated energy. attention, skill
and efficiency to take the ship from
Garden Reach to the dock and back
from the dock to the Garden Reach.
In the case of the vilots it takes a
much longer period of work. So, it
is difficult to say that this work is
superior or that work is superior.

The whole work is like that cf a
machine. There are so many parts
and components. Bach part is im-
portant. To compare one with the
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other and say this is more jmportant
than the other and so on is odious.
If one fails the other fails. I would
not therefore, like to go into this
question of comparisons, because
comparisons will be odious. The
question of differential will arise only
if you say that the pilots’ work is
much more arduous or that this is
much more difficult and delicate than
the other. But that is not so.

1 would ask my hon. friends one
question.  Will they advise—the
Assistant Harbour Masters are equally
zealous of their position, and are
equally zealous bof their rights and.
about their interests, and they also say
that they have been very badly
treated because in a way they are
now being put on a par with these
pilots—that we should let down there
Asstt, Harbour Masters or should
allow the feelings of the Assistant
Harbour Masters to be ignored?
Therefore, let the matter be not
considered on that level. Shri Guha
Roy has completely examined the
whole question.

They raised the objection first of
all, in 1954-55, Immediately to
satisfy them, Mr. Lokur was appointed
to enquire. That did not sa
them. We then appointed Shri Guha
Roy. All this happened. I do not
think I need go further into the ques-
tion of the assurance. But'l should
like to go into the other point that
has been made.

Shri Nath Pai (Rajapur): Come to
the means of settling it.

Shri Raj Bahadur: That is what I
am coming to. Shri Indrajit Gupta
has read out something from the
Statesman and said that the Chair-
man, Port Commissioners’ has told
them that the door for negotiation
has been shut. What hag been the
background? 1T think I should simul-
taneously answer the question put by
Shri Hari Vishnu Kamath who asked,
“Who hag talked to them and what
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has been the talk?” To begin with, (Interruptions). These are facts of

they came to me and said that
they would either like to be trans-
ferred to the Central Government or
granted a differential or they would
work without taking any emolument,
any salary or any pay. That was
their first stand. Then, it was difficult,
almost impossible, to grant them the
differential as such in the light of
the report of enquiries, the findings
by the enquiry committee and in the
light of the feelings and claims and
counter.claims of the other services
We_ accordingly told them so. Theu
they said, “The do not press the ques-
tion of increase in emoluments and
said, “transfer us back to the Central

Government.” This was the second
stand of theirs. Then my senior
colleague issued an appeal to them

telling them that this js too serious a
matter. “This has not only upset the
operations in the Port of Calcutta but
this has seriously affected the economy
of the country. Please come back to
work.” But what was the reply? The
reply is that they are prepared to go
back to work if an assurance is given
that the assurance of 1948 is imple-
mented. It is the same old question
of assurance. What does it mean?
That assurance has got two parts:
either the differential or taking back
to the Central Government service.
One does not know where one stands,
by constantly reviewing the stand
taken by the pilots. So, the first
thing is, let us mot stand on prestige.
Let us not stand on any false notion,
standing this way or that way. Let
us realise the difficulty that it is im-
possible to consider the question of
differentials in these circumstances.

You said, “Why not come forward
with a Bill here and have another
Act?” But that is also not possible,
because in Bombay the pilots are in
the Marine Services. In Madras they
are 90 and all over the world, they
are so. What is the justification _for
these pilots to be excluded from the
Port Commissioner’s Marine Services?

history. Can they be repeateq and
brought back like that? Akbar cannot
come back to live again. He is dead
long since. Much water has flowed
down the Hooghly since 1948. We
have got to take note of the need of
the port and the efficient organisation
of the port.

A step was taken by the predecessor
of this House—the Constituent
Assembly (Legislative)—in 1948, 1
do not know what has happened to
justify that that step should now be
revised and annulled. With what
argument shall we come forward here
to the House and say, “Please revise
your decision and take a new stand;
allow these pilots to be transferred
back”? We have not got any argument,

Apart from these two fundamental
questions, if there is anything which
we can do to satisfy the sentiments,
the feelings or the prestige b©f the
pilots, we are prepared to do that.
The door is nmot shut. The door is
shut because these two impossible
questions are taken up. If we take
the question of differentials and if we
please them, we displease the whole
lot of the other Marine Services. The
door is shut because we cannot con-
sider these two things, Independent
of these two things, we are prepared
to consider any bther thing.

I think I have incidentally replied
to the questions put by Shri Samanta
and Shri Das,

Mr, Deputy-Speaker: The discus-
sion is over.
Shri Indrajit Gupta: May I put a

question?

The Deputy-Speaker: The rule; do

not permit.

Shri Nath Pai: The rules are sub-
ject to your interpretation.
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Bll-l‘i Indrajit Gupta: The hon.
Il_ntuu_ster read out about that Sukthan-
kar meeting. The date was March,
1948. In that meeting were the pilots
told that the assurance to which
unofficially the Chairman had agreed
at the previous informal meetng no
longer holds?

H oogh Iy

Shri Raj Bahadur: May I put a
counter-question? Will it not be
presumed that all that the pilots had
to say about their case must have
been said at that meeting? How can
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you presume otherwise? The pilots,
who are so zealous of their interests,
must have definitely said, “Your
Chairman hag informally agreed to do
this or that" . . .

Mr. Deputy-Speaker: The discus-
sion is over. The House stands
adjourned till 11 a.m. on Monday.

18.33 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, May
14, 1962, Vaisakha 24, 1884 (Saka).



